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of this order be 

furnished to the counsel 
for the parties. 

By Order 

Order of the Triibuna 

Application is admitted.Issue 

notice on the respondents. 

Mr.G.Sarma, learned counsel for 

the applicant prys for an interim 

order and submits that the applicant 

may be allowed to draw an advance for 

travelling by air and for treatment. 

The applicant may submit represen-

-tat ion within two days from today and 

the respondents shall consider the 

prayer of the applicant within three 

days from the date of receipt of the 

representation from the applicant. 

List on 5.5.00 for orders. 
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Notes of the Registry 

0.A.No.149/2000 

Datef 	Order of the Tribu.na 

I '  

Learned counsel Mrt 	Sarma for 

the applicant. and Mr B.C. Pathak, 

learned Addi. C.G.S.C. for .. the 

respondents. 

Learned 	counsel 	for 	the 

applicant 	submits 	that 	as 	per 
direction of the Tribunal dated 

25.4.00 the respondents have disposed 

of the representation of the applicant  

vide order dated 28.4.2000 (Photocopy 

of which has been prduced before me 

today). The learned counsel for the 

applicant submits that the case of tb 

applicant has not been examined by the 

concerned authority in the right 

perspective and have rejected the 

claim of the applicant by. strictly 

following the rules and showing 

disregard to the immediate requirement 

of the treatment to save hrnn life. 

He further submits that tie-appi-i- cant-

is a permanent empioye -of the 

department and is not a stranger. 

Consequently, if by bypassing the 

rUles some money is granted tó' 

applicant for emergent treatment of 

his wife even then the Government is 

not estopped from enqiliring into the 

matter subsequently, after treatment. 

Therefore, the respondents be directed 

to release the amount for treatment of 

the applicant's wife including money 

necessary for her travel by air to 

Chennai alongwith two escorts for her 

assistance as per the requirement of 

her ailment. Opposing the submission/ 

of the learned counsel for the 

applicant, the learned Standing 

Counsel submits that while exarnining, 

the case of the applicant for grant of: 

advance as per the direction)  the  

5.5.00 
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i7 	 O.A.No.149/2000 

of the Registry 
	

Date 
	

Order of the Tribuna' 

5.5.00 

L 

department was duty bound, to kee 

considerat ion the relevant rules;•I . 

after such consideration the ordeihf 

been communicated to the applflt. 

which is as per the rules He fçt}er 

argues that the requirement)f rUjOf 

furnishing essentiality certificp. 0 

treating 	Doctor 	of 	a 	Gov 	e 

Hospital or Central GovernmJ(& 

Scheme was necessarily requi/ 

submitted by the applicant yd "  

money for treatment and fo 

But, the applicant has 

any such certificate and 

has submitted is a cer 

private Doctor and a ce1 

Doctor of Medical Collef)i 

that the pati'Snt is ff 

air. Both thes T 

sufficient to 

(wife of the 

critical conth 
( 

immediate 	sI' 

emergent trei 

t h e appicA., 

advance for a 

I 	have 

submissions. At 

like to go mt 

No doubt, prQ 

complete 	i 

certificate 

the patient 

all what the) 

then we can [ 

danger. 

permanent 

responden 

members, i) 

cons ide 
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0.A . No . 149/2 000 

of the Registry I Date 
	

Order of the Tribunal 

5.5.00 

the department in which the applicant 

is present1y serving. At this stage I 

would not like to go into the merits of 

the case regarding essentiality 

certificate, and need of the applicant 

to take his wife by air to Chennai, for 

treatment because any debate on this 

point might be causing prejudice to the 

case which could be argued at length at 

the appropriate time. Considering the 

urgency in the matter and in order to 

save human life, not strictly following 

the compliance of the rules, I would 

like to direct the department to grant 

the applicant Rs.30,000/- for tretment 

of his wife and money appropriate to 

allow him to travel with his wife by 

plane from Guwahati to Chennai and back 

and the question of entitlement of the 

applicant's travel by air could be 

looked into subsequently. As per the 

submission of the learned counsel for 

the applicant, it may be observed that 

in case the applicant is not able to 

satisfy the Court regarding his claim 

as per Rules, he would refund the money 

with interest. We may consider t1a-t 

this submission is made keeping in view 

the bonafide immediate necessity of 

treatment of the applicant's wife. 

Further, it may be observed that the 

applicant being in permanent Government 

employment with the respondents, the 

money could always be recovered from 

him if he is subsequently found not 

entitled to the same. One thing which 

should be kept in mind is that the 

applicant as per his status in the 

department and looking to his pay scle 

is entitleed to travel by appropri4.te 
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0.A.No.149/2000 

Notes of the Regthy 	 Order of
: 
 the Tnbnai 

5.5 .00 

class in the train and therefore, ' 

ultimately, if the question of excess 

payment or payment over and above his 

entitlement comes for debate then only 

the excess part of the amount paid 

could be debated upon. 

Keepirig in view Qolf the above 

discussion, it is ordered and the 

respondents are directed to pay 

Rs.30,000 for treatment of the 

applicant's wife and also release 

appropriate amount of money to the 

applicant for travel by air alongwith 

his wife to and fro Guwahati-Chennai. 

The applicant's prayer regarding 

granting air travel fare for a second 

escort is 1refused. It is made clear 

that the coipliance of this order would 

neither afect the rights of the 

repondents from disputing the claim of \ 

the applicnts• on merits as per Rules 

and claiming protection of their action 

asi per Rules nor would entitle the 

applicant to claim any extra benefits 

on the basis of this order,. 

It is further odered that the 

applicant shall also at no point of. 

time in fu :ture would be able to claim 

to retain the money so sanctioned on 

the ground that the same has since been 

spent by him and cannot be paid back, 

in case he is ultimately found/held not 

entitled to the amount so disbursed to / 

him. He shall also be liable to pay/ 

interest on the said amount @ 12% .per,f 

annum for the entire period of th; 

retention of money. 1 
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Compliance of the order should be.... 

done within a period of seven days. 

List 	the 	case 	for 	written 
statement and further orders on 7.6.00. 

Copy of this. order be delivered 

El 
	 to,the, learned counsel for the parties 

for neessary compliance. 

I 	.j, 	• 

Member 
- - -. - 	 - 

'nkm 

7.'6 .00 
	

Present :Hon 1 ble Mr.D.C. Verma, 
Judicial Member. 

None for the applican - 

Pathak, learned 

that the or 	t4-5',00 

the TribErnal has been compl;.-t 

and the /pplicant is still 	pol 

- Hospital, Mdras. The learned cou1 

hcNever, seeks time to obtaiitt 

'.-tionsr and the latest positi'on to 

written statement. Four weeks furthi 

timei granted. 
- . 	 List on 10.7.100 for further 

ordes, 

tmber C-J. 
mk 	 • 

10.7.00 	Present: Hon'ble Mr S. Biswas, 
Administrative Member 

• • •• • 	None for the applicant. At 
of 

request/Mr B.C. Pathak, learned- 
.rÔ.C.G.S.C. the case is ajd  

posted on 	7 00 tor writ  

nicm 	• 
- 
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25.9.00 	Present : Hon'ble Mr. Justice D.N.Choudhury,. 
Vic-Chajrman. 	 V4 

I  On the pray of Mr. B.C.Pathak,1eaed 
Addl.C.G.S.C. two weeks further time is a1lod 
to 4enable him; to file written .stat&nent. 

V ,  

L'it-n .27!10.200. for written stateent 
f 	

•• 
•. . 
	 irj 	a!9.  frtherorders. 

- 	

U 
V • 	

-. 	 : 	 Vichâjrman - 	 V 	 • 	 -V  

•:- 	

-.Vtrd 	
•I•V 

Ij 
269.00 	In view of the\ord pase1 In .P. 

209/2000 the prayer for amendmeht of 

,thj.s appi ation is allowed Applicant 

	

fr  A 	
V 	 is accordingly ordered to file a conso- 

, 	 lidated amended app1i6a1oninorpora_ 

ting the anendment a%4prayedor within  
7days. 
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- :I 	 ist Ofl 8.11.2000 for order. 	V 

I - 	

• • 	

V 	
, Respondents may file ritten staterit 

on the amended application. 
•1V 	

. 	 j 

VjCe-Chajrma 1 	p 	 pg, 	I 	 V. 

! ç1 	/J 	- 	 7.10000 	On the prayr of Mr0B.C e pathak, 
/ 	/ V 	 C.G.S.C.. four weeks 'time is allowed for 

• 	 / 	./J 	 I 

' 	Ai 	 • filing of written statnent.' List on 

V 	 28 o? 1 . 00  for filinc  j of written statment 
andt further orders. 	

V 	 - 	 • 

im VJ(ce~=airman '  

lv 

9eT 	the T(ibnáI 

61. 
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149/20 	 '- 

k 

otes of. the Registry 	Date 	 Order of the Tribunal 

Four !eers tirnt: is granted to uilu. 
:r1itcn statement on the prayer of 

.C.Pthdk,]ijarfle Addl.C.o.8C for the\, 
respondents. 	 H 

List on 1.1.2001 for order,alongwjth 
O.A.329/2000. 

Vice-Chairman 

Let the case be listed along 

with O.A. 329/200  on 19.1.01.f or 

further orders. 

Vice-Chairman 

k c f 	
\ 

List it again on 14.2.2001. --

In the meantime the respondents may 

file written statement. 

Vice-Chairman 

- 	 ": 

None appears for the applicantc 
hree weeks time is allowed for 

filing of written gtatiient. Lis$ 

7.3.01 for orders. 

Vjce-Chairr 

List on 210.01 alongwith 

connected cases. In the meanti 

respondents may file written : 

Vic .-iicman 

List on 280.01 al.ongwith 
No.369 of 2000(M.P.No,57 oE2000)ifq 

hearing.  
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29.3.01 

Im 

4.4.2001: 
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2,.4.01 

OZ 2000 	 - 

-- 

Order of the Tribunal 

Mr.B.C.Pathak, learned 
prays for adjournment on the ground that 

the or1er in 0.A.NO. 298 of 99 is awaited0 

List on 4.4.01 for hearing. 

( 

Member 

None appears for the applicant. 

List again on 25.4.01 for hearing. 

Vice-Chairman 

Mr. 	H.K.Das, 	appearing 	on 
behalf of Mrs. B.Dutta, Advocate, Govt. 

of Meghalaya, and Mr. G.Sarma, prays for 

one month time to file rejoinder to the 

written statement. Prayer allowed. 

List on 1.6.2001 for hearing. 

Vice-Chairman 

None appears for fteasing the app1i-

cation. List the case for hearing on 

13-6-2001. 

By order 

Vol 

-- 	 - 	 -- 	 ------ ---- 
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.6. 2001 
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5.9.01 

mb 	V 

5.10.01 

Member 

V 	 List on 5/10/01 alongwith M.P.N0. 162/2001 

for order. 

Member 

List on 16.11.01 alongwith 0.A. 

N0.311/ 2001 for Admission. 

Meiber 

1 

F, 	0 
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12.7.01 

the_Registry 
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Order OfVtheThbunaj - 

The matter was called for hearing. 

Af4er--3--cais give1 nejppears for the 

applicant. It is seenat4.4,01, 

25.4.01 and 1.601 theres no representa .  
Vt•iOfl on behalf of the applicant. It 

appears that the app1icantnot interested 

in pursuing this application, Application 

Is dismissed for default. 

Mnber 

List on 17.8.01 alcngwith M.P.No. 

162 of 2001. 

let 
.11.01 

bb 

5.1 2. 200l 

bb 

In view of the order pa*sad in 19.P.152/2001 

thiS case is izMszU M restored to file. 

List the case for haarin9 on 5,12.2001 

alo1ngwith 0.M.329/200 10 369/2000 and M.p.57/2000. 

V 	 V 	
Member 

At the request made by .1.K.03s, 
V 

Idained dounsel apperating for the applicant, the 

case is a.djourned. 
V  V V 

List the case again for hearing on 
2.1.2002. 

Member (3) 	 Member (Ar 
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Notes of the Regt.ry 	. Date ( 	Order of the ThbijnaJ 

Mr,A.ue) Koy, sr.'-''.a.-. prays 

for adjournment on behalf of Mr.B.C. -•. 

Páthak, dd]..C.G.s.c* on the ground 
of his absence to-day. Prayer is 

allowed, List on 25.1.02 for hearing, 

Mernber 

12- 	
.. 

A 
/L.  

25.1.2002 

nk ii 

• 2. 

im 

Heard the applicant as well as Mr 

B.C.. Pathak, learned Addi. C,.C.S.C. Hearing 

concluded. Judgment reserved,, 

H 

Member>- 

•Judgment.deLjverea In open Court. 

Kept in separate sheets. 4pplication 

Is disposed of. No costs. 

tcCU( 
Mnber 

• P-. r- 	.3: 
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CENTRAL ADMINISTRATIVETRIBU IqAL  
GATI BENCH 

Orig 	
Application No. 149 ofg°g 

369 of 2000 and 
479 of 2001 

Date of Decision 

flBii1efldUCut 	

Petitioner(S) 

	

rj
69/200 	

•.Aavocate for the Applicant aPpeared in person sq. "VerSus...k 

jIrio 	

• Res ridentf ) 

Adrçt for the 

THE 	'BLE 'MR • IC .IC. 
Sj ADZkSTRATI. MMR. THE H'NBLP 

l'ftether Reporters of loc 
judgme ? 	 al papers may be allo\ d to see the 

2 	
To L' referre to th .Repor 	or not. ? 

Whether their LO-raships wish to see tie fair 
C 	f Opy o. the 	ment ? the 	

is to be circulated to the other Benches 

Judgm 	'de1jvere by 	ble :. dTflifliStratjve Member. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, (3MABATI BENCH. 

original Applications No. 149 of 2000. 
• 	 329 of 2000, 

369 of 2000 and 

479 of 2001. 

Date of Order : This the 8th Day of February,2602 

The Hon'ble Mr K.1(.Sharma, Administrative Member. 

Sri Bimalendu Gupta 
Senior Accountant,, 
Office of the Accountant General(E) 
Assam, Beltola, 
Guwahati-29. 	 ..- Applicant. 

By Advocate: - : 	 (o.A.149/2000, 329/2000) 
Sri H.K.Da$ (0.A. 369/2000) 
Applicant appeared in person in 479/2001. 

-Versus- 

Union of India & Ors. 	 • . . Respondents. 

By Advocate Sri B.C.Pathak,Addl.C.G.S.C. 

OR D E R 

SHARMA • ADMN • MEMBER. 

Al]. these applications filed by the applicant 

are taken up together as the issuearaised in these 

applications are common and mainly pertain, to the reim-

bursement of air travel expenses for the treatment of 

the applicant's wife and also reimbursement of medical 

expenses • The app1icant 'S case has been argued by Mr 

H.K.Das, learned counsel for the applicant and the 

applicant also elaborated the arguments in person. 

2. 	The facts relevant for the purpose of disposal 

of these applications are that the applicant's wife is 

a State Government employee. The app lie ant's wife gave 

a dec laratjori dated 10.7 .90 to c laim the medical reimburse-

ment facilities under 	• Rules, as applicable to the 

applicant for her treatment and stated therein that she 

contd • .2 
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wculd not avail of medical allowance facilities from 

the Government of Assam. The applicant's wife is suffering 

from different ailments. As per recownendation of the 

treating physician of G1'TH the applicant's wife was 

treated in All India Institute of Medical Sciences,New 

Delhi. The applicant's wife was being treated by physician 

of GMCH Dr Robin Medhi who advised that she should be 

treated at Apolo Hospital, Chenr*ai. She was treated at 

polo Hospital Chennai from 2.2.98 to 9.2.98 and from 

19.9.99 to 29.9.99. While she was under treatment at 

Apolo Hospital s  ahaXdount tof 30...0O0/was sanctioned 

by the respondent No.3 which was not sufficient for the 

treatment and a fax message dated 24.9.99 was sent by 

G.M.FinanCe, Apolo Hospital to the respondent No.3. It 

is stated that review treatment of the applicant's wife 

was approved by the Joint Director. CGHS vide his letter 

dated 14.9.99 and air travel for 2 escorts was also 

approved. The applicant's wife was released from Apolo 

Hospital on 29.9.99. The respondents refused to provide 

medical treatment at Apolo Hospital. The applicant had 

to file an application before the Central Administrative 

Tribunal being O.A. 149/2000 and vide interim order 

dated 5 .5.2000 the respondents were directed to release 

the fundto enable the applicant to travel by air for 

review treatment. It is stated that the Director General 

of Health Services by order dated 25 .7 .20 00 conveyed 

approval of the Government for air travel of the applicant 

and his wife from Guwahati to chennai. The applicant's 

wife received review treatment at Apblo Hospital,Chennai 

from 23 .5.2000 to 6.6.2000. The respondent No.3 had 

contd . .3 
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sanctioned Rs.30,000/- as medical advance and Rs.32,324/- as 

air fare. The attending physician Dr D....DaS and Dr R. 

Sridharan of Apolo Hospital Chermai advised on 31.5.2000, 

1.6.2000 and 7.6.2000 to take the patient for second 

opinion and treatment and also gave air travel certificate. 

The applicant and his wife 	- travelled by air to Delhi 

and the treatment continued from 8.6.2000 to 12.6.2000. 

The patien.t was advised to report after 3 months for 

review. The approval for travel to chenriai to Delhi and 

back is still awaited. After treatment at Delhi the 

applicant submitted the claim for medical advance and 

air fare for review treatment. The respondents did not 

allow the claim and the applicant moved another application 

being o.A.369/2000 on 31.10.2000. By interim order dated 

31.10.2000 the respondents were directed to sanction T.A 

advance and also directed 	not to/ recover ks.19742/-. 

The medical advance of Rs.48.000/- was sent to Indraprastha 

Apollo Hospital, Delhi by bank draft on 16.9.2000. The 

applicant's wife received necessary treatment from 7.1102000 

to 13 .11 .2000 and the treating physician Dr R .0 .Arora 

advised the patient on 13.11.2000 to report after 3 months 

f or review treatment. The applicant again applied for 

advance for review treatment which was due on 13 .2.2001. 

The applicant sent reminders dated 15 .3 .2001 and 3.9.2001 

alongwith the advice of Apollo Hospital Delhi .The teApgn-

dents have not acted on the applicant's request. Finding 

no other alternative the applicant's wife moved a Writ 

petition being numbered as W.P.(C) 3660/2001 on 24.5.2001 

before the Gauhati High Court and the High Court was 

pleased to grant interim order with a direction to the 

L  ~ ~
—( "\A-~ 
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respondents to sanctIon necessary advance within a wek 

from the date of receipt of the order. The respondents 

filed aMisc.case No.816/2001 before the High Court 

stating thereIn that the applicant 	had already 

filed series of applications before the Central Adminis-
0 this matter 

trative Tribunal!  Because of the misrepresentation before 

the High Court the interim order dated 24.5 .2001 was 

vacated. The respondent No.3 directed the applicant to 

approach the Joint Director, CGHS, Guwahati to obtain 

essentiality certificate for travel by air. Accordingly 

the applicant approached the Joint Director, CGHS by 

fax on 27 .4.2001 requesting him to examine the patient 

at her residence. Finding no response to the application 

dated 3.9.2001 the applicant submitted certificates from 

Dr Dilip Kr. Ghosal, DHMS dated 30.8.2001 and Dr J.Ic.Baruah, 

RMP dated 28.8.2001 who reccxnmended that the patient should 

travel by air alongwith the attendant doctor • The applicant 

submitted that the advice of Homoeo practitioner was : 

legally valid and the same should be accepted by the 

respondents. The respondents by order dated 25.4.2001 

(Annexure-y to O.A.479/2001) had started recovery at the 

rate of Rs.2500/- per month. The action of the respondents 

has been challenged on numerous grounds. It is stated that 

the applicant has a legitimate right for treatment. The 

impugned orders not sanctioning the claim of the applicant 

on the ground of not producing essentiality certificate 

is contrary to the provisions of law and that the respon- 

dents have abused their powers In not providing the 

applicant of legitimate right of medical treatment. The 

arguments advanced on behalf of the applicant are : 

(I) That certificate from RMP and Homoeo practitioner 

Coritd. .5 



-5.. 

are acceptable.. For this purpose reference Was made to 

cjrculars dated 15.6.2001 and 17 .8.2001. However on perusal 

to these circulars it is revealed that these pertain to 

- éanction of leave and also related to the Non-Gazetted 

employees. CertIficates issued by recognised medical 

practitiøners may be accepted for sanctioning medical leave. 

If the respondents are not comptent to sanction 

the claim of the applicant the same may be referred a to 

the Government. 

The applicant has a fundamental right to be 

tteated by any medical attendant. 

2. 	The respondents have filed written statement. It is 

stated that on 15.9.99 the applicant was sanctioned Rs. 

32000/- as medical advzce and not Rs.30,000/- as mentioned 

by the applicant. The advance was sanctioned on the basis 

of an estimate of Dr R.Medhi, Assistant professor, 0 & 0, 

Gauhati Medical college.Hospital. A bank draft of Rz.32000/-

was sent to Medical Superintendent. Apollo Hospital,Cheflflai 

and it was stated in the forwarding letter that a certificate 

should be given whether the patient can travel by rail or 

air and that the certificate was absolutely necessary. 

By fax dated 24.9.99 the Apollo Hospital informed the 

Accountant General (A&E), Assam that an additional amount 

of .30000/- was required for continuing the treatment. 

Accordingly another bank draft of Rs.24,000/- being 80% 

of the estimate was sanctioned. However the said draft 

was held up on account of telephonic message from the 
4i-- (iS 

applicant. The Hospital authorities ate also asked to 

verify the facts and however no message was received from 

the Hospital. Meanwhile the applicant's wife was released 

from Hospital with advice to report back after 3 months. 

In no documents it has been stated by Hospital authorities 

that the treatment of the applicant's wife was suspended 

contd..6 
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due to non receipt of additional amount of .30.000/-. 

The respondents have filed Annexure-7 being advice dated 

28.9.99 of the Consultant. Apollo Hospital. With regard 

to the representation dated 16.12.99 for follow up treat-

xnentThe applicant did not submit any fresh estimate for 

medical advance and. essentiality certificate for air 
V 

travel neither from Apollo Hospital nor from treating 

physician of GMCH. As the applicant is an employee covered 

by CONS facilities he is i. required to take permission 

for air travel in terms of O.M. dated 7.4.99. The applicant 

was asked to submit estimate for medical advance and 

essentiality certificate to the effect that air  travel 

was absolutely necessary. This was done by a letter dated 

23.12.99 (Annexure-9). The applicant submitted an advice 

slip from Apollo Hospital (Annexure-lO) which mentioned 

as medically fit to travel by air". This Was not treated 

as. an essentiality certificate. The applicant did not 
V 	 had 

obtain the approval of CGHS. The wife of the applicantall 

along being treated as an outdoor patient. The patient 

undergoing OPD treatment is required to procure medicine 

from CGHS Dispensary. The applicant and his wife are not 

entitled to travel by air as per their entitlements. For 

air travel special approval of Government of India,Ministry. 

of Health and Family Welfare is required. The applicant 

does not fulfil the essential requirements. When a 

reference was made to the Joint Director, CONS the Joint 

Director • CONS by his letter dated 21.1 .20 00 replied 

as under : 

In the present context the certificate as 
given by Dr  Medhi of GMCH that the patient 
is rnedáJly1*it to travel by air and that 
two escorts are required for the patient 

V 	 is not sufficient. The referring doctor 
has to state  that the patients present 
condition is not such that she Can travel 

V 	 contd..7 
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by any other means of transport and air 
travel is absolutely essential in her 
case and also that two escorts are 
essential. Without the 'absolute necessity' 
clause in the doctors advise slip the 
case for approval of air travel cannot 
be recommended to. the Director CGHS for. 
obtaining permission from the Ministry. 
Your office may therefore request Dr.R. 
Medhi to incorporate this in his advise 
slip - which we shall need to forward to 
the Ministry while recommending the case 

0 
. . . . . . . . . . . . . . 

The respondents also accordingly made reference to the 

treating physician Dr R.Mehi, who by his letter dated 

24.2.2000 replied as under :- 

With reference to your above mentioned 
letter I would like to say that air 
travel to chennai is not absolutely 
necessaxy for Mrs Ajanta Gupta for her 
Gynaecological problems. 

However 1  Mrs Gupta is having Neurological. 
• 	 Orthopaedic and Haematological problems 

and she is under treatment of Apollo 
Hospital. Chennai. 

As I am not an expert in these fIelds 
of medicines, it is not possible for me 
to give an opinion regarding absolute 
necessity for air travel for her other 
diseases. opinion may kindly be taken 
from J4pollo Hospital, Chennai where she 
is treated." 

The applicant had also produced a certificate dated 21.4.2000 

from Dr r.N.pathak who had recommended shifting of applicant's 

wife to Apollo Hospital, chennai. The said advice was not 

certified by competent authority. The necessary expett.dotors 

for treatment of applicant's wife.was not available at 

Guwahati or nearby places like Calcutta. It is stated that 

this certificate was not ttledaby the applicant before 

the respondents. On the representation dated 26.4.2000 the 

applicant was asked to furnish tentative date of outward 

journey for follow up treatment, so that the T.A advance 

by admissible railway class could be drawn. As per rules 

the applicant is supposed to obtain certificate from CGHS 

or the treating doctor 'of GWH to permit air travel. By ,  

contd. .8 
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a. letter dated 28.4.2000 the applicant Was. informed about 

the reasons why air travel could not be sanctioned. On the 

basis of interim order dated 5.5 .2000 in O.A.149/2000 an 

advance of Rs. 30,000/- was paid to Apollo Hospital through 

Sank draft for followup treatment and Rs.33,324/- Was paid 

to the applicant for air travel from Guwahati to chennai 

and back. The above amount was sanctioned subject to the 

condition that in case the applicant was not able to satisfy 

the admissibility,as per rules he would have to refund the 

amount with interest. Regarding the applicant's claim of 

examination by Dr Dilip Ghosal on 19.5.2000 it is stated 

that Dr Ohosal is a Hoifloeo doctor and as per his certificate 

he found the patient in a serious condition on the night 

of 28.4.2000 and advised to consult with the doctor of 

Apollo Hospital and to avoid long journey.The doctor found 

the patient in a serious condition on 28.4.2000 and the 

applicant intimated on 
9•5 

 .2000 that kK the patient Was 

in a serious condition • If the patient was in a serious 

condition she should have been hospitalised but no such 

thing happened. It is stated that the applicant was more 

interested in getting air travel and less concerned about 

the ailment of his wife. Moreover 1  if the patient was in 
would 

a serious condition nobodygo to a HOmoeopath. The illness 

of the applicant's wife is a fabricated one and not based 

on facts. The certificate of Dr Ghosal cannot be treated 

as an essential certificate for grant of air fare. The 

treatment of the applicant's wife was over at Apollo 

Hospital on 31.5.2000. &ie was prescrIbed medicines on 

31 .5 .2000 and 1.6. 2000. However, there was no reference on 

those dates for referring the case to Indraprastha Apollo 

Hospital. Delhi. On 2.6.2000 the applicant sent a fax 

to the reSpondent No.3 in connection With treatment at 

contd • .9 



Indraprastha Apollo Hospital. NW Delhi. The patient Was 

.referred to Apollo Hospital on 7 96.2000 with the advice 

that she is fit to travel by air. The applicant produced 

a letterdated 6.6.2000 of the treating physician of 

Apollo HoSpitai.Delhi where nothing is meitioned about 

second medical opinion or air travel. The advice that she 

is fit to travel by air does not meet the essentiality 

criteria of aLt travel. Dr Mukul Verma of Indraprastha 

Apollo Hospital, New Delhi treated the applicants wife 

from 8.6.2000 to 12.6.2000 • He advised the patient to. 

• 

	

	avoid long Journey, travel by air (Annexure-9 to the 

written st*tementof 0.A.479/2001). This also does not 

in 	meet the essentiality criteria as prescribed by Ministry 

• 	of Health and Family Welfare GM. dated 7.4.999 The 

certificates given by doctors are in aMbiguous term. it 

is stated that the applicant was not authorised to collect 

unutiLized amout of Rs.25,178/- out of medical advance of 

Rs.30,000/- for Apollo Hospital to meet his air travel 

expenses from chennai to New Delhi and New Delhi to Guwahati. 

The applicant was required to refund the balance amount 

of Rs.19 0 472/.. out of refund of Rs.25,178/- after adjusting 

Rs.5456/- as medical expenses at Indraprastha Apollo 

Hospital.NeW Delhi. The certificate dated 7.6.2000 of 

treating physician of Apollo Hospital.Chenflai did not 

mention that the condition of the patient was deteriorating 

and she Was in need of shifting to Indraprastha Apollo 

Hospital.NeW.Delhi and she could not be treated at chennai. 

The wife of the applicant had never been an indoor patient 

while at Chennal or Apollo. New Delhi. Had the condition 

of the patient been serious she would have been hospitalised. 

Thus the statement of deteriorating condition of the 

patient was a hoax to justify the grant of air travel 

contd..10 
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advance. In the written statement it is stated that the 

applicant's bills should be examined and paid as per law 

and rules as admissible. The applicant has failed to follow 

the rules and had not complied with the requirements of 

the rules. It was also pointed out that sanction for air 

travel issued by Ministry of Health and Family Welfare 

dated 25 .7 .2000 was revised by a letter dated 28.9.2000 

as under : 

. S • S S S 	• • • S 5 

(1) payment of amount of air travel 
to Shri Gupta to and fro Guwahati-
Chennal only as per the Hon'ble CAT's 
Order instead of Guwahati-Chennal 
New Delhi-Guwahatj. 

(ii) Submission of specific certification 
of the treating physician of Apollo 
Hospital,Chennai to the effect that the 
"air travel for the patient is absolute-
ly necessary." 

• . . S • • 5 • S S S S • • 
'I 

3. 	The matter has been extensively heard and as 

mentioned above, the learned counsel for the applicant as 

well as the applicant in person argued the case. The case 

was argued mainly on facts. Mr E.C.pathak. learned Addi. 

C.G.S.0 supporting the written statement apecifically 

referred to the rules. He referred to CGHS rules and o,m. 

NO .S-12012/4/97-CGHS(p) dated '7 .4.99 • He admitted that air 

trvel is permitted in respect of non eligible persons and 

such permission is given by Ministry of Health and Family 

tlf are on the basis of recommendation of Director,CGMS. 

He also admitted that ex post facto approval can also be 

given. According to the learned Addl.CO.S.0 the applicant 

had misrepresented the facts before the Tribunal as well 

as the applicant's wife also misrepresented the facts in 

the Writ petition filed before the High Court. While 

getting the Interim or<er dated 5.5 .2000 it had been stated 

on behalf of the applicant that the applicant's wife was 

contd.. 11 
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in very serious condition and that in the absence of 

treatment she was in danger of her life • In the Writ 

Petition filed before the High Court the applicant's 

wife had suppressed the fact that similar Issue was 

- 	pending before the Central Administrative Tribunal by 

v 	way of numerous applications. He further argued that 

the respondents have no objection in making the payment 

- 	 for legitimate claimp of the applicant subject'to the 
0 

observation of the re levant rules • The app lic ant has 

deliberately not complied with the rules and the 

applicant's case deserves to be dismissed. Medical 

benefits are provided to Central Government employees 

as per Medical Attendance Rules as applicable. Rules 

are statutory in nature and are made to overrule arbitrari- 

ness and ambiguity. when rules are there rights and 
are known. 

responsibilities of . persons to whom rules are applicable. 

The exercise of discretionary power is reduced to a 

great extent when rules are framed • In the context of 

medical benefits, due to the existence of rules one 

knows it as to 'what facilities/benefits one is likely 

to get. The rules also provide -for certain requirements 

which are to be observed by the beneficiaries to C laim 

those benefits. There is no dispute that the applicant 

is a CGHS beneficiary..Xn a place where CHS scheme is 

applicable, no option is given to the employee to. opt 

out of the scheme. The applicant's wife had given an 

undertaking to claim the medical benefits as per Central 

Government rules applicable to the applicant. Having 

perused the record and having heard the counseijfor the 

parties at length as well as the applicant there is no 

doubt in my mind that the nature' of the treatment of 

the wife of the applicant was domicilary. There Was no 

contd..12 
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case of any emergency. The patient requir.6fig consultation 

and not hospitalisation. The record also shows that the 
been 

patient hadLt given only consultation. The patient'iIife 

Was not at stake.The rulesprovided for dealing with such 

CaSa8 well as cases requiring emergency treatment.Chapter 

6 of the Compilation of CGHS Orders and Case Laws dea1swith 

the procedure for referral cases 'to recognised hospital'. 

The applicant's wife was feferred to Apollo Hospital, 

Chennai. • It is a case of referral preatmefita Relevant 

portion of chapter'iI parã 2 (i),(v) and (vi) and para-4 

are reproduced below : 

2 (1) In case of SERVING GOVERNMEN'1' SERVANTS, 
after the Specialist advises a proce-
durer4n writing, the permission letter 
for, taking such treatment in a C(HS 
recognised private hospital/referral 
hospital of choice in the same. city, 
would be given by the parent depart-
ment/off ice of the employee. 

(v) In case the beneficiary, inspite of 
• 	 . 	the facility being available in the 

• 	 another city, permission may be given, 
but in such cases 'rA/DA would have 

• 	 to be borne by the beneficiary himself/ 
herself. 

• 	 (vi) For availing treatment outside the city 
of residence of a beneficiary, the 
permission of Director/Add 1 .Direc tors/ 
Joint Director of the Cjty would have 
to be obtained. 

• 	 4. 	In case of beneficiary,inspite of 
facility being available in the city 
still chooses to get treatment in 
CGHS recognised Hospital in another 

• 	 city. 
The power for. grant of such permi-

ssiôn are delegated to the Heads of 
CGHS covered cities both in respect of 
pensioners and serving employees, but 

• 	 without grant of TA/DA." 

AS per applicable TA rules the applicant is entitled to 

travel by train and not entitled to travel by air. However, 

air travel for medical purposes is admissible as per 

Chapter VI of the Compilation of CGHS Orders • The relevant 

part of the rule is reproduced below : 

Air Trawl - permission may be given by 
the Ministry of Health and Family lf are 
on the basis of the recommendation of 
Director, CGHS." 
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Even there is a provision for ex-post-facto approvalkhder 

normal T.A.Rules air travel is admissible to employees 

drawing a basic pay of more than .16,400/- per month. 

Admittedly the applicant is drawing less than Rs. 16,400/- 

per month. Special. provision is made for non entitled persons. 

The relevant instruction Is re-produced below :- 

"Government may consider refund of air fare 
paid in individual cases on merits, 
provided they are satisfied that air 
travel was absolutely essential and that 
travel by any other means, i.e. by rail 
or road, etc. would have definitely. 
endangered the life of the patient or 
involved a risk of serious aggravation 
of his/her conditions. 

"Certificate reauired to claim T.A. 

it is certified in writing by the 
authàrised medical attendant or by the 
specialist to whom the patient Was 
referred by the authorised medical 

	

• 	
. 	 attendant or by a competent medical of fi-. 

cer attached to the hospital to which 
the patient was referred by the authorised 
medical attendant for medical attendance 
and treatment, that the journey was 

	

• 	 unavoidably necessary to obtain appropriate 
medical attendance and treatment under 
the relevant Medical Attendance Rules 
and orders."  

Under the relevant medical attendance rules simultaneous 

treatment in two or more systems of medicine is not permitted. 

The relevant rule is re-produced below : 

"Instances have come to notice where 
persons covered under the CS(MA) 
Rules, have received treatment simul-
taneously in more than one system of 
medicine. It has been decided that 
treatment for the same ailment should 

• 	 not be taken simultaneously in more 
than one system of medicine under the 
C$(MA) Rules, 1944. There is, however, 

• 	 no objection to treatment being received 
simultaneously In different systems of 
medicine for different ailments. If 
however, such treatment is being taken 
for other disses, this should be done 
with the knowledge of the attending 
doctors of the other systems concerned." 

There is a provision for advance T.A. also. The advance T.A 

rules is reproduced below : 

"Advance of travelling allowance to the 
extend admissible under these orders 
may be granted to Government servantà 
at the discretion of the authority 
competent to sanction advance of 
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on tour on production of a certificate 
• in writing from the medical authorities 

mentioned in these orders to the effect 
that the Government servant or a member 

• 	 of his/her family has been advised 
• 	 medical attendance and treatment outside 

the station (name of the station at 
which the patient has been recommended 
medical attendance and treatment to 
be specified) in accordance with the 
relevant Medical Attendance Rules and 
orders . N 

Appendix X of Medicalk Attendance Rules gives instructions 

for Government servant. para S of the relevant instruction 

is reproduced below : 

• 	 "At. the time of leaving the hospital 
• 	 after treatment,please get the 

hospital bill and receipts, vouchers, 
essentiality certificate, etc .,duly 
singnd or countersigned by the 

• 	 authorised medical attendant or the 
medical officer in charge of the 
patient in the hospital.as the case • 

	

	may be, for, the purpose of claiming 
refund of expenses incurred." 

Appendix xxv gives the form of essentiality certificate 

to be produced for claiming reimbursement • Certificate B 

is applicable in case of patients who are not admitted 

to }ospital. The rules have been reproduced above to have 

a better understanding of the issue • The relevant rules 

show that essentiality certificate by the authorised 

medical attendant is necessary. The "áuthorised medical 

attendat" has been defined in the rules and means a Medial 

Officer under the exup1oy of Central Government. Thus it 
for 

includes CGHS Doctors. Similarlythe travel by other then 

the entitled mode of transport, essentiality certificate 

is required to tht extent that it was absolutely necessary 

for the patient to trave l by other than the entit led c lass. 

The certificates produced by the applicant do not show 

that the travel by air Was essential. The docrors have 

simply certified that the'patient is fit to travel by air." 

The type of certificateSproduced by the applicant do not 

meet the requirement of the rules applicable to the applicant. 

\ 
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No infirmity can be found in the order of the respondents 

in not accepting the certificates regarding air travel 

produced by the applicant. The applicant has not been able 

to satisfy me in the proceeding before me that the travel of 

the patient by air was essential and that she could 

not DL traveloc by the entitled .mcd of transport as per 

hr entitlement. 	- 

4. 	I have given a patient hearing to the sukinissions 

made by the applicant and on his behalf. The applicant 

filed O.A.149/2000.on 25.4.2000. On 5.5.2000 the applicant 

prayed for an interim order. It was submitted at that time 

that there was an emergency and the life of the applicant's 

wife was in danger. On consideration of the submission of 

the appli.cant,the respondents were directed to give an 

advance of Rs. 30.00.0/-. It was made clear in the interim -\ 

order dated 5.5 .2000 that if the applicant was not able to 

satisfy the claim under the rules he would refund the money 

with interest at the rate of .12%. He was also not permitted 

to spend the unutilized amount. The discussion above shows 
fot 

that the applicant had misrepresented the facts & obtainin 

the interim order dated S .5.2000 • Not only that the applicant's 

wile misrepresented the facts in the Writ petition filed 

before the Hon 'ble Gauhati High Court on 24.5 • 2001 and also 
when 

obtained interim order. However, on 2$.5.2001Lthe  correct 

facts were pcdnted out before the Hon'ble Gauhati High 

Court • the interim order was vacated • The respondents have 

bcn intimated the applicant the requirement of relevant 

rules by letter dated 23 .12.99 (Annexure-9 to the Written 

statement in O.A.149/2000). The applicant was informed about 

the requirement of the relevant rules. The letter is re-

produced below for convenience : 

'With reference to his representation dated 
16.12.99 (received on 20.12.99), Sri 
Bimalendu Gupta, S.Acttt o  is hereby asked 
to submit immediately a fresh estimate of 
Apollo HoSpital,Chennai, required for the 
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• 	 purpose of sanctioning of medical advance 
• 	 regarding follow up treatment of his.wide 

• 	 Smt Aanta Gutpta'. 

AS regards grant of TA for undertaking 
journey by air for the aforesaid purpose. 
it may be stated that it would not be -
possible to release the air travel advance 
without the specific certification of the 
treating physician of Apollo Hospital, 
Chennai to the effect that "Air Travel 
for the patient is absolutely necessary". 
The certificate referred to in your 
representation that the patient is "medically 
fit to travel by air", is only a certificate 
of fitness and cannot be treated a certi- 

- ficate of essentiality. Moreover, the' 
approval of the Director, CGHS is also 
required for the said purpose. 

• 	 In view of the above, he is asked to 
submit a fresh TA advance application for 

• entitled Railway class for the proposed 
journey within 2(two) days from the 
date of receipt of this letter, for grant 
of TA advance. Further, in this connection, 
it may be mentioned that considering the 
gravity of the case and on the basis of 
Medical Certificate of the treating physician 
of GMCH. Air fare was granted provisionally 
subject to the approval of the competent 
authority. However, th matter has been 
taken up with the Joint Director, CGHS 
who in his letter dated 22.11.99 stated 
that the Air fare for the journey under-
taken on the earlier occasion may not be 
reimbursed if the 'approval for the same 
is not received from the Director, CGHS 
New Delhi. AS such his above mentioned 
air fare claim cannot be reimbursed until 

• 

	

	 the receipt of the approval of the Director 
CGHS,New Delhi. 

The release of Medical Advance of Rs.30000/-
on an earlier occasion related to a 
different instance and. cannot be automati-
cally treated as having a bearing with 
the present proposal." 

Again by letter dated 21 .1.2000 of Joint Director, CGHS 

addressed to Senior Apcounts officer, office of the countant 

General the relevant rules were clarified to the applicant. 
• 	 u.-. 

''The4t4odbove.: 'The applicant produced a 

certificate issued by Dr. Ghosal dated 19.5.2000 (Annexure-20 

to O.A149/2000). The recommendation of Dr D.Ghosal is 

reproduced below : 

"This is to certify that Mrs Ajanta 
Gupta W/o Mr B.Gupta was serious on 
28th April,2000 and On call at 10 
P.M. attend at her residence. 
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After examine she was advise to 
consult the Apollo doctors from whom 

• 	she was taking treatment and also. 
• 	advised to avoid train journey which 

• . 	 may fatal her life.TM 

It may be noted that Dr Ghosal is. a homoeo path. The 

certificate shows that he had examined the patient on 

28.4.2000 at 10 P.M. and issued a certificate on 19.5 .2000 

that she should avoid train journey. The certificate given 

by Dr Ghosal is vague. It does not mention the nature of 

illness. It does not explain if he found the condition of 

the patient serious on 28.4.2000 why he recommended treat-

nient at Apollo hospital on 19.5 .2000. The discussion above 

shows that the attitude of the applicant was not cooperative. 

He wants to get benefit outside the rules • He does not 

want to follow the rules. During the course of proceeding 

the applicant filed a copy of letter dated 27.4.2001 

addressed by him to the Accountant General. The letter 

is reproduced be low :'.. 

"With reference to your i/c DAG(A) 
Memo No. Adrnn-II/BG-MDL/Pt .11/ 
2001-2002/18 dated 20.4.2001 on 
the subject. .1 am to state that 
as per C&AG's letter you have made 
compulsory CGHS treatment and 

• 	 . 	 deducting contribution and and 
funding to CGHS Guwahati without 

• 	 my concent. Hence it is your duty 
and responsibility to get any 
information in regard to treatment 
as required from CGHS directly. It 
is further stated that in many 
occasiots it is noticed that Shri 
R.I.Sen Gupta Welfare Off icer initiate 
to do the needful, which is covered 
under duty and responsibility of the 
welfare Officer, but in my case he 
is not acted accordingly. Kindly do 
the needful in this regard, to 
provide or depute specialist doctor 
of CGHS related to illness 
HOsteoporosia K and your required 
certification, without any lapse. 

In regard, to CAT order dated 29.3 a 

2001 of O.A.Mo.298/1999 and 177/1998, 
the decision will be intimated to 
yu•" 	

\C 
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A reading of this letter shows the non cooperative nature 

of the applicant. He was writing to the Accountant General 

to ge the information, regarding treatment from CGHS 

directly. The applicant has requested the Accountant General 

to depute a spec ialist doctor of CGHS to examine his wife.16  - such 
• 	The reasonsrwtjL1etter addressed to Accountant General 

were known to the applicant himself. The applicant wants 

reimbursement of medical expenses incurred by him. The rules 

required reference to CGHS. It is open to the applicant to 

follow the procedure or not. It is not understood how the. 

Accountant General will arrange for examination of applicant 1 s 

wife by CGHS specialist. Instead of approaching the CGHS 

authorities the applicant has addressed this letter to the 

Accountât General. A copy of this letter had also been 

endorsed to Joint Director CGHS.The applicant has also 

requested the Joint Director CIS to depute a COIlS doctor 
when 

to his residence. It is not understood as to howjthe applicant 

can take his wife to hospital in hennai/Delh1.. *Z was not 

in a position to take her to the CGHS. Dispensary. The 

applicant has not been able to support his case for relief 
is 

under the rules • No infirmityLfouna in the ordersissued by 

the respondents regarding the applicant 's C laim for re-imburse-

ment • The respondents are directed to dispose of the 

pLtcant's claim for medical reimbursement as per rules. 

As dicussed above the applicant has not been able to 

satisfy in this proceeding why applicant•s wife was entitled 
•a mode 

to travel byLother than the entitled class. The applicant 

has not obtained necessary authorisation from competent 

authority.x am unable to give any relief to the applicant. 

The application is disposed of as above. The claim of the 

applicant will be settled as per applicable rules • All 
to 

interim orders contradictozyLthjs order stand vacated. 

\ 
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The applicant will be entt4," to refund the 

inadmissible amount with interest at the rate of 12%. 

All the above applications are disposed of as 

above. There shall however be no order as to costs, 

c 
K.K.SHARMA ) 	- 

AL4 IN I STRAT IVE !*MBER 
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Shri Bimalendu Gupta ... Ap21icant. 

	

-Versus- 	 V  
- 	 Union of India & Ors. ,.. Respondentg, 

PARTICULARS OF THE APPLICANT 	 V 	 V  

1) 	Name of the applicant 	: Sri Bimajendu Gupta. 	
V 

V 	ii) 	Name of father 	 : Late Biswanath Gupta. 

V 	 iii) Desgnation & office 	: Senior Accountant, V  
In which employed. 	

V 	 e of the AG(A&E), Off 

V 	
V 	 V 	

V 	Assam, 	
V V 

V 	
Beltola, Moidamgaon, 

V 	Guwahati -. 781029. 

• 	 - 	 V 	 V 	 V 

V 	 V 

V  iv) V Office address 	V 	 : Office of the AG(A&E), 	
V 

	

V 	

•V Assam, 	
V 	

V 

V 	

V 	 Beltola, M oideJngaonV, 

V 	 Guwahati 781029. 

v) 	Address ror service 
V 

: O•ffico of the AG(), V 

V 	 • notice. 
Assam, 	 V 	 - 

• 	

V 	 Beltola, Noidawgaon, 	V 

V 	

Guwahati- 781029 • 	
•• 	V 
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PARTICULARS OF THE RESPONDENTS 

Union of India 
Represented by the Secretary to the 
Govt. of India, 
Ministry of Health & Family Welfare, 
(Departméntof Health), 
Nirman Bhawan, 
New Delhi. 

Cot,rollec -'Aud1tor General of India 
Bahadur Shah Zaf far Marg, 
indraprastha Head Post Office, 
Post Box No.?, 
New Delhi-2. 

Accountant General(A&E),Assam, 
Midamgaon, Beltola, Guwahat i.. 781029. 

Director General of Health Services, 
Central Govt. Health Scheme, 
Nirman Bhawan, 
New Delhi-i, 

Deputy Accountant General (Admn) 
Office of the AG(A&E),Assam, 
Maidamgaon, Be1tola,Guwahati29. 

6, Sh.ri Lengjam Sidhartha Slngh 
Deputy Accountant General(Adinn), 
Office of the AG(A&E), Assam, 
Beltola, Maidamgaon, .G Uwabati29. 

7. Joint D1±ector, 
Central Govt. Health Scheme, 
Ministry of Health & Family We1fa 
Ananda Kutir Path, 
Zoo Tiiiiali, Guwahati-3. 

8 Sr. Accounts Offlcer(Estt & Bill 
Offie of the AG (ME), Assam )  
Maiçaingaon, Beltola,Guwahati...29. 

• 

/ 

9. Shri Bijit Kumar Das Purkayastha, 
Sr. pccounts Officer (Estt & Bills), 
office of the AG(A&E), 
Assam, 
Maidamgaon, Beltola, 
Guwahati-29. 

. . ResRond ents. 

Contd..... 
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DETAILS - OF APPLICATION 

I • 

	

	PARTICULARS OF THE ORDEWORDERS AGAINST 
WHICH THE APPLICATION IS MADE. 

A. 	This application is made against order dated 

23 .12.99 vide Memo No.Ad11/BMDL/TA/99-2OOO/567 

and inaction by the, respondents for sanctioning medice't'Q.i07  

~~-o,r'fet advance for treatment of wife of the applicant 

Mrs Aj anta Gupta. 1  

JURISDICTION OF THE TRIBUNAL 

The applicant declare that the subject matter 

of the instant application is within the jurisdiction of. 

this Hon 'ble Tribunal. 

LIMITATION : 

The applicant declare that the application is 

within the limitation period prescribed under Section 21 

of the Administrative Tribunal's Act, 1985. 

3i 	FLCTS OF THE CASE 

1. 	That your humble applicant is a citizen of India 

and as  such he is entitled to all the rights and privileges 

guaranteed in the Constitution of India and presently 

he is the employee under Respondent No.3 and at present 

he is a Senior Accountant stationed' at Guwahati. 

Contd.... 

p 
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2. 	That your bumble applicant is a married one 

and has got wife and one daughter. Under the CCS(MA) 

Rules, 1944, the wife of the applicant is entitled for 

treatment. 

30 	That your humble applicant's wife is suffering 

from different ailments including Menonhagia low grade 

fever and weight loss, back pain etc. On recommendation of 

the physician Dr. Robin Medhi, Asstt.PrOfeSSOr Otg Depart-. 

merit of GMCH, Guwahati the aiplicant's wife was treated 

at Apollo Hospital at Cbennai. An amount of Rs.30 1000/-

was sanctioned vide letter dated 13.9.99 • She was treated. 

at Apollo Hospital Cheimal from 19 .9.99 to 29.9.99 and 

the attending Doctors opined that a further period would 

be required for the treatment and accrordingly the 

Hospital authority (Einance Deptt) sent a fax.nlessage to 

• the Respondent No.3 to remit iumediately a sum of 

s.30,000/- for more investigation of the patient. 

A copy of the Fax message an 

referred is enclosed herewith and 

marked as Annexure-1. 

	

4. 	That your humble petitioner begs to state that 

there being no response from Respondent No.3 the Hospital 

authority suspended investigation and advised her to 

report to. the Hospital after 3 month.s. 

A copy of the said document dated • 	
• 	28.9.99 enclosed herewith and marked 

as  Contd ...... 

-• 



	

50 	 That your humble applicant begs to state that 

by this time, the caidition of the applicant's wife is 

deteriorating day by day and approached the Respondents. 

requesting them to sanction amount for medical expense 

as well as travel allowances. In the mean time she was 

'eated bylOcel doctor at Guwahati and even today she 

is under medical treatment.  

A copy of the letter to respondent 

No 93 written by the applicant dated 

16.:I2.99 is enôlosed hereto and 

marked as innexure... 

	

6. 	That your humble, applicant begs to state that 

he was cut to the qul4ck when he received the letter of 

the Respondent No.8 whereit was written that a fresh 

certificate was to be obtained from Apollo Hospital 

regarding air travel though already certificate has been 

filed, copy of which is annexed again. 

A copy of. the letter dated 23.12.99 

written by Respondent No.8 and a 

medical certificate from Apollo 

Hospital is annexed as Awiexure4&5. 

	

70 	 That.your humble applicant begs to state that 

he got another aletter from Respondent No.8 who wrote 

to him to furnish a fresh recommendation of the treating 

physician of the Guwahati MedIcal College Hospitsl,Giwahati 

regarding the necessary of air travel for follow-up 

t eament. 
A copy. 



A copy of the, said letter dated 29.12.99 

is disclosed hereto and marked  as 

pexure..f3. 

That your humble applicant begs to state that 

his wife who is under medical treatment under DrJLIedhi, 

attending physician and Asstt.Pro'fessor of 0 & G of 

Guwabati Medical. College Hospital, Guwahatihas opined. 

that the wife of the applicant can be shif'tedto Chennal 

by air OfllYo 

A.certiuicate dated 10.1.2000 by 

DrJ.Medhi is enclosed herewith and 

marked as Aruiexuré-?. 

That your humble applicant begs to state that 

the conditiono,f his wife is deteriorating day by day and 

on 21.42000 she w 1 s advised immediately to shift to 

Chennai. 
A copy of medical. document is enclosed 

herewith and marked as Annexure8. 

10 	That your humble applicant begs to state that 

delay may bring danger to the wife of the applicant and 

something unexpected may bppen. 

11. 	That in pursuance of this Hon'ble Tribunal's 

order dated 5j000,your humble applicant got an. 

amount of R 2D,04as medical advance and as.32 9 324/- 

aS air fare adVance and proceeded to Chezinal to escort his 

.ailing wife for treatment at Apollo Hospital, Chennai 

and 
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* 	
and theIr minor daughter Anoopriya Gupta was taken 

along with..The said amount of aIr fare was paid on 
,- 

12.05.2000 by cheque which took three days  time for 

collection and the medical advance was paid by demand 

draft payable  at Chenn'ai in favour.of Apollo HospItal. 

On 19.5.2000 the wife of the applicant was further 

examined by the Homeeo Physician Dr. D.Ghosal and advised 

to avoid train journey. A document In this connection 

is enclosed herewIth and same Is marJed as Annexure-9. 

12, 	That your humble applicant arrived at Cherinal 

/ 	
with his ailing wife on 22.5.2000 and.attended Apollo 

Hospital, Chennal on 23.5.2000. The applicant begsto 

state that his wife was treated in the Apollo Hospital, 

Chennal from 23.5.2000 to 6.6.2000 and on tht date i.e 0  

on 6.6.2000 she was referred to be treated In the 

Indrprastba Apollo Hospital, New Delhi and accordingly 

the patient was shifted to Indraprastha Apollo Hospital, 

New Delhi on 806.2000 and on the same day she attended 

the Indraprastha Apolloiospital New Delhi and her 

treatment contInued till 166.2000 and she was discharged 

on that day. Dr.. Nukul Verm, Sr. Neuro Consultant, 

'.Dr.MIttal &Dr.M.Roy are the attending doctors who advised 

your applicantts wife to report again after 3(three) 

months for review. The applicant 	to shift his wife 

from Chennaito New Delhi by air as per advice of the 

Doctors of Apollo Hospital, Chennal • In this connection, 

two documents are enclosed herewith ,dboth are part 

and parcel of this petitIn and marked as Annexure-1040_4o 

and Annexure-11, 	 . 

- 	 C onta. 



y 
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3.3. 	Thjt your humble apiicant left New Delhi. 

on 18.6.2000 for Guwahati by Indian Airlines as per 

advice of the attending doctor.. of Indraprastha Apollo 

Hospital. A document in .this connectIon is enclosed 

herewith and same is marked as Annexure-1p.9 She Is 

further advised to report at. Indraprastha Apollo Hospital. 

afte three months for review.. A document in this 

connection is enclosed and marked as Anex.1i 

• 	140 	That your humble applicant begs to state that 

an expendituie to the tune of Rs. 31  ,2LO/-. (lupees Thirty one 

thus,and two. hundred forty 	) for air fare was incurred 

from 'Guwahati- Chennai, Cheimai-New Delhi- Guwahati out of 

sCheduled programme as the patient was referred to 

Indraprastha Apollo Hospital by Apollo Hospital, Chennai. 

This air fare expenditure of Rs. 31  ,240/ was adjusted 

from the bance amount of medical advance refunded to 

the applicant by Apollo Eospital, Chenna.t. i. 	24,0C1/.. 
was refunded to the appllcan.t by Apollo ItO Splra.L, .neflni 

for medical treatment at. New Delhi from the amount of,  

,30 1000/_ sanctioned by Respondent No.3. 

1.5 	That the applicant begs to state that this 
oeps.16,806/ 

mount/be1ng Incurred and same being spent from the balanc'e 

amount In hand RSQ1 6 624/-( s.32324 -1 7O0/-) i.e Ai.r 

Travel Advanc.ePS.32,32k 16,8O6/ ( teing refundedmOfle 

of Medical Advance of Rs 430,000/-).ThiS total amoun.tm.ay 

td,ndlw be treated as Air traVG]. AdvaflcO 	. Contd..,*,  



That your humble applicant begs to state that 

the amount spent as stated above in route Chennal-New Delhi-

Guwahati due to necessity which was unforeseen, as his 

wife was to be treated at Indraprastha Apollo Hospital, 

New 4elhi after being treated at Apollo Hospital,Cbexinai. 
I 

The matter was brought to the notice of Respondent No.2&3 

and Respondent No.3 by Fax on 2.6.2000 and on 13.6.2000 

and also talked over phone. Respondents were requested 

to sanction air fare for air travel as advance from 
tNJJ 

Chennal-Deihi and Guwahati it was furtherl to pay said 

advance through AG(A&E) Tamilnadu, Chennal and the applicant 

waited till 7.6.2000 with hope that respondents will 

the amount as per request made by Fax on 2.6.2000. Money 

being not sent and the applicant's wife condition being 

/ deteriorat±ed he was compelled to spend the balance 

amount in hand in purchasing air tickets for shifting the 

patient to New Delhi. 

Copies of the fax message is annexed 

and marked as Annexure-It and 1, 

That your humble applicant is submitting. 

the final air travel bill and medical claims to the 

Respondent No.3 at the earliest. 

GROUNDS FOR RELIEF WITH LEGAL PROVISION : 

1. 	For that the impugned order i.e. Annexure-4 

is violative of Article 14,16 and 21 of the Coistitution 

India...... 
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India affecting the legitimate rights and right to li$e 

of the: applicant. 

2. 	 For that the inipugned order is liable to be 

set asIde, in view of AnnexU.re-l. 

36 	 For that in view of Axmexure-2 1 7 & 8 the 

• Respondent No.3 is rdquest24 to sanction the entire 

• 	 fldiC&- and air travel allowance as per the existing rules 

to the app iloant. 

40 	 For that the Inaction on the part of 

Respondent No.3 has led the cae, of the applicant to 

desp1re and it is.obligatory On the Part  of Respondent No.3 

to grant - immediately medical as well as air traveLk.allowance. 

• 	 . .. 	5. 	. 	For that the impugned order is liable to be 

get asIde in vIew of Annexure 7 & 8. 

60 	. 	For that it Is a fit ca2e where this Honbie 

• 	 - 	

. Tribunal can invoice his jurisdiction toa interfere with 

the 	matter. 	 ,• 	 . 	 .- 

For that the equity and good coeience need 

interference by this Hon'ble. Tribunal. 

8 	• 	For that it isa fitcase where this Eon'ble 

• TrIbunal can intervene in the Interest' of justice. 

• 	 •,•• 	 ,• 



6. 	. DETAILS OF REMEDIES EXHAUSTED : 

The applicant declare that he has no other 

alternative or. efficacious remedy except by way of filing 

this n,pplicationbefore this Hon'bie Tribunal. 

70 	 MATTER NOT PREVIOUSLY F]IED OR PENDING 
BEFORE - ANY OTHER COURTLTBIBUNAL : 

- The applicant further declare that he has not 

filed any application, Writ PetItion or Suit regarding the 

matter in respect of which this application has been rnade 

before any . Court or any other authority or any other Bench 

• of the Tribunal nor any such application, writ petition 

• or Suit is endthg before any of them, 

8. 	RELIEFS SOUGHT FOR .: 

.' 	Under the facts and circumstances stated sove 

the applicant mOst respectfully prey that the Hon 'ble 

T ribunal may be pleased to grant the fcalowlng reliefs 

to the applicant. 

- 

81, 	Order way kindly be. passed directing the •. 

respondents No.3 &. 5 to cancel/withdraw/review or any 

appropriate order dated 23.12.99 i.e. Annexure-4 with a 

further direction to sanction grnt as medical advance 

including air travel expend1ture4 	 tO 

8,2, 	To direct the respondents so that the applicant 

is getting complete justice. 

C ontd, 

\ 



9.. 	INTERDL RELIEF IF MIY SOUGHT FOR 

Under the facts and circumstances stated above 

the applicant prays  to stay the ipugnd order dated 

23.12.99 and with direction to respondent No.3 & 5142  pay 

the applicant the medic1 advance of Rs,20 1 000/.. and air' 

travel expenditure of the applicant's w1e inc1iding 

• 	 attendant 	 fr 

106 	The application is filed through Advocate 0  

11. 

• 	 (1) 	IPO No0 

Date of Issue : 	• 

Issued from 	•: 	•. . 

• 	Payable at 	: 

12. 	•LISTOFEQ: •: 

As stated in the INDEX. 

Var ificationo.. 06  
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VERIF IC ATION 

I, Shri Bimalendu Gupta, son of late Biswanath 

Gupta, aged about 44 years, presently working as Senior 

Accountant in the office of the Accountant General. (A&E), 

Assam t  Noidarngaon, Beltola, Guwabati-781029 do hereby 

verify that the contents made from paragra ph 1- 3, 

are true to my knowledge and those made in paragraph 

are derived from records which I believe to be true and 

thce made in paragraphs cJ\tQ  

of the application are true to my legal advice and rest 

are humble submissiog before this HOn'ble Tribunal. I have 

not suppressed any material facts in this case. 

AND I sign this Verifi 

of 	 2 	

cation on this 	day 

, 000 at Gtxwahatj., 

b of 

DEPONENT O  
uz- 

67 

Ink 	
- 

CC 	
4P 

• 	A 	
I 
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fl ViJU-cQ - 3 

To 

Thi cc.u,t'int 	n.r1l(A&)AIRaM, 
.iakIgu.4,akati.Z. 	 - •-.. 

uajact: Puymemt if liddical A4vann and 
Tx -rnl1 in - iidvun e 	- 

Sir, 
I •eg to invite your Iciud atte atiOlt t. •  

•------' 	4d '5.11.99 roaar4ig pa7mentsRe-4aburae- 
.naul. aealt Of the p,,7d1,al t1nt .at and Air.fre am.untia 
t11s,1iI,Q4Mè(Rupeo tea usaii&&ppr9x.)on1y. Jut,til1date 
Ent'AhlJohanvit & Jills tails ttt..te a.r mado p&3aat, SI 

& r-,i,Lt ize in -terlso atvtevi , uP7~ f patient ii dlydisture 
ue to .auiiLv of zuuney •  

1?'urther I like tø aenti.a that as per !4.dioal 
ir1c if Apl1. H. pltal Zt. Ltd.Chemnaj it is time to attend 

A11t Ie;pitl for f.11w up treatment. 	 -. 

That sir ai,er telephosic im.tsraatj•m;jt W*Ss 
iira thitaa am.umt f .3*,/_(ftupees thirty th.uss*d) 

x, rt '13 ,  ws* sacti'n as per kp.11. FAX .sted 249 • 9 bu t the 
name wz not p'id to Ap.11.. **o t. deterred the treae,t 
till J&ist part of ilecember p I991, Necessary arramg.mentmaykjnd) 
be made t. payment •f the said asount to Ap•llsE..pjt*]. .r.r, 
Lellew up treatnent of my wife Mrs. AJaita @tipta s-per &edLoa] 
advice. The mo*iioal aiviaes are already subriittetj tsEetabljnhji. 

j tj, •  
That sir, in additi.$ to Meliosi Rv**Se the 

.rveillng advance by Air an per aedimal sd*tt.e for to and tr. 
Chnnai may also kindly be released s..n at that the patient 
wtl.h attnnt can aisle to avalflze treataent wtkiut any fur't}v 

• In this regard a fresh approval of the Joint 
tret..r CGHS noedn.t required is it in withIn the time limit 

urIgirai annoti.n •r4er-atod 

Under the oiougtanoea neoenary actIon at erd. 
rlry kthdiy be passed t• 	the sb-ova payment and enable - 	

- the treatment at ap.i.. Hpapltai ohennaiaa per 
ricRi 

 

advicd of Ap.1l. Hospital withstt any further lne 
For this sot of your kin4nen I thab1 rerasin 
ever grateful. 

thn  116LIA Dec. : 

upta 
Senior Aott/Ieo..(C) 
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Wilh I .ICI Cut C IC) PIN iCp)ttCiII.t(iI)J! ilateil I 	I 	))(rcceivcd on .20'! '99), Sli 

I in:'iudui 

	

	iipta. S.Aeell.. ji her by asketl to sliblitif iiuitncdiaiclv,a liesli eslunatc of ,  

cnnai rcqluircçl For thc 1iuipnsc of sanctioning ol mcdicil ndvance 

i, it hut' billoW III) healiticuil 'OU his tvillc StIlt. .\juIia (411 1 11. 

• \ lci'9r(IM rinut of TA for u,idcitakiIit•jnrneIy:ir for tii iiloicntd' purpoc. 

i1 uii;u.) sI.ulcd ihat it vinikl nut be 1ossihle io lcaM file air 1ial Mvancc w?tlrnut iit 

4ICC ii IC CCI (II Ical 1(111 iii (lie (I t.1(iIU ()iitCtiii Uf Ap(tlIIs I iopitil.C1ieiiu1ni to the effect 

Ir I im tI A tr liii: iLcllItS11 im at' telluinveeary. The ccii ilicaic rctITe(l In in 'oni 

' q  iii II ,flhi (h II 0u rutani uc i iethe,ttv (ii to ft ij b nut i onI' a cciiiiiiói1 

hhluess auitic;tu hot lie ItcateC —acer 11Iite of cs.wntiaiitv: Morcover, thpprofOUiT 

l .iLl(iLjj1hIS IS also It(jtfircd ItH the said plll]!0SC . 

Ill view oh. the aTivc 	bc i. aSked ib.subinit a fresh TA advancc application for 

ti Railwav elis for the proj osed jonicy wilbin 2(1wo) d;kj ­,jrom the date of 

t,( 'it ,  441 liuic li_I Ici lOt gu iuit oh A 1(lV1flC 1 milici in (Ins Ofl1)CCtI0fl, ii IUZIV be 

iaittied Ihuat CCHIMIIICIillg (lie gr vii of the ease zuittl. on 111C basitj of Ilici r1e601 
$IJ kale: of hue ticalitig 11 hysicb it of (;M(i I, .ir taie W.114 g,iinic(I piOViRiOflhilIy 

sti1 IC, IPIC appnova I ;,[ (tic cinnpVtcni .autioriIv. I 1L1wvv1. the mncr 1in bccn iakin 

14%ilI% hue Joilll I )irecuu. CGIIS Iuo ii, bunt IdWrtil.P.111.99 Rialed iha the Afr fate For 

lkjcuuuIcv tuiudei iakcui on the carbiqi occasion iuiav mit l'c i'cin;t'iitd 1 the n1iiroval  for 

(116 same IS 1101 lecelVed 110111 llit Disdiot. CGIIS. Ncw-Ddll;L A such his above 

mcnli(mcd air Fare claim can not h reirnhimscd Imlil file tcctpI of the approval of the 

( 'C ii IS, New-i)dlii. 	 : • 	 I 

itie iekasc ol ticiuieat Mv. ulce ul R.30.O0O'- ni it caulier (>tCasiot1 FCiCtI lo a 
.ntc t.an tii( he 	utoni1ikaI' 	IhuiItcl 

.1 	 I.. , 	 . 	. 	 • 
I,\tIthIIt:: l)A(i(i\1)1!r4) oidcr tiated:22.1 2i99. th uge-29(1) in. file Nu.Mnin4I/1JJ-

t 11)1. °l,\'99-2OflO 	 . 	 . I. 

•1 

• • 

' 

S.  

;U)(. Sr. ACCIL 
I' cc ii 	Section. 

( )'oliic ,.G.(,\ & P). ,'tsssaun,( uivutua.1(i:29. 

r. ,ncoU' tJI Offlcr(Adnui). 
• 	wt 

-Sr. Accowua Offker, 
NcTt 

/is AoeoQntnt GinmiiI (A&BI  

Ab 

• 	• 
Aa& q*I*M* 

-. 	 . 



ApoIi 
•)j. Hospitals 

• 	Chennjj 

• IG1 O 
\, \L 	Dr. DEEPAK ARJUNDAS 

t4.0 . MJ). O.M. (NEUflO) Dc. Neuna (ton) FR.S.H, (Ion) FAIMS 
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Chennat - 600 006 	 • 	ror AppoIntments Contact: Tel : 8293333 8290200 Fax : 01.44-829176 1. 	 8293333, 8290200, Exin. : 2449 
Grams: Apollo Hosp lix: 41-6419 AHELIri 	 8553434 /8553117 /8553122 
Regd. Otfice:ig, Sishop Garden, Chennal - 600 028 	 For Emergencies Contact: 

6411772/6411657 
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QFFICE, OF TILE ACCOUNTANT GENERAL ( A Sc i ), ASSAM, 
iAIA7aA0t :: IKELTOLA :: UWA7tA?I-2. 

N.. 	
.. 	 )*ted 29-12-59. 

... ............... 

With reterenoe t.hia re!r.aentati.n *t. 1-i2.'. 
dt. 2$-1 2- 3 and in . . a iti*uati.i& -  t. this .Zfise letter if.. 

Sri Ziale*du Cupta, 
Zr.As.tt. is hereby .ae ai.) 'keI t.. submit isMediately a 

• fresh estisate of Ap.11. )t. t$).Ckeinai required fir th. 
urp.ie if saiwti.n of Meioa]. Advan.e for f.11sw.'up treatae*t 

of his wile ati. Aja*taupta 	avlsed in the preserlrlon 

dt. 2$-12.. by the attending 	 in •.npleti.n di treatnent 
(O?j'.fSatj Ajanta 6upta. 

V • 

As regards, reinbursesent it Air travel bith w ays 
for fsli.w-u? treatsent of his wife, Sri Zinalendu Cupta,Sz'.Ao.tt. 
is 4ereIy asked t.furnish a fresh reconsendati.n of the treating 
pMysic1n&t the Cuwahatl Medical C.il9e .iit*1,iii 
regarding tlenece.saoity it Air trive1Z.r f.11.w..np .trsataent 
du1jppr.ved by the o.u.etent autkerity' as 	The JSint Director, 
CSKS, auwahati letter N. . I 2$1 /1 / 	 dt. 24i 	(o.py 
enol.sed) tsr initiating Z.1l.w up aa4 in this regard. 

• 

AtfVNORITY *: -. lAG (A.Lrin)'s •rdeis.at Page 32N of fjle 
N..Adurn.II/1O -MlL/TA/5.-2SiG 

Ti, 

Shri linalendulupt., 	 Sr. Ac)Jz)z' dffler , . 
Zr. Acesuntant, 

SI. The A.$. (A & E),Assan, 	
t'(3 

Suwakati-2. • 	
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NN~ 
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Oovt. of India, 	 I- 	

j 
: 	 .. . 	.. W.nIatry of Health 	 . 	, 

. tt .. 	. 	 , 	, ! 	• 	: I)te."Gerera1 •çlE Hea1thSrvic8,  
- 	 I 	 Central Govt. flea1thSclieme, 
çYi, 	 I 	• ::•. . . 	;od aregiTin1a1i, 	. 

: 	• ' L/ •; 	• . • 	 . I  • 	 ' 	 iwahati-, 3 	I • 	. 	 t . * I 

12. 

: 	

, 	 r 

. 	¶ 	.. 1he :8r ACCOUfltS Officer 1 	. . 	. 	 • 	 . 	 . . 

c/o th 1countarit Oener1(A&). 
. issazn Be1to1a ,Guwabatj. 	: 	 . .• 

. 	 t .... 	. 	 . 	 . 	- 	. 	 .. 	 . 	. 	. 	 : 
- 

. 	 . 	
S 	 • 	 h 	 . 	 •..;. 	 ;: 	 •.-. 	!. 	•: 	.._: 

H ' 	Sub ClarjfjcaU.on on ix travel for 	L. 
mdjça1 1 treatrnenti - regarding. t 

- 	 ! 	 • 	•.• 	 . 	.. 	 , 	 . 	 . 	 , 	. 	..' 	 i: 	 • 	 • 

I 	
Str, 	 I 

Refeience your ietJt.ei 	.AdInn.2/Ghy/Bills/1-18LTA/99-i2ooO 

+ig datedt21.12.9the uiderment1oneU oits' are forwrded 
.1 	 I 	

jour claification oi'tl the above atibject&- 
. 	

I 	•. . i• 	!• 	•; 	• i 	! 	• 	. 	-• 	 . 	. 	 , 	•. 	. 

T 	AjariIa Guta i il/O hti Bimalendu \Oupta was lpepnitted 

) ateid Apollo Hospitnir  Chennai withkzo escorts on$.y  vide 

; 	
tr letteL Io.D.12O16/1/9(1)/2O15-1Otdated 14.9.99 iherejn no 

. 	!n•nI:ion of Jair tra\eihaLbennade.  
f . 	. 	 .. 	 . 	 . 	•: 	• 

I 	 I I 	 I  

.ASY)eLtfljSSjOfl 
fortir  traveicanonly. be .granteq by tthe 

; 	 I 	 I FI? bn_rec.rirneiaLjonofL)rector,CGI-IS, we roquesLod 

e )atter to giant aIr .tiFavel 	 ° the basi3 of th 

vise ot-GuzahäLj Medj,ca College Ho5pitaI(Vide GMC}t ietter 

z. wm dated 9L9.99).. 	 : H 
The auitable fTOde 	Jorneycnonly be juddby the 

txeating phyaiian/Ipspitl for apatiet.Theroke, egarding 

return journey, the Apollc iosp1tai 1  '.hennai.has to adie about 

d. 	 necessity  

Irefe- 
J. 

doctor of OMC}1. It l's alo stated that tor a second  iv 	 i 
travel-by t 	patient for revie'is t pollo Chennai,___a froth re- 

p.- cotnrnendation! regat cling to' escoLts atid absolute fleceS3ltyoEffij 

€rve .f- rorn th peiallst of 'dt4C1 .ho inLtv rSerrd the 

tL
r 

	

	- 	... -i 	 I 
ienCto Iprl10 F'opia'' i- iucc's8áry. 

r 7P71 IJQ 1W 	p 	 — 	--- — 
I 	 I. 	,fI 	 r 	

II 
'L'eçeire. o the baai of our 1 earlier,permi6aion letter 

I N' D.l2O1.h/9(U/2O17 dated'l4.999.t.o and fró air travel 

t4 Shri Birnalehduupta carj not be¼treated admiss!,  un1 

t e above conditions are fulfilled.' 

I 	 $ 	 ) 	I 

''_ rt' 

' 'fours fithful1y, 

'-..: I 	
( Dr. B. Sajkja ) 
Joint, Director. 

1Ir .  - ---_-___. 
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(UWAIIATI' MIl)ICf 	:I.I:I;i.; & II()SI'ITAI. 
(YNAI)I flf;y 1)II'A1lTMIt.NJ 

Ito si 	Lill 	No. 	?: 	2)'? 'i 	r i 	. ( HI • '1') 
H 

11 00 t,1 No 	.1' I/, O7 tin I: • 1 I .(, t)fl''};' 
(•••g 

. 	. 	
Date :— I001,2000 

MIMI IT MAY CONCERN 

11i 1:; .i .; La cet I Fy Iii:ii Mrs Ajanta Guptn, age 34 yenr, WI f 	ol 	t: I Ilium I Ad1 (:tLn , wn 	referte(I to Apollo 
host,, I lit I , 	CIut',ti;t I •, 	:') 	 An 	r 	tidy Ice 	uC 	ApoJ. lo 

I Lit 1, ntit' 1st :l(iV t 	1(3 •g() Lu Apul I ti IIOSj)1 ml 	Chennal, 
fur Vol itiw 

'I 	 • 	-• 

She 1 11 IC (1 i OftI ly fit Lu t CIIVC 1 by nir both Wnys. 

2 (Twu) eiR'ur in nr 	II I lowed 

Approx (inn Ic ent I nut t I, t( co1 of I tiven I tn tion / 1 rca 1— 
'cot .t i :; u ,uuc/- ( RLtflIll - ri1t t- ty Fliouun,*du) only. The coat 
vii] 1101 he 11 01:11V hy the Govcrii,neui uf Auinm. 

(Dr. It Medhi, MD) 

' 'Itic 1),I1, 	I '• 	
•• Ole 

I ij 11Iet'"• 
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1ospitats 
&v Chennal 

u o • odi 0 M. IHEUIIOI o. 	ton F.fl.S.H. it 	rAs 
COUSU1.1NIT UEUROLOOST & NEUflOIH1ENSVIST 

COSUUA1?4iOUflS: 
4.00 - 0.00 P.M. MOPIDAY TO FIUDAY 
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079313. 0290200. F'i' 71 
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(4ouroIogit 	 Dr. MUKULR 	 drIipOlIOOPIl1 .O i2 
- ,ApoIlo Hospital 	 M.D ...M. 	 P.ialhuia Road. Santa Viha / 	

Neuron u j 	 NOW 001111 110 044 
tulIi 	 t 	J 	

Phone 69250513, 6925801. ExIn 1060 
Apollo tlospiIl 	 Fax 91.116823629 

'idu 	 Consullalion daily 900AM toi.00PM 

, i , ll)cIICfll Socioly of India 	 ApølIo C ilnk 
ni 1 iilcpcy Aoclaljon 	 13 New RajdhanI Enclave. 'likes Mrg 

tim Ar;uli'iiiy 01 N0iiroIoqy 	

COnsullalionIhwg only  1:00- 8:00 PM 
(..j 	 I 	 rot oppoinlninntlI 2222146. 2212625 

flsIdence 
1376. Seclor 37,. NOIDA, 201 303 
Phone from Delhi: 914575440 
From outstalion:0118-.4575440 

	

- 	 f 	 E-mail mvatipftf(jjinm 
By appoui'rrnent only 

) 	(to) 	 Jt-  

(43 

7; 

	

• 	

/ 

r 
L 

/ 	 . 	 • 

5o) 

JA  

	

c 	 I  

- - 	
' 

cln  

-. 



/ ipoj0 Ho9j1,1 

• p ,,ISUIliiil: 

.:Apoo IlopuJ 

( 

du 

'OIogicnl 
Soc;ety of  Incj$ ,ar 

Academy of Neurology 

ARMA 
Neur y ..1  f'H,d Sntit Vhn, 

HOw OnIfti 110 044 
Phon0 69jj 

0925001 EIn 100(, rH gl.g 16023029 
COnsutlaliOn daily 900j to l:OOPM 

AP011O Clnlq 

13 Uew fljdhenl Encl2v0 Vke, Delhi ito 392 

Con.jtt0. Th, only 7:00 - 8:00 l'.i 
Fr aPpointment cafl 2222146 2212112r, 

1376 S1r 37• 
 4OlD 2 303 Phone from DelhI ? 

Fro,  
00 tr 	

01 18-457540 

BYePPoirnen1 only 
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OFFICE OF THE ACCOUNTANT GENERAL (A& E), ASSAM, BELl OLA, GUWAHATJ-29 

Menio No. Admn-fl/BG MdL/99-2000/2- 	 dt. 28.04.2000 

With reference to his rcprcscntation datcd 26.4.2000$ia photo copy of diroctivo dt. 25.4.2000 

issued,bv.the Hon'ble C.A.T.Ghv Bench OA No.149/2000rógarding grant of both ways Air fare and 

Mdl. Advance in connctjon with the follow up treatnient of his wife Srnti.. e\janta Gupta at Ap011o 

Hospital, Chennal,. Shri Bimalendu Gupta, Sr. Accountant of thisoffice is hereby informed that his 

above said representation has been thoroughly examined in the light of the existing CS (MA) Rules 1944 

and it is found that in the absence of any essentiality certificate from the concerned Medical Authority, 

his prayer for grant of Air fare both ways cannot be entertained. 

Howevei 11e1is once again asked to submit a fresh T.A. Advance proposal for entitled Railway 

class for the said 'putpos. In this regard Para-3 of this office earlier communication No. AcLmnI1'BG- 

Med1199-20001567 dated 23.12.99 to him may also be referred to. 
4.1 ..- 

In this connection Appendix-V II (1) to CS(MA) Rules 1944 and a medical certificate dated 

24.2.2000 issued by Smti. A.Gupta's treating physician of G.M.C.T-I, (Thy., a copy of which was already 

- . 	endorsed to him vide this offic letter No.Adnm -1JJBGIdijj99..000/818 dt.6.3.2000 may be 
referred to. 	 - 

As rezirdsT grant of Medical advance, lie is asked to furnish the tentative ckae of his outward 

jouiiey. to Apollo Hospital, Cheiinai, so that the admissible amount of Medical advance as prayed fcir, 

could be drawn ind sent to thc concerned Hospital well in time. 

This disposes f his represcnon dated 26.4.2000. 

Slui 

/ 

Bmialendu Guta, Sr.Acc. 
Record © Section. I 
O/o the A.G. (A&E), Assam, Guwahati. 

Dv. Accountant General id hn) 
q 

Dy. Accountant 

r i1i 
0/0 the Accountant Ocn,i ('A& ) 

itrnr 
snm Guwahn 



Anollo . 	 Dr. DEEPAARJUNDAS 

40 	
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M.D. (Med). O.M (NELIAO) Dir. euro (i 	F.ftSI (Ion) FAIMS Ho s 	t a Is 	. 	 CONSuLTAN r NEuoLoc r & NEUrIOINTENSIVIST 

C f 	 CONSULTATN nat 	
4 00- 600PM - MNDAY to FRIDAY 

01  
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21, Greams Lane, Ott. Greams fond, 
Chennat - 600 006. 

Tel 8293333 8290200 Fax : 01.44.8291761 
Grams Apollo Hosp fix : 41-6419 AHEL IN 
Flegd. Oftico:ig Bishop Garden, Chenna,.. 600 

028. 

For Appoirttne,. Contact : 

' 8293333, 8290200, ExIn. 2449 
0553434 / 8553117 / 8553122 

For Emergencies Contact: 
6411772 / 6411657 
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(4(, 
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• 	 Gudhctt 	r1c!h 
- 

INT THE CE)R.Z =DMINISTRATIVE TRIMBAL 

An Appiteation iaMer Section 19 of the 	inistrative 
iuna]d' s Act, 198S) 

Sri. fl::1endu Gupta  

UntOi of Xnta & Ore. .,. 	 __________ 

5 

31.No. Annexute Part&cuiare of 

1 0  AppUcattcn 

2. Veriftc3tion 

r&4 

 

 n!)xure-3 

 Ann x:re-4 

I • Anne*T re-S 

.8. 

 

 Mnext;r*.8 

Page No. 

For  ueth rtbajaQfftce.t 

Dte of fi1igz 

Registration No. * 

Rqjstrar. 



IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 

GUWEAHATI BENCH 

4 	 • p 

O.A. No. 	j2000 

$ri Bmalendu Gta ... APPlicant. 

Versus - 

Union of India & Ors. ... Repon4ei. 

PARTICULAR&OF THE APPLICANT.  

i) Name of the Applicant 	:- ri Bmalendu Gta. 

Name of Father 	 :- Late Biswariath Gupta 

iii)Designatien arid Office in :-. senior Accountant 

which employed. 	 Office of the A.G. (A&E) 
Assam, Beltola, I4aidamga.n, 

Guwahati-781 0290 

Office Address 

Address for service of 
N•ticé. 

:- Office of the A.G. (A&E) 

Assam, Belt.la, Maidamgaon, 
Guwahati-781 029. 

:- Office of the A.G.(ME) 
Assarn, Belto].a, Maidamgaofl, 

Guwahati_781 029. 

Contd. = 2 - 
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S 

Union of. India 

Represented by the Secretary to the 

Govt. of India, 
Ministry of Health & Family Welfare 
(Department of Health) Nirman Bhalwan, 
New Delhi. 

2. Coiptro1ler of Audit or General 

of India, Bahadur Shah Zafar 1rg, 

ndraprastha Head Post Office,, 

Pest Box 	New Delhi-2. 

. AccountantGener&. (A&E), Assam, 

Naidamgaon, Beltola, Guw&iati.-781 0290 

$ Director PTeneral of Health Services, 

Central Govt, Health Scheme, 

Nir man Bhawan, New Delhi-I 

5. DeputyAccountant General (Adsnn), 

Office of the A.G.(A&E), Assarn,. 

• 	Maidangaon, Beltola, Guwahati-29 

6 0  Sri tengjam Siihartha iingh, 

Deputy Accountant Ge ner al (Admn) 

• 	Office of the A.G.(ME), Assam, 

Beltola, 3Maidamgaon, Guwahati-29: 

Joint Director, 
Central Govt. Health Scheme 
Ninitry of Health & Family Welfare, 

Ananda Kutir Path, 

ZOO Tiniali, Guwahati3. 

Sr.. Accounts Officer (Estt.&. sills) 

Office of. the A.G.(A&E), Assain, 

.4aidaaofl,elto1a, Guwahati-29. 

Sri Bijit Kurnar Das Purkhyastha, 

Sir. Accounts Officer (Estt.& Bills) 
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Offiçe of the A.G. (AE), Assam, 

?ioidaxngaon, Beltola, Guwabati-29. 

flesoridents. 

W1AILS OF APPLICATION 
-S.  

I • PARTICULARS OF BE OR DER/(DFRS AGAIT WHICH THE 

APPLICATION ISMJ)E : 

A. This applicatonis made against order date 

23.12,99 vde Memo No,, Adwn.-1 1/BG-.MDL/TA/99-2000/ 

567 and inaction by th eres p orident s  far sancting 

Medical advance for treatment of wife of the applicant 

Mrs. Ajanta Gupta. 

1. 	JURISDICTION OF THE TRIBUNAL : 

The applicant declare that the subject 

matter of the instant applcatflis within the 

jurisdiction of this Hèn'ble Tribunal. 

20 	 ITATION : 

The applicant declare that the appUation 

is within the lImitation period prescribed under section 

21 of the Administrative Tribunal's Act, 1985. 

3. 	FACTS CF TRE CASE 

1. 	That your humble applicant in the citizen 

of India and as such he is entitled to all the rights 

and privileges guaranteed in the constitution of India 

Centd 

- 



-4.. 

and presently he is the einpl.yee under Respondents 

No. 3 and at present he is senior Accountant Stationed 

at Guwahati. 

2. 	That you humble applicant is a married one and 

has got wife and one daughter. Under the Cc&(MA) Rule 

1944, the wife of the applicant is entitled f Sr treatment. 

3.That you applicants wife is suffering from different 

ailment including Menonhagia low grade fever and weight 

loss, back pain etc. On recomandation of the physicion 

Di, iri Robin Medhi, Asstt. Professor 04'G, Dept. of GFtH, 

Guwahati. The appiicaits wife was treated at Appelo Hospital 

at Cherai. An amount of Rs. 30,0001... was sanctioned vide 

letter dated 1 15.9.99. She was treated at Appollo Hospital 

Chenai, from 19.9.99 to 2.9.99, and the attending Doctors 

opined that a further period of would be required for the 

treatment and accordingly the Hospital authority (Finance 

Dept) sent a fax message to Rendent  No. 3  to remit 

immediately a sum of 30,0001— for more investigation of 

the patient. 

A copy of the Fax message as znI  

referred in enclosed herewith 

and marked as Annexure —I 

C,ntd... 



- 5 -I.  

4. 	That you humble petitioner begs to state that 

there beingno response from Respondent N. 3  the Hospital 

authority suspended investigation and advised her to report 

to the HQspital after 3 months. 

A copy of the said document 

dated 28.9.99 enclosed herewith 

and iarked as Armexure -'2 

51 	 That you humble applicant begs to state that 

by this time, the condition of the applicant wife is 

deter ionating day by day and approached the Respondents 

requesting there to. sanction amount. or medical expense 

as well as travel allowances. In the mean time she was 

ated by local doctor at Guwahati and ever today She 

is under medical treatment. 

A letter to respondent No. 3 

written by the applicant 

dated 16.12.99 is enclosed 

her eto and marked as Innexure..J. 

6.. 	That you humble applicant begs to state that 

he was cut to the quiack when he received the letter 

of the Respondent No. 8 where it was written that a fresh 

certificate was to be •btained from AppIlsw Haspital regar-

ding Air-tr avel though air eady cer tif ic ate has been 

Contd... 
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filed copy of which is annexed again. 

A copy of the letter dated 

23.12.99 written by Respondent 

No. 8 and a medical certificate 

xxNj from Apollo Hospital is 

Annexed as Annexure 4 &j. 

7. 	That you humb]e applicant begs to state that 

he got another eemen-otton from Respondent No. 8 who 

wrote to him to Iit furnish afresh recommendation 

of theksa treating physician of the Guwahati Idical 

College Hospital, Guwahati regarding the necessary of 

Air-travel for follow-up treatment. 

A copy of the said letter 

date 29.12.99 Is disclosed 

hereto and marked as Annexure-6. 

80 	 That your humble applicant begs to Stte that 

his wife who Is under medical treatment under Dr. R.!dhi 

attending physician and Asst. Professor of 0 & a of 

GVH, Guwahati has opined that the wife of applicant 

an be shifted to Chenai by air only. 

C.ntd. 

/ 
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A certificate dated 10.1.2000 

Dr. E..Medhi is enclosed herewith 

nd marked' as Annexure 

90' 	 That your hurntle applicant begs to state that 

the condition of his wife is deter mating day by day and 

on 21.4.2000 she was advised irnediately to shift to 

Che nai. 

A copy of medical , document is 

enclosed herewith ar4 marked 

as Annexure 

10. 	That ycur humble applicant beg to state that 

delay may bring danger to the wife of the applicant and 

santl some thing unexpected may happen, 

GROUNDS FOR 1ELIEF WITH LEGAL PROVIIOP: 

For that the impugned order i.e. Annexure 4 

is violative of Article 14,16 and 21 of the Constitution 

of India affecting the legilimate rights and right to life 

of the applicant. 

For that the impugned order is liable to be set 

aside in view of Annexure —1.o 

Ir 

Contd... 
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3. 	For that in view of Annexure 2 9 7 & 8 the 

Respondent 1. 3 is requested to sancti.n the retain the 

medical and air travel allowance as as per the existing 

rules to the applicant. 

4.' 	For that inaction on the part of Respondent 

No.3 has led the case of the applicant to despiraxd 

it is obligatory on the part of Respondent No. 3 te 

AIxp grant imediately medical as well as air travel 

allowance. 

For that the impugned order is liable to be 

s et aside is view of Annexure 7 & 8. 

6. 	For that it is a fit case where this Hen'b3.e 

Tribunal can invoice his jurisdiction to interfere with 

the matter. 

7. 	For that the equity arxl good c.neiezce need 

intereferenCe by this iJon'ble Tribunal. 

8* 	for that itis a fit case where this Hon'ble 

Tribunal can intervene in the interest Of Justice. 

6. 

The applicant declare that he has no other 

alternative or efficacious remedy except by way of filing 

this application before this Hon'ble Tribunal. 

- 

C.ntd.... 
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7. 	METERS NOT PRWIOUSLY PILED OR PEN DIN G BERE 
NY OTHER OOUT /'RIBUNAL: 

The applicant :further decaretbat be has not 
filed any appitoation ,, writ petition or Suit regarding 
the matter in respect of which this application has beem, 
made befibre &iy cOurt or any other aithority or any pther 
Bench of the Tribu.flal for any such application, 1rit 
petition or Suit is 'pending before any of them. 

8'. 	ELIEPS SOUGHT OR ' 

Under theufacts and circumstances stated above 

the applicant most respectfully pray that the Hon'ble 

TribuPal may be pleased to grant the following reliefs 

to the applicant 2 

6.1 • 	Order may kindly be passed directing the 

respondentsf to caPeei/withdrw/review or any appropirate 

order dated 23'.12.99 j.e. Pflextzre-'4 with afurther direction 

to saPctiofl grant as Medioai advance ino].ading &ir Travel 

expeflditux.' 

8.2'. 	To direct the reepondents so that the applicant 

I a getting Conipi et a j ist I cd. 

INTERIM RLIEP LP pNY SOUGHT FOR 

Under thenfacts sPd circumstances stated above. 

the applicant prays to stay the impugned order dated 
L*o 

23.12.99 and with direotioflto pay the applicant the 

Medical advance R.:30,000/—  and Air Travet Expenditare 

of the applicants wife iflclu.diflg attefld1ts for both 

1) 	 wsys. 

Oofltd. ... 
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10. 	The application is flied through Advocate. 

ii. 	PARTICULARS OF THE I.P.0. 

I.P.0. NO. 	 : OG 49479 

Date of Issue 	: 22.4.2000 

Issued from 	: Guwati G.P.O. 

Payable at 	 : Guwahati G.P.O. 

120 	LISTOFENcLcURE 

As stated in the INDEX. 

Verification.. 
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V E R IF I C AT I ON 

I ,Shri Birnale ndu Gupta, son of Late Biswanatki 

Gupta, aged about 44 years, presently working as Senior 

Accountant in the office of the Accountant Genera]. (ME), 

Assarn, i2oidaxngaon, Beltola, Guwahati-781 029 di hereby 

verify that the contents mde from para Ic 

are true to my knowledge and these made in paragraphs i 

are derived from records which I believe to be true and 

those made in paragraphs  

of the application are true to my legal advice and rest 

are humble.SUbtfliSSiOfl$ before this Hon'ble Tribunal. I 

have nQt suppressed any material facts in this case, 

And I sign the verification on this

day of April, 2000 at Guwahati. 

L~Pp 
DEPONENT 
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I.ut%.irjth,I 	i•i,' ,mi t;t:IUH::r' 4.)f 	ihi 	ty ThuLun%ncJ 
for tret3tglH1; of Mr .(iF1r,i;n i3upt-a Hospital token 

NL 

?Sir, 

	

• Wi tIi ret I? PPflC 	to ycLIr 1 1; 1; r No. Adnir,. 2/I3(3—MI)LfJ)V/99-2ZiCiø/362 

Dtted 13.:9.99 eric:loisiriq 11/I) No.91302131 dated 19.99 for R3.320130 

received by 	thivi t1opita1 fur the r,vetiq.t;ion /trostment of 

Mr .Aj zinta i3upta 	as/o 1-3 Gupta of your office, %u e requir9 an 

lrt(JJj 1 	I 	iii,cntt 	()f 	I(I 	111111/— 	((.I, 	,,it;i,ct' 	t;ren trne,nt of 	tt,e 

p b te t I 1; . 

P Jen,ic 	cuni i - rn the i''mi tl;iiicv in 1;,*p() c;ktyv . We Will ütz'nd YOU 	the 

5tatmerlt of account on completion Of treatment 

you' 	fal t ilul I y 
fc t'. (-POLL( H(3EP ITALS ENTEflPRISE LTD 

V. 
I3ENERA1/ MAI\ 111N -- F I: N(NCE 

Our Fax No91 44 13234429 
Emi;i 1 ;ihei 0 vc.ni .com. 

L 
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E-MAIL: ulmi. npoIIognniS. vnI. Ant.  in 
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Te 

Th AccO1D 1 '4rt Svenarml(A&)A5isa, 

.Sujoctruymtir liddical .4vifln and 
Tr'lvellirLg Avie 

i.:eii;ixi%vite yburci1.i IttOLtL'tim to *y 
! cj 	rogrLng Payment if Riburae 

itt of 11e,. 	1. 	stheit oact 	Air tare ia.untizg 
t. 	V1 (RUeS t4.qt1i&tappr.x. )ni.y. But till date 
iti..jL,,t & *jliataj!a t.,i t1iate .r made paent, aa: 

	

'2fl41t 'ze L1S &!rn 	 the, p.te*t La 1adl 	,tured 

• 	due to 	uitv t, j' money. 
Further I like to menti.* that as per Medical 

iair.1.r,t' i'f Apsi.l 	.apita] , -Ent, Lt4.Ciennai it is time to attend 
}iep1t.1 fr fell*i&% 	.tttrnemt. 	 - 

That uir au per. tlephonic iLf.rmati.* it was 
anntirm that am aa.uat of Rs.3,*/-(Rupeea thirty th.uaand) 
only wac xame -tion as er .A.11. FAX Øatct 24,ø,99 bu t the 
same w..s not p&id to Apoilew dun to deterred the treatert 
till 3st part of December,1 999 . Necessary arrangement may kindi 
be made to payment of the said aa.u*t to Apille H.epital for 
follow up tr tent.f my wife Mrs. Ajata Ouptq an per Nedioal 
alvioe. The mostioil advioes ar,lrezdy cubrittetZ to EctabliIa 

t-2. i)L time.  
That sir, in a ,dditie# to Medical adva*ce the 

tr&vlling advance by Air as per medical ad*ee for to and fre 
Chennal may als* kindly ke relea,d ss.n as that the petent 
with att,dan.t can able to availIhe tre*ent without any furthc 

In this regard a fresh .ppr.val of the J.int 
i.reet.r CGHS neednot required as it in within the tire limt 

of its or igiai ssotian order lated 14,09,99, 
Under the ojousatanceg *ecesnary actism and 

ruay kiiidly be paaed to 	 the ab.ve payment and enable 
La 	the treatment at ap.11. Hp3pital chenna 

medical advice of Ap.11. Hospital with.t any further iapae 
• For this alt of your kindnens I shall remain 

ever grateful. 

rated Guwahat 	 •YoWofaith
the 1th eo.'9 

J
t 	 1 s 

ea-(C) 
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.1 
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.4.' 	Si. AncCouI s Oflicer(A.dmu). 
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.k. ACCOUntS OfJker;. •' 

Sm'tk. A000nntut Ôener*1 (AI. 

Aaafl quskstIb 
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'1 
Jo, 
'hi,i 13i,haIeIt4Ihl ( hita, Sr. Aceti. 	a  

I . ccoidl'I Sect ioll, 
()io itic N.GjA i). ,\ssi,i,(;uisv1iI,ad(i-29. 
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)I 	II I F,  

u i:i ;ik )i;A,Gt WA I IA1l -9. 

No. Admit-I II1( - II 1,flA/99-2OOO 567 	 S 	Datcd:23'12/99. 

With relci en e to his ieprcntafloti dated 161 '99(rceeivcd on .20 1 1 2!99), Sil 

13th' Ii iidii ( 'opt i 	i\ccU 	hJ h 	d tGcuh,nO nunit-di itcl\ a ft _sIi c'tiuvilC of 

\poiio 1 lospit d ( hnii ii 	Rquti_i tot (4tc jllpiic , il 1tKtiOnillg Of WCdTcaI athance 

i c( itd Ii1.L 4O1) 	ho ii L itinuit o!  his vifc 	iit 	\ut, (i hot 1 

\s ; ci' t ds tt nut of I A For lindcri,411-R 11wn4 h\ \n br the afoi 1caid1 pUrpo'sc 

it niav he slaicti tliat.d would not b possiblq 	Ic.ajc'the air travel Advance without th 

	

I(IC CCiOIIC1IIi'iI i1 ihic IrcIhiitt pItsieiiii ii. Apollo I I 	pital.Chcuinai lo ihie uffce( 

4s ib 4,h1106 ,  ccsary". Thdcciiiiicalc referred co in \'OU 

reprcsenla(lou. fh,:O ftc palicill is 'i tedically lit to havef 

	

1U1L1 cati 1101 he tICfltC( 1cCJ ITTiI(C (11 csseiitiaillv: 	1OIC0VCF, IhwooTiT 

IS 	IC(1U iicd loi tite .qaid )( iil ) OSC 

• iii vtcw (if the above . Itc r asked t submit a licsh IA advill Ice application Io 

CIltitlC(h RiikiY IIS lot (lie i)ioj OSC(l 1Oii11e) .  within 2((wo) days from the (late ol' 

teceipt oh this letter. ln gruIIl if 'A advance . Fuilliet' . in this COflt)CCiiOfl, il may he 

mciii itnd thai ennsidciiiig the gr VII)' of the CISC and 00 the bai of Ihet Mcdieal 

C'eit ilicalc of the tuating ;)11ysieI ii of' GM("J 1, .\ii flUe %V18 graiiicd provisionally 

subject to bite approval of thic e(itn't 'bent ititiotit. I 4t)\VCVC1 ,. tltc ina9cr 1ia been taken 

v ith (lie .1(11111 I )irectur. (Gl l '. Ito in Iih4 lethet (11.22.11.99 stated (hat the Afr fare (or 

(lie.. jol itiicv utiidci taken on tile caIIRI occfSiflhi iiiiv not ti('. 4 tCIIUhtI1C(1 fr the aprovnI lot' 

(lie saute is not ice ci vet! From 1114 I)irtktbi. ( '( I l. New1)Ilii. A such his above 
tie,ttit)itc'tl liii lat ejaitti can not b rct,iit,nised ittitli tIit i:ecclpt ot the ah)pIOVal of the 

l)irectoi, ('(ii l. Neiv-lklhii. 
 

dtf1cint 

 
The ,cItic 

uider ated: 22.1 2/99 t pagc-,29(n) in file No. Adnin-11/130-

t\iI )I .IA'99-20001 	• 	
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OFFICE OF THE ACCOUNTANT GENERAL ( A & E ), ASSAM, 

14AI1ANCA9N :: IELTOLA :: aUWAJIATI-.22. 

/ 

N.. A4aia_II/IG_M$L/TA/5200S/57 	 Rated 2912-. 

With referenee to his represientatii* dt. 16-12-99 

 dt. 28-12- 	nd in o.ntinuatl.n to this •tiioe letter No. 
Sri. lisalendu Cupta, 

8rAett. 

 

iA hereby •nce agai asked to subait isnediately a 

;tMM etiiate if Ap.11ó P1.st4tdl, Theanai required fir the 

purpose of sanatlin. • 	cIA(van$e for follow-up treatneat 
.f his wife S.ti Ajanta 	as aviaed in the prescriiti.* 

dt.2$-12-. iy the attefldipIthyI',cia* in o.apleti.n Of treatnent 
: (opi) of s.ti. AJantaOupta..• 

" As.regards, reinbursesent of Air travel b.ti ways 

f.r felliw-up treatnent of his wife, Sri liaslendu øupt*, Sr.Ao.tt.. 

-iii htereby asked to furnish a fresh recoasendatisa if the treating 

• physician Of the Guwahati Medical C.11ege N.spital,Guwahati 

regarding the neceseaoityet Aii.travel for fellow-up treat*ent 
duly apprived by the osapeteat aut.rity as per The J.i*t )ixeetor, 

C$MS, Ouwahati letter Ni.L12016/1/5(2)/353 dt.24.02- 	(aipy 

enolised) for initiating f.11.w up actii* in this regard. 

• 	AUTNORITY z :- lAS (Man)'. •rdera at Page 32 of file 
N. ..A4.II/lS_MlL/TA/2IS• 

Ti 	
er (A) 

Skni linalendu lupta, 	 S. Ach d..?)er, 

Sr. Ac o iuntant, 	 . (1% 
S/s The A.S. (A & E ),Asaaa, 
•uwaiati-2. 

r 
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(;IIWAIIA'II 	Mt:I),I.(;AI. (:oL.1(;I; & IIOSPI'FAI 
olisii:rii I CS .& (,;yNAI:(:)Lo(;y I)lA1TMINr 

110s11)ILIII 	I1;tI 	No 	7 I'.;)') 	(in I ('(I 	I 6.013. 99 

Jiospi tFJ No. R 1.4107 da Yod 16.08.99 

I 

Date :- 10.01.2000 

TO WIJOII IT HAYCONCERN 

Ih Is is to cci: ti ly tim I Nri Ajanta Gupta, age 34 
years, w iCe of Sr I. I3itiin.1.endu Gupta, was referred to Apollo 
11051)1. In I , 	Clieniia i , 	on .09 .09.99. 	An per advice of Apollo 

• hospital, she is adv.ise1 to go to ApI10 Hospital, Chennal, 
for follow up. 

She is medical I.y  fit to tr:4 	by air both ways. 

(Iwo ) vscorlm Il UP fl I I ()W((t. 

Appruximote est Irnated runt of Inventip,nt Ion / treat-
I I n I s 10,00M ( 1th 	o 'lb I r I. y Ihon '((((1(10 ) on I)' 	'J'Iie coat 

WI I I 	nut. 1u' 	(0' by the '(;ov(r:I(In(t)t or Assain. 

(Dr R Medhi, MD) 

f),II 
 

'a.. 
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Dr. R. N. Pathak, Al.. 	S 	
Residt,ncc & Chamber 

Pofessor of Medicine Rtd. 	 Rajgaih Unk Road 

(uwnhnfi Mod/c/il Co/logo 	 Guwohoti 781 007 
1/lflhJ(l 
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Applicant 

• 	

.• 	 V 
oil 

(1 	
gttil 

aistwfll  

THE CENT 

UWAHAT1 B AT! 

~iO. 149 OF 2000 

Ll 

SHRI BIMALENDU GUPTA 

ell  JA 

L 	
Vs 

• 

1 	 — 	 "UNION OF INDIA & OTHERS 

IV\ 	 f 	 0) . 	
-Y3 

I 
 L~ 

— 	
H 	

... Respondents 

k () 
Th 	

v- 	(Written Statements filed by Respondents No.1 to 9) 
, 

The written statements of the above noted respondents are as follows:- 

1 That the copy of the Q A No 149/2000 (referred to as 'application") has been 

served on the respondents. The respondents have gone through the same and 

understood the contents their of. The interest and the subject matter being 

It 

I: 
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common, the respondents have filed this common, written statements for all of 

them. 

That the statements made in the application which are not specifically admitted, 

are hereby denied by the respondents. 

That with regard to the statements made in para 1 & 2 of the application, the 

respondents have no comments to offer. 

That with regard to the statements made in para 3 & 4 of the application, the 

answering respondents state that for the treatment of Smt. Ajanta Gupta, W / 0 of 

the applicant, the respondents initially sanctioned Rs. 32, 000/- (80 percent of the 

estimated amount of Rs. 40,000/-) (Annexure 1) and not Rs. 30,000/- as 

mentioned in the said para as medical advance onthe basis of the estimate of Dr. 

R. Medhi, Asstt. Prof. 0 &G of Guwahati Medical College & Hospital, Guwahati 

(Annexure 2). Essential certificate for Air travel has not been issued as demanded 

by the respondents. 

Secondly, on receipt of fax dated 24.9.1999 (Annexure 3) from the Apollo 

Hospital authority, Cheimai intimating the further estimate of treatment, the 

Apollo Hospital authority agreed on telephone to extend the time limit by another 

two days (that is up to 28 Sept. 1999) to confirm the remittance of additional 

amount Rs. 30,000/- and they also agreed to continue with the treatment. A fax 

message in this regard was also sent on 28.9.1999 (Annexure 4) to the Hospital 

authority and accordingly a Bank Draft of Rs. 24,000 I- ( 80% of Rs. 30,000/- as 

per estimate of the Apollo Hospital, Chennai) was obtained on 29.9.99. But the 

despatch of the Bank draft was held up on receipt of a telephone call on 29.9.1999 



r 	 3' 

(Annexure —5) from the applicant from Chennai to the respondents that the 

amount of Rs. 30,000/- as asked far need not be sent now. 

Futtler, on that day itself over telephone the General Manager (GM) of 

the Apollo Hospital,. Chennai was asked by the respondents to verify the facts 

from Shri Gupta and let them know the actual position regarding remittance of the 

above said':draft Though the Apollo Hospital authority assured respondents that 

after verification of the i,acts they would get ba6k to us, but the Apollo Hospital 

did not do go. Also no reply from the Hospital Authority was received to the FAX 

dated 28.9.99 and 30.9.99 ( Annexure 4 & 6) in this regard. Mean whi'le, Smt. 

Gupta was released from the Hospital with an advice to report back after three 

months '(Aimexure - & 7) but no where it was stated in any document of the 

hospital authority that the treatment was suspended due to non receipt of 

additional amount of Rs. 3 0,000/- as Shri Gupta has stated in his petition to the 

Hon'bie Tribunal. 

5. ,/E'hat with regard to the statements made in Para 5 and 6 of the application, the 

respondents state that as regards sanction of Medical Advance as well as 

Travelling Allowance Advance as stated by the' applicant in his representation 

dated 16.12.99 (annexed with O.A. marked as Annexure T  3) for follow up 

treatment of the applicant's wife, it may be mentioned that the applicant_has not 

sulmittèd any fresh estimate for medipa1achiance.and essentiality certificate for 
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air travel neither from Apollo Hospital nor, from the treating physician of 

Guwahati Medical College Hospital, as required under Govt. of India, O.M. dated 

7.4.1999 and 1. 9.1999(Annexure 8, 8A& 8B). He is a CGHS beneficiary. For Air 

travel, permission of Govt. of India, Ministry of Health and Family Welfare is 

required in term of O.M. dated 7.4.1999. Accordingly, the applicant was asked to 

submit estimate for medical advance and essentiality certificate to the effect that 

Air Travel for the patient is absolutely necessary for grant of T.A. for Air Travel 

(vide Annexure - 9). Shri Gupta, however, submitted an advice slip of Apollo 

Hospital, Chennai (Annexure 10) wherein it was simply noted that the patient as 

could not be treated as an essentiality 

certificate for Air Fare. Also he did not obtain the approval of CGHS and Gt._o- 
V . 

India, Ministry of Health and Family Welfare in this regard.. Further, regarding 

her treatment by the local Doctor at Guwahati he did not furnish any information 

to this office or to the CGHS dispensary. 

I.1 

Snit. Gupta was all along treated in an Out Patient Department during the 

period under report. In this connection as per Rule, a patient treated in O.P. 

Department of any Hospital is required to procure medicine from the concerned 

CGHS Dispensary (Annexure - 2). The treatment in Private Hospital or by Doctor 

requires prior approval of CGHS also. But there isno such record ever submitted 

by Sri Gupta that prior approval of CGHS was obtained nor did he apply for ex-

post facto approval of CGHS after completion or for continuance of treatment of 

his wife' at Giiwahati. 



r 	 5 

The applicant has referred to two certificates (Annexure 7 & 10) issued to 

the patient in September '99 for grant of additional advances. These cannot be 

treated as one for follow up treatment after three months. The said additional 

advance is related to initial treatment only. The applicant in his reply to the 

respondents vide communication dated 23.12.99 again mentioned about additional 

amount of Rs 30,000/- as advised by the Apollo Hospital, Chennai but did not 

submit any fresh estimate, as called for by this office. The applicant's wife was 

obtaining 0 P D treatment only for which no medical advance is admissible under 
--_- - 

6. 	That with regard to the statements made in para 7 and 8 the respondents state that 

the applicant and his wife are not entitled to Air travel as per their entitlement. 

For Air travel, special relaxation /approval of Govt. of India, Ministry of Health 

and Family Welfare is required. The applicant has not fulfilled the essential 

requirement. Also when referred to CGHS vide this office letter dated 21.1.2000 

(Annexure - 12) it was stated that "without the absolute necessity clause in the 

Doctor's advice slip, the case for approval of Air Travel cannot be recommended 

to the Directo CGHS for obtaining permission from the Ministry" (Ainnexure 13 

and 14). And as per CGHS instruction, Dr.R. Medhi of GMCH was asked vide 

this office letter dated 27.1.2000 (Annexure 15) to furnish the essentiality 

certificate for grant of Air Fare and Shri Gupta was also asked to obtain the same. 

Dr. R. Medhi in his reply dated 24.2.2000 (Arinexure 16) to this office letter dated 

I 
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27.1.2000 categorically stated that Air Travel to Chennai is not absolutely 

necessary for Mrs. Ajanta Gupta for her Gyneocological problem; a copy of 

which was also endorsed to the applicant vide respondents letter dated 6.3.2000 

(Annexure 17). But this respondents neither heard from the applicant nor he 

produced the same to the Hon'ble Tribunal while filing his petition. Instead he 

furnished an earlier certificate dated 10.1.2000 (Annexed with his petition, as 

Annexure No. 7) issued by Dr.R. Medhi to the effect that the patient is "Medically 

fit to travel by Air". Evidently the Doctor had found that the patient would not 

have any medical problem in travelling by Air. 

Therefore, keeping in view the rule position and facts stated above, T.A. 

Advance for Air Travel could not be sanctioned to the applicant. 

Meanwhile, by not producing the certificate dated 24.2.2000 (Annexure 

16) issued by Dr. R. Medhi, the applicant had misled the Hon'ble Tribunal; which 

amounts to suppression of material facts related to the case and appears to have 

negated the statement made in his verification statement that he had not 

suppressed any material facts in this case. 

Therefore, since the applicant did not furnish the essentiality certificate as 

called for repeatedly by the respondents, his prayer for grant of T.A. Advance for 

Air Travel for follow up treatment of his wife could not be sanctioned. 
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Earlier the wife of the applicant was under treatment of Dr. R. Medhi, 

Guwahati Medical College Hospital. Now as para 9, a medical certificate dated 

21.4.2000 from one Dr.R.N. Pathak in his personal pad and not GMCH stamped 

pad/paper had been produced wherein the Doctor had advised to shift her to the 

Apollo Hospital, Chennai at the earliest. It has not been certified by the competent 

medical authority that necessary facility for the treatment of applicant's wife is 

not available at Guwahati or nearby like Calcutta (Kolkata). 

Also the respondents had no knowledge about the said certificate dated 

21.4.2000 till the receipt of O.A. No. 149 / 2000 as the same was not submitted by 

the applicant to the respondents till date. 

7. 	That with regard to the statement made in para 9 of the application, the 

respondents state that on receipt of the representation dated 26.4.2000, the 

applicant was asked to furnish the tentative date of his outward journey to the 

Apollo Hospital, Chennai for follow up treatment of his wife so that T.A. 

Advance for entitled railway class and admissible Medical Advance as prayed for 

could be drawn and remitted to him and to the Apollo Hospital, Chennai 

respectively well in time (Annexure 18) 

8 	That with regard to the statement made in para 10 of the application, the 

respondents state that the statement made by the applicant about the deteriorating 

condition of his wife was not authenticated by any Doctor, as required under 
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Rules. Also, the applicant, so far as records of this office is concerned never 

approached the CGHS Authority Guwahati for their approval for following 

treatment at the Apollo Hospital, Chennai except the permission letter dated 

14.9.99 (Annexure ii) obtained for initial treatment of his wife at the Apollo 

Hospital, Chennai during September '99. 

In addition, the applicant is required as per rules to obtain an essentiality 

certificate from CGHS or the treating Doctor of GMCH to enable this office to 

permit him to travel by Air. As regards Medical Advance, Shri Gupta's claim for 

Rs. 30,000/- relates to initial treatment of his wife during September 99 only and 

not the follow up treatment. 

The respondents have no objection in sanctioning the Medical Advance 

for indoor treatment on the strength of the prescribed certificate, if obtained by the 

applicant from a Govt. Hospital or Private Hospital du1y ,  recognised by CGHS. 

Now the onus lies on him to do the needful accordingly. 

Meanwhile, after thorough examination of his representation dated 

26.4.2000 the applicant had been intimated of the reasons for which the Air Fare 

could not be sanctioned to him vide this office letter dated 28.4.2000 (Anttexure 

18) as directed by the Hon'ble Tribunal. 
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9. 	That with regard to the statement made in para 11 of the application, the 

respondents state that as per Interim order dated 5.5.2000 on 0 A No. 149/2000 dated 

25 .4.2000 of Hon'ble CAT, Guwahati Bench, Medical Advance of Rs. 3 0,000/- was 

paid by Bank Draft favouring Apollo Hospital, Chennai for follow  up treatment of the 

applicant's wife Smt. AjantaGupta and appropriate Air Fare of Rs. 32,324/- was paid 

to Shri B. Gupta (Applicant) for travel by Air along-with his wife from Guwahati to 

Chennai and bck subject to. the condition that in case the applicant (Shri Gupta) was 

not able to satisfy the court regarding his claim as per Rules, he would refund the 

money with interest. 

Further, the allegation of the applicant regarding payment of Air Fare on 

12.05.2000 by cheque is not correct. Initially T.A. advance for Air. Fare was 

drawn for payment to the applicant in cash but he himself had opted for payment 

of TA advance by cheque vide his representation dated 12.5.2000 (Armexure 19). 

Therefore, his statement is found to be totally false and baseless and tantamount 

to suppression of facts. 

Further, the applicant's statement regarding examination of his wife on 

19.5.2000 by one Dr. Dilip Ghosal is not correct. As per certificate dated 

19.5.2000 (Annexure 20), Dr. Dilip Ghosal, DHMS (pvt. Homeopath), Guwahati 

had examined Smt. Ajanta Gupta stated to be in a serious condition at 10 p.m. on 

the night of 28.4.2000 and not on 19.5.2000 and advised to consult with the 

Doctors of Apollo Hospital, Chennai and to avoid long journey etc. The Hon'ble 
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CAT may, find it surprising to note that the certificate was signed by the Doctor 

and submitted by the applicant on 19.5.2000. But the reasons for 20 days delay in 

intimating the seriousness of his wife was not given by Shri Gupta as he intimated 

this on 19.5.2000 instead of on 29.4.2000, the day following the day she was 

stated to have been found in a state of serious condition. The reason for Smt. 

Ajanta Gupta not being hospitalised in such an extreme serious condition prior to 

her departure to Chennai on 2 1.5.2000 was not lnown. It appears from the above 

facts that the applicant is more intereste&in getting Air Fare and less concerned 

about the ailment of his wife. Otherwise, she should have been hospitalised 

inmiediately on 28.4.2000 or on the following day itself. Further, no one would 

reasonably go for Homeopathic treatment in 'such an extreme situation if the 

patient is really in serious condition. But the applicant waited for long 22 days 

w.e.f. 284.2000 to 19.5.2000 without providing adequate treatment to his wife 

during the said period and it is amply dear from the fact that the statement of the 

applicant regarding seriousness of his wife, is a fabricated one and not based  on 

facts and- as such the certificate of Dr.Ghosal cannot be treated as an essential 

certificate for grant of Air fare. 

10. 	That with regard to the statement made in para 12 of the application, the 

respondents state that it appears from the advice slip of Dr. R. Shridharan and Dr. 

Deepak Arjunl5as of Apollo Hospital, Chennai, (Annexure 21 & 22) that Smt. 

Ajanta Gupta was treated at the said hospital w.e.f. 23.05.2000 to 01.06.2000 in 

the Out Patient Department and investigationj review treatment of her was over 
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on 31.5.2000 itself. Therefore, Shri Gupta's statement that she was treated w.e.f. 

23.5.2000 to 6.6.2000 is not correct. She was duly prescribed with medicines and 

other instructions by Dr. D.A. Das on 31.5.2000 and again on 01.06.2000. The 

Doctor advised that he should be informed about her condition byist July 2000 

and review treatment would be done if her family physician so decided. But in the 

above said certificate dated 3 1.5.2000 (Annexure 21) or 1.6.2000 (Arinexure 22) 

there was no mention of referring the case to Indraprastha Apollo HospjLNew 

Delhi for obtaining second medical opinion. Meanwhile, the applicant sent a Fax 

message to this office on 2.6.2000 (Annexure 23) asking for grant of Air fare for 

his journey to Delhi for obtaining second medical opinion in connection with his 

wife's treatment in Indraprastha Apollo Hospital, New Delhi. But in fact, the case 

was referred to Indraprastha Apollo Hospital, New Delhi on 7.6.2000 by Dr. D. 

A. Das (Annexure 24) with an advice that "she is fit to travel by Air". The 

applicant however, did not produce the said advice slip to the Hon'ble CAT, 

which again tantamounts to suppression of facts by him. The applicant however, 

produced a copy of the personal letter dated 6.6.2000 of Dr.D.A. Das (Annexure 

25) of Apollo Hospital, Chennai to one Dr. Ahuja of Indraprastha Apollo 

Hospital, New Delhi to see Mrs.Ajanta Gupta etc. where nothing has been 

mentioned about second medical opinion or Air travel. 

However, the advice slip of Dr. D.A. Das dated 7.6.2000 (Annexure 24) 

that "She is fit to travel by Air" does not meet the essentiality criteria of air travel 

as provided by GOT, Ministry of Health and Family Welfare OM dated 7.4.99 and 
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the directive of Hon'ble CAT, Guwahati Bench in its interim order dated 5.5.2000 

and as such the applicant is not entitled to travel by Air from Chenriai to New 

Delhi otherwise than the entitled Railway Class. As the applicant's wife obtained 

OPD treatment at Chennai, she is not entitled for any medical advance for the 

purpose. 

11. 	That with regard  to the statement made in Para 13 of the application, the 

respondents state that it appears from the record that Dr. Mukul Varma of 

Indraprastha Apollo Hospital, New Delhi treated Smt. Gupta w.e.f. 8.6.2000 to 

12.6.2000 andnot from 8.6.2000 to 16.6.2000 as stated by the applicant. 

On 12.6.2000 (Annexure 27) Smt. Gupta was advised to "avoid long 

journey, travel by"Air" also failed to meet the essentiality criteria as prescribed 

under GOT Ministry of Health and Family Welfare OM dated 7.4.99 and hence 

Air fare is not admissible to Shri Gupta. In this context two instances may be cited 

to justif' the above contention. 

In two separate cases of officials of this office Doctors of Indraprastha 

Apollo Hospital, New Delhi and Apollo Hospital Chennai/ DHS, Assarn & 

Meghalaya etc. specifically stated that air travel is essential for the patient leaving 

no chance of ambiguity in their advice slips. But in Shri Gupta's case, Dr. Varma 

of the same Indraprastha Apollo Hospital, New Delhi advised Smt. Gupta "avoid 
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long journey, to travel by Air" in an ambiguous term and as such Air fare is not 

admissible to the applicant. Also government of India, Ministry of Health & 

Family Welfare, New Delhi in its instruction dated 28.9.2000 (Annexure 28) 

wants a specific certification of essentiality for Air travel as per rule for 

reimbursement of Air fare to Shri Gupta, which Shri Gupta failed to produce as 

yet in this regard. 

That with regard to the statement made in para 14 of the application, the 

respondents state that the applicant was not authorised to collect the un-utilised 

amount of Rs,. 25,178/- out of Medical Advance of Rs. 30,000/- from Apollo 

Hospital, Chennai to meet his Air travel expense from Chennai —New Delhi - 

Guwahati. The applicant cannot divert the fund from Medical head to Travelling 

allowance head on his own without the proper sanction of the competent authority 

and as such he should have refunded the balance amount of Rs. 19,742/- (after 

adjusting Rs. 5436/- as medical expenditure at Indraprastha Apollo Hospital, New 

Delhi) to the Govt. account immediately on his return. These acts of the applicant 

tantamount to financial irregularity. 

Tht with regard to the statement made in para 15, the respondents state that in 

view of the facts stated at para 12 above, Shri Gupta's prayer for conversion of 

Medical advance to Air travel advance is untenable as he did not seek for prior 

permission of the concerned authority for such diversion of fund; instead he asked 

for sanction of Air fare and payment order etc. in his fax dated 2.6.2000 

(Annexure 23) but not for conversion of fund. This is a clear case of financial 
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irregularities on hispart. Hence, the balance of medical advance is required to be 

refunded forthwith to govt. account. 

14. 	That with regard to the statement made in para 16 of the application, the 

respondents state that on the basis of the advice slip dated 07..06.2000 of Dr. D. 

A. Das (Aflnexur&-24) of Apollo Hospital, Chennai that 'she is fit for travel by 

Air" does not meet the requirement of Rules, CAT's directive dated 05.05.2000 

and ministry's instructions dated 28.09.2000, the applicant is not entitled to travel 

by Air and as such question of grant of Air fare or reimbursement thereof to the 

applicant does not arise at all. 

Further, Shri Gupta's statement to the fact that he waited for receipt of TA 

advance (Air Fare) at Chennai w.e.f. 02.06.2000 to 07.06.2000 is not correct. 

In fact, Smti Gupta's treatment was over by '1t.2000 / 01.06.2000 as is 

evident from the advice report slip of Dr. R Shridharan and Dr. D A Das of 

Apollo Hospital, Chennai (Annexure 21 & 22). She was discharged from the 

hospital's out patient department with the prescription of medicines and advice to 

inform her• condition by 1st  July 2000 and review treatment, if at all required, will 

be decide by her family 'physician. The case was not referred to the Indraprastha 

Apollo Hospital, New Delhi on 31.05.2000 or 01.06.2000 for obtaining second 

medical opinion by .  Dr. D A Das. The case  was actually referred to the 

Indraprastha Apollo Hospital, New Delhi on 07.06.2000 by Dr. D A Das. But Shri 

Gupta sent his fax message on 02.06.2000 for sanction of AirFare for his journey 

n 



15 

from Chennai to New Delhi for obtaining second medical opinion for 

Indraprastha Apollo Hospital, New Delhi. 

In this context, it may be noted that on the basis of advice slip dated 

31.05.2000/ 01.06.2000 where, there was no mention of referring the case to 

Indraprastha Apollo Hospital, New Delhi. Shri Gupta could not ask for grant of 

Air fare on 02.06.2000 while the case was referred in fact, on 07.06.2000. 

To cOnfirm the fact of the fax dated 02.06.2000 the matter was taken up 

with Apollo Hospital authority over fax by this office on 02.06.2000 (Annexure 

29) itself. The hospital authority did not give any reply thereto and as such no 

action could be initiated at that time by the respondents. 

Also Dr. D.A Das' in his referred letter dated 07.06.2000 (Annexure 24) 

did not mention that the condition of the patient was deteriorating and she was iii 

need of immediate shifting to Indraprastha Apollo Hospital, New Delhi and could 

not be treated at Chennai at that moment. It may further be noted that Smt. Ajanta 

Gupta has never been an Indoor Patient neither at Chennai nor at New Delhi 

Apollo Hospital. All along, she was treated in Out Patient Department. Even at 

Indraprastha Apollo Hospital, New Delhi .she was treated in Out Patient Deptt. on 

08.06.2000 (Annexure 30) by Dr. M. Varma. Had she been in a state of 

seriousness she would have been admitted as an Indoor Patient at Indraprastha 

Apollo Hospital, 'New Delhi on 08.06.2000 itself. All these facts did not indicate 
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that she was ever in serious condition. Hence, his statement regarding 

deterioratihg conditions of the patient is a hoax to justif' his demand for grant of 

Air fare and is devoid of any facts. From the application of Shri Gupta, it appears 

that almost in every para, facts are either distorted, concocted or suppressed. The 

applicant iñust furnish essentiality certificate in terms of provision of GOl, 

Ministry of Health & Family Welfare OM dated 7.4.99, Directive of Hon'ble 

CAT, Guwahati dated 05.05.2000 and Ministry of Health and Family Welfare's 

instruction dated 28.09.2000 for reimbursement of Air fare to Shri Bimalendu 

Gupta. So far, whatever documents produced by him either to Hon'ble CAT or to 

this office does not meet the requirement of Rules and as such Air fare is not 

admissible to the applicant as prayed for. 

That with regard to the statements made in para 17 of the application, the 

answering respondents state that the Medical and T.A. Bills of the applicant shall 

be examined and paid as per law and rules as admissible. 

That with regard to the statements made in para 1 to 8 of grounds, the respondents 

state that the applicant has failed to follow the rules and could not comply with 

the requirements of rules and as such he is not entitled to get the bills re-imbursed, 

therefore, the application being devoid of any merit is liable to be dismissed. The 

grounds as shOwn are not sustainable in the eye of law. 

17 
	

That the ansvering respondents have no comments to the statements made in para 

6 and 7 of the application 



18. 	That with regard to the statements made in 8.1 and 8.2 and 9 of the application, 

the respondeits state that the facts and circumstances of the case and also the 

provisions of tlaw, the applicant is not entitled to get any relief as prayed for and 

the application is liable to be dismissed with cost. 

In the premises aforesaid, it is therefore prayed that Your 

Lordship would be pleased to hear the parties peruse the 

records and after hearing the parties and perusing the 

records shall further be pleased to dismiss the application 

with cost. 

VERIFICATION 

I, Shri Longjam Siddhartha Singh presently working as Dy. Accountant-General 

in the Office of the Accountant General (A&E) Assam,. Maidamgaon, Beltola, Guwahati 

being competent and duly authorised to sign this verification, do hereby solemnly affirm 
',.2,3, 	ic1 /8 

and state that the statements made in para ,t ..... are true to my knowledge and belief 

those made in para A.... being  matter of records, are true to my infonnation derived 

therefrom and the rest are my humble submission before this Hon'ble Tribunal. I have 

not suppressed any material facts. 

And I sign this v&jfication on this 	day of March, .200 1 at Guwahati. 

0(1  

	

Deponent 	' 
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poa,rj.fer your Fax jesnngedt. 24.099 regarding 

.'i! 	 cerneotiefl with th treatrent 

Ajnnta ii/e Sri Iliutlendu 10UPtR.OR 

,,øf thin .ffie 	. . 	. 	. 	. • 	.•, 

Aourd$fljglyp lank Draft for 	 PO of 

flt.30900/.'> hae beet mbtined and ready for dez3atCh. In the 

• • eatii8 ahenO oll hae beez reoeivQd from Sri flinalendU 	• - 

Oupt ntij that the iabve sa .14 Advance nee 

I 
d net he sent 

•  

• .• '. . You;ar 1e, therefore, requentd to clarify & cenfir72 the 

poeiti6fl y rtuiin FaX to clear the oonlunion iich han beem  

	

ut of Sri Oupta'a phone call. 	• Z2 

.. .. ..................... 

L'Z- 

	

Dy. ACcoLt1tit GenerI.(dmfl) 	. 	. 	-. 

TiT9T 	i 9VI1 (:' .) 

OO tbo /cCOtLt Oencni(A&f) 

If 
Assam. 

Will 

0 

i sI  
t.i n  

/ 	 fl 	•••• 	T 
• - 
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ID 
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- 

\O REMOTE ID 	
tDTE 	STcRT 	

DUR1 iON. 	iGE 	R 	
tESULT • '. 
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@1 	

09/30 	12:@359 	
000045 	

:iH00I' 

02 	

09/30 12365 	
@@0036 	00 	

NORESP0I 

05 	
3/30 12:4358 00:0@36 
	00 	

HO RESPONSE 

06 

08 3234014 	

09/30 1244:51 00:0235 
	03 	

IX / OK 

09 	

09/30 	13:2710 @:00:36 
	00 

10 	

09/3@. 13:28.26 	@@:0ii6 
	01 	

IX 	OK 
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I1OS12012/4/97CGHS(1';) 
Governicient of India 

Ministry of Health & Family lfare 
( iJepá:tmeflt of Health 

Nirnian Bhavan, 
New i)elhi, 

Dated the 7h April, 

OF'ICE MEMORJ\NL'Uw 

oct 	Delegatii o 1!ers under CGIIS relaLing to,re±erral system, 
porp.1ss.ori cases and ex-post-tactO appoval 3  - regar.iflg. 

The unç'4d is •Jirec ed to say that the matter regarcUrigl 

çntion ct j 	i:.r.S 1-ias been under corisideatiori o the 

rument tot t 	: t 	 so es to recluse the delay in obtainirni 

i.itjS und: C'i 	nolu'ng e:Kpost. -facto approvaii of medical 

rdd b 	' 	'::fi.ci ie and it has not, been decjch:-d to 

jat ;:he pL:or. 	sys em, perTri1SS1Ofl cases arid 	pC3t- 

oappovaia mndica.ed be10 -. 

R.1ERRAL 5Y.TEM 

Contd---'2/-- 

g 

2. 	li case 6i ,red±ci1 .irg2flcy 
boneficiry asy go directly 
to privae LCfl1S3U/ 	Ct1i0 

entt).1j21ii aria 
submit ar M&C f'.ec d±$char-
go  

In prcon1flcy c:sses 

in case o 	 ins- 
pite of facilihy being aval-- 
:Lable in the city still 
chooses to get treatment in 
CGHS recodnisc.d has ital in 
another bboy 

PermissiOn for tsts/procdr's 
tho 	 tOS of which are 
more tha: -  s.2O,OQO/-. nay bc: 
ntC(by 	(tbr serving employ 

sd by H idcif CG:.iS ccv: 
cities (for pensJuners) provired 
the tess/procd4reS have been 
recCntheriCLod by. Gvt. Specialist. 

eimb;.rsement may be. limitCd 
to AIiW ra e inJ the case of 
Lelhiami outside L'elhi. In 
rn es have not ben fixed by 
AIIMS for ay .paticular prOceO-
ure /inv :: sigatio/te3t, re±rc'bur-
sernent may he mae as per ctul' 

PoJers are deleQated to the Herc. 
he Cd}IS orgahisatioriS in va--

rious C..I[S covered cities • 
pect of both bensioners and serv-
ing employees to decining wruch 
cases fjll unáer the " emeggency" 
categOry. 

Once th'. pregnacy is iiagncsd/ 
confirmed by the Government/C(ti5 
doctors inc!udinthe Medical 
Of tice working at the disporG-

ary levol, the HiJ of conceriO. 
1Jepa.tmEflt/MiriJ-SctY may pernD-L x 
admie sion for confinement porpose 
in the privac hospitals rcccg--
nised uder CGHS.- 

The powers ior cjraht of such per-

mission are de1gated to he Hea-
ds of CHS orgarlisationS in vat- i-
ous CCHS covereC cities both in 
respect of pensioflerS and serving 
employees but ..Ithout grart of 

))toceCL.e/iV.t.1GflS for 
uhich thee iL; o iesc.. ibed 
CGit 

 
ratel for 	:1rocog:iied 

cejtre 

/ 
3, 



Case of 

	

is grafi 	or 
treat in 5nother city fo sucjj-'  

- ()Cc  .re C.&VL51 	by he  

	

spec 1ic' -aflc jre 	av fl t11 sai 	City. 

7. 	In Prjva e 
:.: 	 Sad hosp1 

------------------------------------------ 

	on 	reco 
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6. 	In CaSe Ok enIerg1,1, j 
ect o Pensiol./ 	

'i.-. PlOjoc s  

U e U-pL proCedure 
El 

CO 

,Zgi

Tb  

the 4- 	Lthh)N 
Cas 	iher 	

I to he giv 	
items ilith CCj- per 

ra 

ra 

be q a 	
to oe SiGner 

bCiL3 
e ci.ri. 	r r 	tJ 	Cciii 	

Jrj 
ies on th Ys ci i:i.c 	vic i-i;1 treatrg 

TA 

	

b 	
to ho 

Lfl 

	

0.jt City 	I:h neai 
cesc 	 Shor. CSL 	OLe. 

Ussioin i,
o:: cyka10 	Irio per- L  

L. .ri 	 CGj5, may be Ob io: - 

o 

' 	 in ern- 
j r - ..  

C 	 CGI OL3, -.2S itj 	
-Jill d h  

treat 	 if Lhe 	mert 
i ta)e- frCm a 

e 
71 0X)O 	

•5Dpro.. ilc  in e 	
ces boLh for 3e 	

:o• 	
fjç rica, 
to ho Head of Lh 	

G.; 	
cc red city. 

	

2. 	Priris0 	
of ite 	

-i stancii jIg  for hjc COjtte 	
aria the staA 	 e j L ldir1g COmjtt 
	has reconJ.lendd the c---se  

	

3. 	8Lppjy 
Ot OX 

P 	
g °Yiiflder Leucocyt 	

i3.tE 	'nfusio Uflip etc. 

- -' .-J-.LV LO 	 tals 
Ek- C()j 	 re 

ic: hOLj, 

;-C r a  period i:y-- for fclj0. 
:p trt.. b 	

Ven by th: ead of cO;r 	
oiLy trc :o date of or th 	

f• 

is 	
J-:e 'tLh prjo LSSj(1 	d ari 	her the COIling ha- been fj 	

purchas0 ifflplaxs suj•1 as 
Rot.

total  e 	 joint tc . the 
proced 	as Ci quotajç.,. is not 
	nling 3

quire and the 0 	

Of tr 
City 	y grani POOP 	 ma 

ifl Such CISCS. 
r 	ay be iMen by the sly of Rauth and 

lClj1re for items whjh have b@ 
tzOtjIpd by Lh CCHS. 

Ion may be giv by the Min Istry of raith  
o th€ 	 & Famly i 	delfare rec3rerI.3nt. 	

f Lo Stan dng (om-1 	 ]i
LOj 

fl.e5 \':hjh hay0 
ee fioLitied by he COnS. 

C.td3/ 

. 	 - 



l 	

1 	(i) 

iw~_ ,  A 	

: 	 ve1 	
1rnhjs5jOfl  may  be giV(!'1 by the 

	

j:$ 	 S  • 	
jnjst1:y. Of Health anczt Family 

..- 	 : 

: 	•. 	

.ielfare oritho basis 	th r- 

. 

 
commlendati6n of the DiçectOr.CIS . 

	

, 	

L'C g1i1y o pon- 	or hi'1y 	 U phSVe pfOCU 

	

S. 	
reb 

Lm CS1Ofl Lc)r h 
 

sve pocedUe like B.M.T 	like BHT, CrdiaC 	b:i11atOr. 

Cad±aC de1bri1J. ;t0J , 
caiOt 	Carotid Stenting etc. /O HFi 

j_c stents, et 	a: per GOvt. 	rv..tifies the equipmeni'?/ifl5t1 1  

ceiling rates as the cost 	
crts/impiaflLS Eor dcimii1±arY use 

1vO1vd are very high or 	with speciiC ceiling 	 H a sCflC 

here there is .no' pOliCY de 	pe ±s5!Ofl for any inLrumeflt/ 

cision. 	
eqipmeflt/L!'Plt outside the no 

yd list v;Ill be c1€:elt b' :Ju 

t'1/o on a tase to cias biS i 

cnsultati0fl with jGS/1. 

j.')  

	

1. 	T,.earnt •takn .jL1out reco 	p c . oJ:s  aro dC1E a.eUtO. the !ead.sV 

mmofl(iatlOfl of c4}iS/GOV. spe 	of CCflS or 	!S•tV1O 	in .he CGhS 

	

st, D' 	ich ,i 	 COVE-I cU c'1 	cL E' 

ot .C1V1U inCharg. cf CGiS' U.Ls- pnsicfl9 	tid erVir!cJ mp1oYeS 

	

• 	p5aE in a ccogriisod pL1 	VO •eCi-. 30h type o case s 

vate hosvitQ1 wtV .hjfl ai VT:roved  

• 	CiiiflJ :Cac3 	 V 	V  

V 	T OdIO 	t:Li fl P 	 Powers aLe delcjated o the HEU 

h3pitalS 	 undc; 	of GUllS 	jSaL1OflS in tlVc CU 

	

• 	CS jthut pricr pC)flUS5Ofl COVOYVOCI cities both in ropeCL of 

nsioner5 and 13vind enmioveoS 

	

- 	 to decide sich hyn OCaSCS. V  

V 	 I  

3
gated to t 

	

.rgenCY caseiith1T1 a :e ~ o 	ioocrs u:rt iel he 

id ceiling rUS in re spect 	of CGI'IS orgafl 6 ti0flS in the CGSS 

	

• 	o treatment akri i private covord ciL.iCS 
oth in respect of 

hospitals recbgnicd 'uc 	pensioners and. serving empOYe 

CGHS. 	
V 	 to decide such type o cases. V 

L:goflCy cases within coiling PcricrS are dleqated b the Heads 

approved rate' in iOS cc. of 	CG}TS organi.SatiOrls in the CGHS cOV 	 V 

V 	trLaL1flt taken in pi\ ate 	ered 'citi(-S both  in respect of pcn' 

un.. CCQflISEId hospita.. 	
sioriers and serving employees to 

V 	 dedide such type of- i cSeS. 

	

V 	

: 	 V 

	

5 	Cases where p:ior pCILriSS1-fl 	powers are delegated io the }Ieads 

tor treatment lfl 2GiS eog 	
of CGHS organ.LsatiOflS ;ifl the CGHS 

nised GoverflmbrL •VVef.r,a1 	 orqanisaticflS in Lhe GHS covt2rE3d 

hospital was rtJiteU fV r a 	citiCS both in rethpect of pefl3iOTi 

part.cular prce1ur and n 	ers and serving cmploeGs to cieci'- 

the time of actul opeat3.Ofl9 	c such type of cases. 

soMe device/atiCial  

anee/adJitiOnl LrearnCflt/ 	

V 

prccedure/dlagflc tic procedure 	V  • 	
V 

has been USCCi%UIVCL taken or 	• 	 V  

which no prior p riniSS ion v ias 	
II 	

V 

	

V 	 taken. 	
V 

• 	 V 

6. 	 f Or 

Chad1arh, 	c 	

rc 1 

• 	 V 	 V 

l{ed of the CGHS Orgfl at.Ofl of 

• V 	
the concerned CG{$ 	qèed ity 	

V 

V 	 V 	 • 	 ' 	 • 	 may d?cide SUCh type o 
V 	 V 	

• 	 V 	COfldr4 	
V 



--- 4 

7. Treatment under emetgëticy in 
privaLe ,hospitals recognised 
under CGHS and approval 1  to be 
given as per approved tates 
for approved .proce'dures/Appli-
ances/deviees 

'lieatment taken under ernergen 
cy but apro-val to be given - 
above the approved rates 

9, k(elaxa.j.on of, CGHS Rules 

10. Air travel .  jerMi-s sion/Ex-pos t 
facto approval :f0r air travel 
undertaken for medical treat-
mci-it • 

eimbursèrnent of t eatment/ 
test for which there is no 
prescribd; ras under CGHS. 

3ubjcct tohe.aprovalot Head of 
LhC cGHS.. organisiLion of the cOncer-
ned CGHS coveredcity/Mjnjstry of 
Health & F.d., where prescribed in 
the precding paas, the monetary 
limit for issuing sanction has been 
raised as under 

Rs.2 lakhs 	By the Head of 
(in case of 	Department. 
serving em- 
p1oyes bene+' 
ficiarics) 

Rs.2 lakhs.. , 	By.the Head of 
(in case of 	the concerned 
pensioner 	- 	CGHScovered 
CGHS ben'ef.i- 	city. 
ci.arjes)'-,  

2 to 5 lakhs Director,CGHS}\ 

(d) Above Rs.1'ak1s 	Mm. of H. & 
F.W. 

These ords will come into effect fromLhe datofjssue, 

The above orde,s are issued with the apprevafL of. ipecretary(Hea1th) 
and concu.,ence of JS & FA vide Dy. No.1766,9-JS& FA dated 23.3.99. 

(BLU-flA11 DEV) 
UNDER SECRETARY 'IO, THE OVERNMENT OF INDIA. 

12. /ionetarY limit tissue sand 
I, tion ror sett1eicient of indivi-

dual I'jrnbureement 
clziilns/t6 accord pennission/ 
grant o: medical advance, 

 

 

Powers aredelegaed to the Heads 
of CGIIS organ.isations in the.. 
covered cities both in respecP6f - 
pensioners and, srying employees 
to decide such 1i'pe of cases'. 

Ministry of Health & Family elfaie 
may decide such  fype of cases in 
special circumstances, depending 
upon the merits of each case.L 

Ministry oi Neaith and Family del-
fare will decjde'such type of cases 

Ministry of Health and Family .ve.l-.-
faLe will decid, such type of cases 

Powers'are delegated to the Heads of 
CGHS organisa.ions in the CGHS cov-
ered, cities both. in respect o pen-
sionérs and serving employees and 
serving 'employeeó and reimburement 
iay be made' as pr AIIS 'rae,(ac-

tual, whichever Fiay he less, or as 
per actual in cae theo is no 
AIIMS rae, bothin the case per•-
taming to CGHS, i)elhi and' CGHS 
outside Delhi • 
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Gov'rnmeflt of India 
MlnietrY of Health & Family .Uelfare 

5 (Depertmer,t of Health) 

- 	Nirman Bhavan.' N P-w Delhi. - 

Dated the 1st Septemher, ;199. 

- :----- 
OFFICE MEMORANDUrI 

Subject:- 	Dejegatibn of Powers under CGHS reltr to 
referral system, perm1.ion c 	rn1 	- 
po.t-facto approval - Regarding. 

Th 	*ihr1#rigned i*  directed to refer t 	thN 

Mjnitry 	hfffce Memorandum of even No. dated th 7th 	
----•---- 

April, 19on the L-ih-ve csi.ibject and to aY that t' cviat 

fhi irdhip being faced h the CGH$ heneficiarie 	it ha 
been decided to amend item No.7 ot,tbe above id Office 
Memorandum irelating to treatment in private rergnied 
h'spitels at page 2 end, item No.12 of the ab ove said 
Office Memo ndum rleting to 'MonetorY limit to ueI 

anct ion for settlement of individual medical reimhu.jrement 
c.airns/to a4cord permjjon/grant of medical adyarce" at' 

S of the . above mentioned Office flernorandurn as  

folloi-, - 

AMENDED REFERRAL SYTEt1 

7 Treatrnent in rriva'e 	Referral may he m -1''°n the 
roir;11 ho4p1tI. 	 recommendation 	of 	the 

treatment nroc'sr' t-y the 
7 ' 	 overnment s, 	 for 

indoor tjttiflrte 
recognie. 

(1 
flffj' P ° 
working ernp1oYee. 

The perrniirn for follow- 
up treatment mvhegiven 

I 	 - 	 ' 	
' 

• 	, 	. for a .pF1od of 	rnOp.th 
from th, dateof di e 	 hare I 
of the beneficiary .frhm the 
hrital'bv the Hed of 
C(I-(5 roverd ri. tH 1  

re. 1 ••sf pr,°i oIir 

hv 	thv 	 r 	t-.- 

In 	re'P!rt 	of 	r"irg 

I 	 . 	 . 

/ 

•--r' A 	( 
'S. 

y. 
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Oe 	e P rtm 0 t/ 

	

perm j10 	

jfl

sor 
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Headth 
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 with th 
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f 3S(F 	vL 	DY- 

71gi(FA) datd 6.8.9 
7. 
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- 	
[SeeS.R.. 162] 	

. T.A. UNDER THE MEDICAL Al
TMANCE RULES 

AND. TBE.sç 
• 

 
II 'The . I. 	quesdon of rationalizatioa of the admissiliJjty. of travelling allowance under the Central Service  

the. Centrj Governm 	 (Medicaj. Mtendae) Rules, 1944 and Health  Scheme, had been under consj 	ration of the Governmnx of India. It has been decTded in sunersession of all previous orders 'and the provisions mad'e in the Suopietuentapj Rules or
.  Orders issued thereunder that Central Governme 	servar and members of their famjjjes will be entitled to travelling  allowance at the rates and under the conditions  specified below for jurneys undertaken by them 

to obtain acvroprjate 1 medical attendance 'and treatment to which they are entitled under the aforesaid rules azd orders issued thereunder_ 

1. Journey by rail/roadJseaJjr 

The patient (whether Government or a member of his family deenent on him) and also his attendant (wherever recommeeded by the attending' doctor) should be entitled to travelling 	Ilow anc.pi 	daily allowance for the period of journey undertaken 
. 	

. 

by .  rail as per. the entitled class or the lower class by which the Journey is actually performed road, sea (ship, steamer, ;etc.) and air (within  the country) for obtaining H 
attendance or treatment. 	 apprODriate medical . . 

~FPecial Pron.veen 
in indjvjduaj cases on 	

t may csidr refund of air fare 	aid 	' merits, provided the', are Satisfied that air travel wasij absolutely essential and that travel by, any other means, i.e., by etc., Would have rail or road, definitely endangered the life of the patient or involved a) risk of serious aggravation of his/her condition.s. 
 

(- 	f 
- 	 It is clarified that the above decision is also applicable to the Central Government employees andlor their family •: 

members in Manipur ,  Nagaland  Mizoram . and Mèghalaya who are referred for treatment to calcutta.  L 
Journey by other means of conveyance 	• 

T. 

If the patient. 	a\iel.s by" means of coaveyajce, 	other than those specified in these orders or by, his/her 

'. 

'H
lit 

private ,  conveyance, 	travelling  alloWance would be admissible to the. extent othewjse admissible 
under these orde rs . 	• 

Certificate required to claim T.A . . 

Travelling allowance at the rates Speci fied in these orders will be'  • 	admissible only when 
•' 

0 

0 	' 	

, 	

, 
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the journey undertaken is outside the limits of the same city-
Municipal or Corporation area, Military Station, Cantonment Board 
area, etc., and exceeds .8 kilometres each way; and 

it is certified in writing by the authorized medical atndant or by the 
Specialist to whom the patient was referred by the authorized medical 
attendant or by a co1petent medical officer attached to the hospital to 
which the patient ias.referred by the authorized medical attendant 
fcc medical attendance and treatment, that the journey was 
unavoidably necessary to obtain appropriate medical anendance and 
n-eaent underthe relevant Medical Attendance Rules and Orders. 

4. Conveyance charges: 

Where the journey is ündrtaken within the same city—Municipal or 
Corporation area, Military Station and Cantonment Board area, etc. ,—and 
the distance travelled s more than 8 kilometres each way, Central 
Government servnts an!d members of their families will be entitled to 
conveyance allowance only at the following rates, provided it .is certified by 
the medical authorities mentioned in tHe. preceding para. in writing that it 
was necessary for the Government servant or members ofhisfher family to 
travel by a conveyance:- 

For. the Government servants—Actual conveyance caraes limited 
to mileage allowance at tour rates under the rules in fore (without 
daily allowance). 
Par the members of their famiiies.—.Actual conveyance charges 
limited to half the mileage allowance at tour rates (without daily 
allowance) admisible to Government servants themselves under the 
rules in force. 

NOTh.—The above concession will not be idmissible to . CGHS 
beneficiaries for the present when they are referred to SeciaiistsfHosnitals. 
for medical attendance and treätmenx by doctors in CGHS Disnensaries. 

5. Ambulance charges: 

Central Government servants will be entitled to reimbursement of 
chargi paid for an ambulance used for their conveyance or the conveyance -. 
of members of their families subject to the following conditions:- 

(1) if it is certified in writing by the medical authorities mentioned in 
these. orders that conveyance of the patient by any other means of 
conveyance would defmitely endanger the life of -die parieptor 
E-rossly aggravate the conditions of his/her health; 
if the ambulance is used to convey a patient to a place of trea.ent or 
to convey apatient from one hospital to another for purposes of 

0; certain medical examinatjcn 	c• 
if the ambulance used belonged to Government or local fund, or a 
social service organization such as the Red Cross Society, etc.; and 





.FFJC1 OF' TI-1E ACCOUNTAI"VtGFNERAL (A'&1);ASSAS\'i, 	A
EELTOLA,GIJWAI-JATI-29. 	 T""  

 

No. A,dnin-IL'B Ci-MDIJTiV99-2000/567 
	

jac1:23/1211 99>,V 

With referiice to his representation dated I.6/12/99(rcceived on 20./12/99), Sii 
l3iivalendu Gupta,' Sr.Acclt., is hereby as Lia..&ubintUmuehately. a 
Apollo_Hos talChcpnai , required for the purpose of sancti'onin of medical advance - 

regarding follow up treatment of his 	 Sni t. 	Guta. 
A.s re Fds grant of TA for unclertakingjourxiev by Air for the aforesaid purpoSe. 

it niay be slated that it would not be possible to release the air travel "Advance ivilliout the 
specific certification of the treating physician of Apollo HospiIal,Chqnnai to the effect 
that 'iir Travel for the patient is absofutejy necessary". The ceiificaie refeiiecl to in 1 , 6111,  
representation. that (lie patient is "inecticaily fit to travel by air", is only a certificate of 
fitness and can not bejiac ictc 'of essentiality. Moreover ln'ayuvaf of the 
lctor,GflLJ'go required for the said_purpose .- 	 --- 

In view of ilieaböTh is aske1 to sutmut a fresh TA advance_a!)p!ication for 
entitled Railway class for the l ) lOPosed journey :~, I lvo  
receil)t of this lettci for grant of TA advance Further , in this,cpn.nectio;rii niavb 
mentioned that considering the gravity of the case and on the basis of the Medical 
Certificate of the treating physician of GMCI-J, Air fare was granted provisionally 
subject to the approval of (lie competent authority. I-Jowever. the' mailer has •been taken 
up with the Joint Director, CGJ-IS who in his letter clt.22.I1.99 stated that the Air fare for 
(lie journey undertaken on lite earlier occasion may not be reimbursed if the approval for 
the same is not received from the Director, C61IS. New-Delhi. As such iliLabove 
mentioned air fare claim can not be icimbursect until, the receipt of the approval of the 
Director, COIlS, Nesi'-Dellii.  

llic release of Medical Advance Of Rs.30,000/- on ail earliCrloccasion related to a 
different instance and can not be automatically treated as having a bearing with the 
present proposal. 

 

[Authority:: DAG(ADMN) order datcd:22/12/99 at page-29(n) in file No.Adnui-111J3G 
b[DL."fV99-2000j 	. 

/ 

To. 
Slui Bimalendu Gupta, Sr. Aectt, 

cy,, nM \\ 
Sr. Aiccounts 0111cc r(Ad in n). 

•tIdi 
Sr. •1rco,;,f,ç Offi.'er 

• 	 : 

th3t C 	
, •'ii 

Recoid Section, 
Oio the A.G.(i\ & E), Asssani,Guw;ihaati-2p: 

"I 

Vu 	 .4 
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L'Le. Genk..'ral of Health Services, 
Central GoVt. Health Scheme, 
inanua KuLJr Path, 
oNarerig! TinJal1 

781003. 

Dateä 

The Med±cai Supdt./iJ!rectox, 

ej 
CL(tC, . 

Sub Permission 1oi treat:aionL/investi. ation/hospitalisa1 ion of 
'/Srt 

Sir/Madam, 

S 	Sm t:.. 	 May 

please be provided aith nces ryUnt facilities and acco-
mirtoclation in accordance! with .he status f the government servant 
servait/pensiozr/MP.. hcso particulars are given be1 

I) ,  
1 • 	Entitlenierit  

Contribution of basIc Pav/ 
Last pay drawn/Pension. 

C.G.ii.•S. ToKOn Card No. 

Vilidity o:'CGHS. token card.: 
in case of serving employee/ 
Pensioner. 

iiispensary to which attacliéd: 

Validity of this letter ±3 6 (six) months from the date of 
issuo/. .!1. escort is recomende1. 

A. A 

I hereby undertake to boar the 
expeflaiture in EXCeSS Of packag€-
rate/ceiling ti.xed by the Govt. 
or trG±4.men of $Smt./Sef 

k,  A-) at 

1/ 
i. .Name  
2 .Token Card No 
3 .Address-(- S.-( JTct7TbJ 

Your3 faithfully, 

I 
Dr0 B. Saikia ). 

Joint Djràct.ør. 



action. 

with the in 

i.thor±sd Loc .....Che;ilLst i also Un-

s, a non-avaiahiltY cerLiiCa'e 
e.kst may please be obtaiJied and 
omLocalrt., 

°PY LO 

1 	Th 'tod1La officer Tncha 	,CiS ii 	n 	o 	Lor r 

jcrmatjuri and eceS.y act On. 

3 . 

tO 	inj:o:!nation & riecess 	x 

tormation and be adv±e ItJ 
CC T- 

thorised Local Chemi.sL, 	±f 
th 	riedic in' 

trci 	the 1i.ltborL3ed Local 

mcdj:iflS• can DC 	O3OCU]-'. 

S 

() 	Cost ot C) ,P .D. Li a4me:it. is not rmhi.trsbl5 un1er 
CGHS. 

For 
 p lefltS reLrL4d c 	i'J 	rocognised hospitals 

out5e Gijhh;ti if the ti:eatm(flt is taken at the refe--

rral ospital as 	
OP) patient a certifi-Cate from the 

tatinci hbspital/d c:Or :1ii b reqiir(O to te effect 
that the patient cUd not :scic:LrE3 admission arid was 

',. 
y 	 tTLjli 	 1hi s CCL 4iitC 2L1 

as 
'bs requ_rC 	o t be s1jhilttC('1 a! ng;ith the hi ii. 

(b) 	Claim 1)ELOS tojI' r 
id he submitt-t ;j 
discharc. 

ClaimantS aee advised cc' 
and voucher . 

cla.Lm papers. 

 pl°Y 	ariCl penS 
nsat±OflS are rititl 	'.t 

1)iYF1ENT 	-fO'l SEi(VICE. hEAl 

/ 

imburfl1e1t o.: MOOLCal expenses 
in .bhree , months from the .late of 

Ur. B. baikia ) ) 
joint DjLCCt0 - 

cap ohctOStdLe copies cf EssentL1ithI h 
ile 	bmittiflg original along.';ith 

]E ccrtai-r Se:niG0VL. /Autoflomau).3  

kJ

orc- 

per with Centa). Govt. E;p1CY(S. 

0i BEN}TC! ARIES OFTICE. 

*****-;• :* 
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.. 	' 
OFFICE iOF THE ACCOUNTANT GENERAL A&E) A5St1 M, 

MAI1ThWiAON BELTOLA, tVWAIIAT! 71 029. 

- - : 

Adrnli n.BG.lbJJTA99-2O0Of2 Date: 

The Joint Director , 

C. G.FLS, Guwahati , 

Pinaki Path (7th  Bye Lane) 
Zoo-Nnrengi TIn-all, 
Guvaliat1 - 781 003. 

Sub: Approval for Air Travel for follow up treatment at Apollo Hospital, Chennai 

Sir, 
I am to stale that Shii. Biinalendu Gupta, Sr. i\cctl. of this office had applied vide 

application dl. 16.12.99 for to and fro Air fare to chennai with 2 (two) escorts for follow up 
treatment of his wife as advised by the attending physician of Apollo Hospital, Cliennai without 
any reconirnendation by the attending physicianlrefcffal physician of GMCH regarding the 
absolute nccessitv of Air travel for follow-up :.tIeatment and the matter was taki-up vithou 
vide this office letterNo. Admñ-2/GhyIBiIls/i-lg/Thj99_2000/554 dt. 21.12.99. 

Now. accordingly, as advised vide your letter No. D 12016/1199(2)13533 (It. 24.12.99, Sun, 
Bimalendu Gupta submitted a flesh application for to and mo Air fare to chcnnai alongvith 
recommendation of the treating I)liYSician of GM01 who initially referred the 3tient to the 
effect that "paflient is medically fit to travel by. Air both. ways" which apparently does 1101 mean 
that Air travel i ibso1uteIv necessity. 

oe above, youare , ther fore requested to kindly clarify 
Wilether to au fro Air fare to Chennai with 2(two)cscorts may be reimbursed to Shii. 
Bhilendu Gupta for fllov-up treatment of his wife on the basis of certificate furnished 
b't1ie referral physician of GMCH who initially referred the patient to the effect that 
"patient is medically fit to travel by Air both way" which does not apparently mean that 
the Air Traveljs absolutely necessary. 
Whether to ahd flo Air Travel with 2(two) escorts requires. approval of Ministry of 
Health & Fairilv Welfare in ternis of circular No. S. 120.12/4/97 —CGH.S(P) dt. 74-99 in 
addition to the recommendation of the referral physician. If yes, you are, requested to 
obtain necessajy sanction fIom the competent authority for Air travel with 2((wo) escorts 
for return journey too. It may also be consjcleredwhether recommendation of 
referral Board of GMCH is required for the said purpose. If so, necess ary  
action may be taken at your end.. 

An immediate action/reply in this regard is !'equested so that necessary T.A. advance 
be paid in time to Shni. Binualendu Gupta loattend Apollo 1-lospital, Chennai for follow 

Lj$tflient of his wife. 

/ 

i 0US faithfully 
-I3ncl.}leconunendalicii of Physician. 	

' 

\ j// 	 ? 	 f, 
0 0 VI 

• ''0 th Accountant General (AL, 
ITT - 
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ha 1201611/99(2)/3')2c 	 Date 	2-1 I 27i) 

A.r,.(A&E) 	
(A), 

NaiamgaOn Beltola, 
'Gu;mhati 	781 029, 

S 	
Sub. Approval for air travel for .fol].owUp 

treatment. 

	

/ 	
• 

•
Refer your letter No.Mnn.II/flG1DL/TA/99000/627 dated 

H7 '  . 1.2000 leng with the enclosed certificate from D.R.Medhi of 

GMCII on the sibjcct of granting air travel f of foliciwup treatment 

• at Apollo Hospital. chennai. 	. 

In th4s context the conditions are state&as ih our letter  

	

N 	.  
of even.-wrie dated 24,12.99 arereiterated. 

In the present context the certificate as given by Dr.Medhi 

of GMCH that the patient is medically fit to travel ) y air and that 

two escorts are required for the patient is not sufficient. The 

ireferring doctor has to state that the patients present conditin is 

	

/ not such } 	she can travel, by any ether means of transport and air 

trave-1i aso1utel k essential in her case and also hat two escorts 

S 	 ar tatfltoW: the "aJsoluto necessity" 'clause in the doctors 

• 	advise slip the case £or approval of air rave1canuot be rec9mmeneu 

to the Director CGI-IS for obtaining permission from th.e 	 Your  

office may therefore request Dr.P..Medhi to incor orate thi,s in his S  

tj 	dvise sli 	which vre shall need to:rd to €1 I'1tnity while 

1 	recommending th&case 	 . 	 S  

( 	

. 

 

Ap regards your querry regarding the State Referral Board, 

. 't \i may state that COhIS does not insist on this - butyou can directly 

take up thema, ter with Stat Refer2al Board. 

/)! 	1 	'''' 	I 	 •: 

	

. 	 . 	 S 	
. 	 Yours faithfully, 

,/; 	i 	I 	 . 	 0 	

0 

J.intDliector. 

.3 ,  

I .,  

•'1 
• 	 \ 	 • 	

• 	 S. 	

••"••.  .1 1  S 	 • 	 • S 	 . Ueneinl  
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0 tk L4 

!1in 	y 	 & r $ . 

t ei T)n jali,

iA  
• Dte. General. of: Health 

prViC0 

Gu,ahati 3 

o 	12016/l/90(2)/ 

01 
• 	To 	 . 	

0 	

H 

The S. 	COUflLS officer, 	.. 	
. 

0/.ot.IIdbountant enera1(&) • 	

0 

ss1fl 
BeltPla, GU'.!ahati.  

• SJb 	Clarification onI 

	

ar travel for 	- 

	

medical Leatflent - 	.LLDg 

Sir, 	
0 	 . 

R 	r efeence your 1etCL 
No.flfl..2/Y/Huu15hl3/Th/ 

/554 daed 2l,l2;g9.t 	
unerm311t.10n,P9i 	

are for:,arded 

for your c l jfjcatjon° the above suhj.eCt 

I. 	
Smt. jaflta Gupta .i/O Shti BilnalenctU Gupta uas pernitted 

to at:.eiicl1'Po° Hosptals Cheflflai wIth two escorts 
cnly,VidC 

2O3(/t/99(1)/20t5i0 	
44.9.99 where 

our letter 	

in no 

mentiofl ofal 	
. 

•5 
i,erIniSo fur, aIr traelC 	

only be granted by the 

I4jn.of_H.F ec0 10 	

e requested 

fl
he latter tograflt air travel pexinission on the basis of tie 

advise oi:GUuahati Medical Collocie iiospiLa1(V1
' let' er 

rio. NI.dted 9.9.99). . . •
0 0 

2 	
The suitable mode of journey can only be judg-tI by the 

(treating physiCiap/h05Pt 	
r'a pati ent Tb efore, regartir1g 

retufl jorfle , th 	
ol.1Hosptal1 Chennai has to advise hout 

j4 te absolt ñecesitYPf air travel. hPatj
t  L1  

the follo up treatment, 	
a,e at this stage unable 

tment 
to comthet a there 	

hyCGHS/the' 	• 	: 

• 	

1 	

ring docbO of Gt4CH.. It is also. stat 	
that.'tor a second air 

• 	 travel by t 	
patiflt fdr revie.ui't p011O Chennai, a fresh re 

T 

fromthe 
 

• 	• patient to ap011O 

specialist of GIACH 

	

jjospjta j is 'nucessacy 	•0 	

• 

•. 	
• ...... (1 T 	uffIc, ICC1 	 •' 

CO 	 1Pi4 I 
Mi 	 r r 

0 	

0 	
• 

. 	

0 	 I 

0 	

0 

0• 	 _•._•__,•_ 

	

'0 	 0' 

• 	 0 	 • 	• 

• 	 '0 



Theietore, 	on the basis of oil' 	ear1ie 	peLrn1sion 
]eI ter 

o D 12016/L/99(U/2011 dated 14.9 99.io and 10 alL Lrauel 

s!ibl
to Shri 	JBdu Gupta cat 	not be treated.adrniO 	

uniw 

the above conditions arefuLfilled. 	. 
Tours fu.thiully, 

( Dr. 	B 	Sikj.a 
Joint J)irectOi. 

£ 

.7 

4 

JF 
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OFFICE QF,T1EACCUNTANTAL &E) ASSAM, 
MAIDAMAON, BILTOLA, tiUWAllAT1 - 7810 29 .  

No, Athnn2 13G-M LJTA/99-200 01  C, 3 f 	 Date: 27.01.2000 

0 
To  

Dr. R Medlil Ml),  
Asstt Professpr, 	S  
Department f Obsis & GynaeeologY, 
Guwaliati Medical College Hospital, 

• 	Guwalutti . 

Sub: Aij1Travcl toChennai for.both way with 2(tc) escorts in respect of Smti. Ajanta 

Gupta W/o S!iri. Biinalcndu Gupta. 

s, 	: 

	

/c 	
I am direed to refer to your letter. (It. 1O.0l.2000(copy enclosed) regarding 

recommendation of both ways Air travel to chennai with two) escorts for follow up treatment 

of Sinti Ajanta Gupta W/o Shri.. Binialendu Gupta of this office stating tiat ' She i 

medically fit to travel by. Air" 
and to state that the same is not sufficient for 

	

)_ 5recom 	fl  
mendatio o th Director, CGHS for obtainhig permissiofl from he Ministiy. 

in this contcx1t it may be meilioned that Shii. Gupta is not pntitled to travel by Air 

unless the condition of the patient sowartaflis. 

?" 	
You rare therefore, requested to furnish a certificate to the effect that the patients present 

	

• (\_;b \ _\q\ 	condition does not pernit her to travel raiii and air travelis absolutely essential in her case and 
also that twO escorts ae essential. The essentiality. certificate is requircl by Ike Director, CGH 

	

/ 	
forobthIrtng peri1spfl from 	 lit  

An early actioilreply is awaited. 	 • 
- 	 S 	• 	• 	

• 	Yours faithfully 

_ 	 stltç above • 	

0•• 	

: 

lit  

- — V, 

rnt Gen:ia1 1  

	

I ' 	 • 	

0 	 • 	

S 



To 

 
The Sr Accorjrits 0ffjc 

, 	 0/0 tire ACcountnt GcIir,.3i (A&E) 
/\ssnrn 	

. 	 Dc te 	r'ah a tj Guh waaj 	 Gri 
Feb 2000 

.1 	 - - 

	 .. 	- ..... 

1 
 Ref : -. Your letter no. Ac.lrnn-2/DGjoL/.A,99 

f
/ 

	

	
2 000/637 dated 27th January 2000 

Sub, - Air :rrnvel to Cliennaj in respeç 
	of Mrs Ajarita Gupta, wi.f 	of Mr Bhrrrnj err 	 0 drj Gupt.i 

is Sir, 

! 	ni 
With' reference 

to your above merit toned letter j 
like to say that Air Travel to Chennaj i 	Would 

necessary for Mrs Ajanta Gupta for her GyrinecoJgjj 
problems 

0 

However, Mrs Gupta is having NOu'rojopj cal, Orthopae- 
djc end 	

proh11 	end ohe i 	und2 	tr:rt,t of Appolio lospi tal, Cheñnaj 

As I am 'not an expert in these fields of nod ici,nes, 
i t is not possibje for nrc to give an opi lion regarding 

nbsolut necessity of ai.r travel for her other diseases 

Opinion may kindly he taken from Appollo l'Iospi tal, 
	t where she is treated 	. 	 Chenna- 

Thanking you, 

0 

'! A- 
KI 

• "' • !IV3 çç  

1Y 

Yo'rr '•3 .i. t ii tn 1.1. y 

IJ 

(Dr R Mcdlii) 

Asgtl. lfr' 

0e11• of ObslL & 
1/rirccl (v'1" 

3/ 

( 



01110E OF 1]iE..\CCOUNL.rfj' GENEJ,\i. 

o..\dmn-IJj3G. 11JII.Y9?:000.tg 	- 

 

D.  0(- O) 

lii iti - liiig a 10'el -e lice lii Ihis u1Tk 	Miiiu No..\dittit-WJJG-iDL T99- 	701.2000 

u:507 01 	12. 	hiliinindti Chip;.. r..•\ccu. of hk ófuice 	lirdv .;k.!d Io 

hre,Io. for 1i;11112) n:;saiv anoll iii lllis 	gard. 	 - 

,lji tills,  iOflflelWII. a copy of DF.R.Medlti(01 (3MC11) •kttei d(:24 .2.2000 is • 	 . 	 .. 

ncIost(l Ii ieith 1i1 hs infol - li l al i oll and nccss.ii - 	iIun.  

.\ulwrlv:-tt).\(i( •\.Ys OltfCJ.(ll. 6.3. 

Eiic lo:- ,\s Sm led ahoyc. 

i J3itoI:ndu (i!Il;. SI,.•\cc(,!)t,,'.f. 
R.uid.ç Sceijoit 
(Fn Itic \ (1(,:li)...\cim. 
l3cJlula. (Ju%v.iltlj:.29, 

— 

\ccouiils () I CI( \ ) 

ti 	1ir 	iirv?, 
&. Ac,orut Officer, 

	

1'1rn 	04 	-) f; 

	

tbAc 	nt;nit (3nrl IAri) 

( 

• 1 

-I -- 	 a. 	V 

Cc,ktc 

.5 

!ffl 

1! 
! 

j 

, c 

-' 



AN'l' GENE1.AL (A&E), ASSAM, JJELTOLA, GL 1 WA1JA1129. 

	

ivleiiio'No. Aditi-11/BG 	 11.28.01.2000 %.5".' 	

.. 	

I 	 . 	 . 

t( lü rcprcsc.ntaIion dated 26.4.2000'a photo copy Of (I1TCCIiVC dt: 25.4.2000 

issued by the 1-1on'Lle C.A.T. Ohy Bench O.A No.1i9/2000 regarding grant of both ways Air fare and 

MdL Advan..c ui conncttion with the follow up tieatnutit of his wite Stni Ajanti (.upta it Apollo 

UoflJ)It.ai, Clietitiat, Shri Bimalendu Gupta, Sr, Accounipt of this office, is hereby infur mcii that h Lq 

abovL said repi cen; tho:j has been thiwouily einuied ui Ille  light of (lie e 1sting CS (MA) Ruks 194 

and it is found that in Ilx, absence of aii' esseniahiy certificate from 1hc concerned Medical Authority, 

	

5, 	
I 

his prayer for grant bfAirfire bout ways cannot be entertained. 

I-lowever, Jié.Thi.e 'again asked tO submit a flesh T.A. Advaee i.uoposal for entitled Railway 

class for the said purposc. In this regard Para-3 of this officc carlicr cominunicat ion No.Mmn111133-

Medl/99-2000/567 dated 23.12.99 . to him mtv also be referred to. 

In this cifiwection Appeudix-'\'II (1) Io C'(MA) Rules 1944 and a medical certificate dated 

74.2.2000 igued hSmEL A.Crupia'n treathig physician of ('T.M.C.T-T., çihy.,a copy olwhiicli was already 

tMdw sed to liuti Vide thus olflcc. lettu No Athnii-JJiB(j-Mdlj1iV9-20O0,'g1g dt 6 3 2000 in iv be 

referred to. 	 .., 

As regarc]s_g;ant,.of iedkal advance, lie is asked to furnish the tentative date of his outward 
• 

journey to Apollo Hospital, Cliennai, so that the achuiisible amount. of Medical advance as payed h3r, 

could be drawn and rcnV* (o the jonccmc;d I-Io.spital wU in tine. 

Th13 di3poaes of Jd rcprcnentationda(ccl. 264.2000. 

I 	 S 	 • 

• 	. 	
H 	. 

- 

S 	 . 	
Py. Accountant Gii&raJ (Ad tin) 

Shin Drrnaendu (upta,, Sr.Acctt. ..... . 	 Dy. Accounhiult Gcncrnj. (Ac!rin,) 
Record © Section. 	.. 	

.5 	 FPITt 
 O/o the A.G. (A&E), Asam, Guwahati. 	 Accountant Generni (A& 

• 

• 	• 	 . 	: ' 	: Assam. Guwahatj 

I' 

iciiiie ACCO 



)'

/\-N  N IZY 0 0, E 

To 

The Sr. ACCOUntS officer 
PAO, 0/o the A.G. (AJ)Assa, 

B e 1tla,Guwahati" 2 90 I 

Payment Of T.A. adncObheQ 

Sir, 
With refreflCe t Admn. Leter No.ADrnn 2/3G—DL/T/ 

2000_2001/51 dated 
9.5.2000 received on 10.5.2000 I beg to state 

that it is assertained from Cash rnch tha the T.A.AdVaflce R. 32,32t/ 

was drawn i.n Cash for disburSer11t. It is UrriSe to rientIfl here1.

that 	Is veDy much risky to carry huge aniut Tror office' to my 

r:s .dane during late hours of  the day fnmj the place like J3eltO].a9 

for purchasing Or tickets. 

So, you are 	 'ef01'e requested 

- 	 in my favour in lieu of Cash s that I can bie tcSrrY1lY the 

amount o purchase the 	
tickets by to moroW i.e. on 13.5.200 posi 

Your 	a y action is. highi solicited. 

Dated,GUVIahati 
the 12.05.2000  

C4 

Y ourfaithfully 

Sr. ACCUflthflt 

1'1 
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• • 	 . APPENUX Vii 	• 	: 	• 
) . • 	. 	. 	. •1 	 . 	. 	 , 	0 	

; 

.TRAVI3LLINGALt.OWAt4CYi FOR MitflCAL 
ATr,ENDANCC AN[)fOR iR.IMML.Nr, , 

: 	::! '•' 	• 	''i.CenernL tiii(*tctor 	
,( 1•.r 	• 	. 
't,* 

i: te qtjcst on btntIorinflzncioà of ti ud'nIi1bI1lij of (t.ivclthi1 
;•i.• •  the CiiU S..:ivIx (Mdk) A(ftii,d'uIc1 IiIkd, 1944 will 

thCntrfll.OôvcJnrncttt Jlciifth fcli'nie, h.nd bctt tinder çontdcradon 
b1tlie OOvrnrvto( itWit. U lint been deddei in svixiliCklon or all 

• prevIous order8 iihd the"ptovisions mode In the Suppkmentary Ittk or 
orders Issued (hereunder that Central Govcrnmn[ &eirvauts and members 

entitled to trnvdjing allownrlac al.ttic çAlrf and.., 
iinlerth çvn&fiozii pedfiéd below for Journeym unctexlnçi ,y them to 

sUtendanceuid Lre*thievt to *Jikh hëate 
11 cc the1  aroje(d uJet nna ordet Issued there des. ' 

Y . 	•4 	. . 	 •. I,. 	 .'.. 	.• ,. 	. 	4 
W 1 ; journey by r*H/roid/JaIr 	 .' - • 

c,ti. 9cnI'1'. T.1: 	. 	. 	 ,- 	 • I.i 
vjiThpaUent (whether Government r.etvn.nt ore nient'<'rothl family 

'.:.detndent on him) and al so his acnbint (whe-rever it 	 .j 
UedIng cloot).shuuld e ittd to i.trr 	llo 	pIpi daily '-: 
t1rflhio 	d or Jotti ocy undcçtaken by iit 	the cntlUed 	: 
bIe br ULcJ9c  cia jy 	Icli the  
V1lifp, 	 lototlarningappro 

jtii1riTiiteiiknc or trelitment 

c 	 ,T_-o eriwen t mny  conihkr refund oair lire paja 
) In ljidw!dual cases on merits 1ro,ded they are satisfied that, dirl travel 

wjt nbsolyl csscn1iflhiiB that tr VTTcVany oiJ? meaiT1yii.1l. .• .. . 

	

iiI[, öii1ja'e deflnitdy'endoneru1 thc life i1 the 	tJent at 
' ln\Ived'n is 	Ncrimu inivaton of hi'fher rtiuiohL 	'I 

r "I 	f 	I$ill 	 % ( l f11Itt 
It is clariFied that the nboc deusion U also applicable to be CutraI 1 I 

employees and/or their (twuI.) 	tx 

	

nnbers Id M.nnlpu,'t' 	
, 

NapInnd,1 MIzorm and Mhatnya who Alft tefecred for teimeht toi 
CaIjtta. (I in i on 	 I 	4 jt1 	? i 1  

1To andfro olihjare/o:ruIrrirnt abrid.--& Dcvlrkin below )uIe 

	

I 	 'S 

by otI.or 	ot tonvt'ynnec, 

I''  'th'ptIet tr'avct by meeris of conveynnce, other tluiii tho.e sped 
• . .'fle1 Irtlie'orcIer orby liLt/her prInte convr-ince, Irnvelling allownnce. ; '...1f..f'1I 

	

.wthiId-bdthLiIbletthe extent othcrwlr.e admissible unckr thcae orders, • 	•. 
•1;*...,C. 	•.''.. 	• 	,.t..IIç,it ' • 	. 	• 	,-t••.• 	,•• 	• 	.•, 7- 	• 	• 	•-•:. 

*.
• 
3,:- C4rtIfln(e 	qilrrd 	daiw l.A 	• 	• • 	 •:. • 	
I)('I I:tS 	I'.I 	Ci''. . 	. 	..... .CIt) 	•. 

im ,'1TravelLin nhlowance at the rates specified in these otde will be 
'4.adtnlsible oniy when—. 	 • • . 	 . 	Y-!' 

I 	 — 	 C 
1.1 	. 	• 	- 	 . 	C. 	- 

/ 

I 

iA 

i; 

I' 

I: 

1 	-.kil5' 

.- 

r 

- 	( 

', 	I, 
I- - )- 

0 

I 	 — 

• -;-.5 - .;• . 
- i - 

.I 

37-ç.-., 	;:'.' 	•-- _'•5 S.. . ,  
I 

• 	5 	- 5 ,, .5 

rip 

I 

ilk 
;4 

II'&55 	'III 	Id 	' 

	

1lpt 	çUis 	 1, 	Irit, 

:' 	c-  • 
JI%.S SI 	l 	I 	C 

:5(1 

I' 
	

IIU .tc iS found 



dou lologh Dr MUKULVARMA 
ApoIIn 11opl(iI 	 . 	 . 	 M.D., 0.1A 	 P_1IIIIUI! flnfl 	

I
Ti%fl Vi?iit 

Neu rophys icn 	 0?5flOI ri Ifirli 

jd

Morin 

	

,I).r.1l~~A t IncSit 	 1C11q 

	

•Ipfr tton 	 A 	
. 	 LI IJw nolilli an i  Incve, Vans Mitq 

	

.Aii.'tn nil l'tunlciqy 	011l 110 07 
'iJ 	N)1.1..l_ 	 ) 	 CoullIinn I h0ft nnly 700- 0.0011.1 

	

PpPOifli 	1k1ii 2222146. 221625 

- 	
. S ecloi 31.I4010A. 201 303 

I 	 Phone Ibm 001111 91-1575410 
•F,n1 ouIsllo 	01 lB-I 575440 

• 	 d 	d 	 E bTbfll tt'iiinçiitcsiii 

• 	 fly ipo.lu.I nnly 

H 

	

, -6- 	 - 	 — 

L.- 

/ 

H. 	 '• 	 (J_ 
t71; 	(iif. 

- 	 •1 	

rv_—— 	 ((,J 	 - 

L 	 II 	 •, 

7 ,,4  

L 	jl 	 oi  

	

I 	

ç 
( / t 

----- - ---- --------- 	i-) '.-•'"-•-- •- 

	

I 	 ( 	1 

r 

' 	 - 

— 



tjjMtATh W. 

	
f. •... , 	;, . ,. . .. OR 

NO.14O12/14/2OOOiC 1$/D.I 
iructorate General of Helth Services 	\(/ 

fl 	 Nixmanfliavan,N,i Delhi 
a, 

I 	 t 	 dated the 28th Sept.,2OOO 
tta 	

4I.l 	 I 	 a 

' 	To 
a 	 Th Deputy Accountant (3oneral(Admn.),  

Offlco of the Accountant General(A&E)AsaUP 
- 	Maidamgeon Beltol 	 I 

Guwhti24 	 . 	
•,:, :. 	7 trJ 	, 

• .S 	App.roia1 for grarl ot Air fare-Gtc in:.tonnetoni.h 
he follow up ttea+snnt of iit,&jant.a Gupt wife of 

a 	 Slid fl.malendU Gupca, 	 I 
S 	 •S• • • 	 . 	

. . 	 : , 	 •. 

Pleso refer to yoUr letter No.Admn.XI/8G.Mtt/ 
' T414/2000—01/437 dated 6.9.2000 on the above subject. 

2,, 	The case was exanineci l.'t si1totion v4th the 
stry of Hoal+h &d Family Welfare and you are requstbd 

to tate the following actioh as approved by, the Minittry 
of PeAlthij . 	 .•• 	. 	 '.:. 

I) tymen4 f amoUnt of air travel to Shri Gt.pta 
a 	 o and 	. GUw8hti—thhi only.as per the 

pon'ble CAT 0de insèad of (3uwahti-.'thennai 
ew Delhl—Guwahati. a 

• . :!jj)  jjson of spoc!flccertjf1ctjon of the.' 
trea1nq physician of. Apolio HooitalQionnai 
tc the effect that thóNair traVel for the ;  

/ 	 patient in absolutely necesary'. 

Yo are also requested to contact the bQS Authorities 
in Guwahati so that they could request the Standing Govt 
Counsel to keep in view the above t poihts while preparing : 
the draft written statement to be, filed in the CJSe before 
the next date of hearIng. 

I.  • 	• 	• 	 • 	• 	Yours fahfuUY 

• i . 	(MY4sAFr 5) 
• 	. • 	. . 	 . 	DB'UTYUtFlEC1ORAWN(D.I.) 

Copyto— 	• 	 . 
. 	• 	The JoInt DlrectortX1S with the r qtiestto please • . . 	' 	app,och the Standing Gôvt.'Counsel .to keep.in v'Iew'the • 	• 	. 	above two points while preparing the draft written 

statoment to be filed in the.case before 	next date. 
• 	. 	• • S  • 	of hearing. 	 a: 	• 	•.L 

O'\ 	•D(cs(D..I) 



c ,  
OFFICE OF £FiE A07AN2 GENERAL (A & E) ASsAM, 

MAIDAMGAON :Gth1AHATI-29. 

No. Admn-2/aa-Mj.)L/TA/2000_2001 /31 	 iJated 02.6 • 2000. 

FAX 

Ti, 

The Geniü Manager-Fihance, 
A?oJ.l. HGspltalsEnterpri5es Ltd; 
21, Greains Lane , Off. Greams Road, 
Chennal - 600 00. 

A fax message received t.day(O 	2000) at 42j P.M. 
from Shr!'imaLendu Gupta stating that his wife..Smti AjantaGu?th 
whe;jg preent].y underg.J.ng trealment at your 11spita1 at Chennal 
ha..en referred to Indra?rastha Apollo H08pitl,N6w-De1hj. fir 
second Medical •pinion and all.wed to travel yAir to Delhi. 

Kindly confirm the fact by reurnFax t. The Deputy 
on Fax Ni. 0361 30142J: 

.

0. •  

Deputy AccoUntant General(Adn), 

Dy. Account tGneral.(AmL) 

J1Rt ivrnl (;.q• .) 
oO the AccunCnnt Gcuea1(A&B) 

Auarn. kuwht 
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tstanjn cleim rnintin to .U1,127 1 00 related 
t3 trctmr- t irJ .ir f 	t r tht. troetmrjt 2f the 
epp11ct's wife 	 xL 4ar £ac 

dvt1xC at kck 48 .000/- nt Moukj uece 
s.3O,0O0/ 	r rev.ix 	txctmc3at cit 	1rpresthe 
p*U Huptj 1 the wife 	tno eppuict, The F. enc 

is else pc.rti 	iri the 	t1c £riLun 

d) Dy. Liitt..r crnn  
via hJs let tor N3. C. 140 1 2/l4/2000 	f/D I. cletad 
1&w Z1h1 26.c,20G0 cutcd the Ap.:itcrt N065(thc 
Deputy 	ca.intent General (Acthri) Of the Ofticc Of the 

e1n. (.iUwaheti ts C:ntect the CGH5 Authorities 

in Guwehtji 	that they -.ilc1 request the stenLilng 

Cfl1 t.. keep J A Vie 	:i, the tw; p:j.nts 
mc)ti3d i. 	letter 

In the replis tj the  4, ti'lLemcats 4lich 

not 8pecificaj, acnittj L t he applicaflt mey be 
treateci as 

ThC.ccpli3 t tne wr 	nstetc.mc. nts in 
O.• 4;.149/200 eu (. 	t9/u00 aLe C1UbbQd 
t&cjethcr and e 	£Lrniht bcl: 

ftcz ps:j 3 	 mk in O.A. 
$. l49/2O, the Hb2.e Tribunel ccInsidered tha 

eci MOd in thQ mattc.r art in Qrdcz 
t he I ifo at the pç 	iircctcct the Rap1a$3 
t 	e a . ppl ica it 

at the tif Sbci 

jJ 



by Plane tn Gu.ehRti t;; Cheri:ai EnJ bci. The 

ucti 	t 	plicart's trvcl b, dir 	bi ikcc 

iric SUbsciuOrItlY. The air 	;. the &tient 1  

the eppiicr.t'b w1c, vlf%içwj.cn cc:rtb t 	nd fr3 

Guwi"t1/Chnn't 	1z f vp r'cU ry the (i*vt. ux ZnLia 

s icic NL, -.'eOk2// 4QOO-C(,-,''i k'tct bw Lxlri- 

2. 1, 	OO tcIcrcaSc,,t t L J int J.diLL 	• t."Sti3 Guwahat j 

which was c 	ui.ti t 	tert N. 	ixl S i 

flt mcrtincc. t in tic trktc. bttt(fflcflt tj thc RcsnJent / 

Th.y have euppr 	cd thcLc if'.t c1elibxetcly(Inncxurc-i7. 

	

the uti 	.1. (.fltiticin t St 

the appliccit'& travel, by cir L 	 it may be 

tjttu hcLu tnct tfl2 	ct 	r1 	'p1icI t the 

flt flii. cne etvncc aic tare tu tee 

pticnt with c 	c j c 	s cc ncruec. L by the trct ii rj 

phy...icie.n L.L. 	.z41hi ti CL.CLL 	 t 	tee aLJ.t 

thac &iL trel witht 	-rt. i..4tc.1y cssur4'-. 

c &idorir, the ieeri.t- 	 al the pet' 

arid thc 5 evtL. Wc, opp rveI b 	 at N, q vkie 

hi lcctr 	 t 

(dncurc-D & c) rebpcctivcl. 'h. tretuc-it Sf the 

pt±c it (wite t the epliLnt) L, e 	lrci one .  

e.i c tinu.t 	rtuc. 	 cy i(thrct.) mnths. 

Acruiri;.Iy apc ichc-. nc 	.-. 	ctt 	3. .. 

1.2. 	In thi3 cz2rit.ctir1 Ruj, 
 

:i 	'ti) £ile, 1964 (4aj. C 	1a) i. 

tr.iucct bC1- 

9t- 	et.zc (antnLr G3veinrnent sozvnt - 

it a munber .t h. tat.ily Ct cf1zoat Cl hi1) and 	[j 

C$nti...e.4 
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his ettonctont (whethc.r rcc 	ccc1 by Lhc cttcudinç 

(Lctr). thcujc3 tc (fltit.iLC t- tx'11. 

p1ui c1tUy eli tr.er.ccb f Cr t hc. c ri 	f j 

unortkcn by reil s cr the .ztit1act class r the 

lcwcc cless by tllch the Jcc 	i2. actually PLLA. .ZCM ci, 

rwea #  see 	 tccr ctc) 	ir (,ithin Uu 

Ccuntr) fcr 	 Zc J..t 	 tcC:,ca 

C.c treetMcr1t. 

The pet ia nt is ant iti tZi It 	it j .jL  LL j I 

the tr6tmcnt as per ebvc Y,lc. 

1.3. 	It may be pertircnt t rc.r'tin hcu.o thtt 

after preliminary check up et pll 1ptt1,Chcrnai. 

the attending d.ct cr Dr. £3op k tjimda • Nour 

refcrcaci the pationt )lrs. 	tut&', th 	iic 

the applicant, to Iirepresthe APL,11C Ho3tt1, DLv, 	

Petri 
Delhi fr 2 rx1 opinion end cllni on 6.6.21\r.:c,.urc-j4 

-*ia Re spondcnt N. 3 by F&). n ...2LUO tr LrC:n:ing 

air fare arid trc t.njc•nt money rc ju ircd at Nt. w Lk 11 fli 

The eppi icant we io 	U 7. o. (-O() I r urC 
- 

the Rospen.tonto, trio ras dncznt LO. 	 L 

act accorirxjly to prcvklc th, : , Iz f8rc CrJ  xic-

trcatmunt cost. The AP0113 U'iti-1, Chcrai 

caVe thunU zf r.2',000/- fOr rtmcnt 	r4 

.11o Hcspital, New Delhi. The eiu eznunt 

the applicant rzto Chc•nnai-Nw D21i1 ..ri i.ô.? 

Dcihi-Gutiheti cluc to rIecco it y .hlci 	Ut 

anu th to ia.t hriu Lilrceuy bcc. Lnti.aCM ir* 

M.P. 	.2O9/4(JUU(n (j.i. 	..4)/Ofu). p:rt 

/ 



r 
-- 

-- 

/ 	 - 

• 	 St . 	

S 	 - 	S 	 - 	

- 

S4 

- 	 : - 	 - 	
- 	 5 ' 	 • 	 - 

I 	 'S 

• 	
•- - 	 --'- 	. 	 . 	 . 	 . - 	 .. 

/ 	 .  

' thc 	rcicnt N. 3 cI1ccteci 	cdce'1 ccrtifcatc 

r€n'ttc trting phic 	i the pticrt' by 	A) 

Sri 8.-6.00O, 	Isiiec1 by the trcatin 	ctcr 	)z- 	icpk 

&jiru 	sf 	p€1 	pit1 CtcnnEt *ri 7,6.flrO 

cmcnc1rng the 	ir trve1 t 	the ntrit 	tt51ct that 	. 

tho (tcrt 4s ftt 't4 trec1'bfM5r t) 	(Anncxure'-E)4% 

T. trcctu',j 	 f the pat lont 	uqetcc'/dccied 
"S 

tabnit thc pticnt t 	the 	 Chcnrii / 

i.&p ctei 2.5.000) butdue t 

'1 	 óhtc 	t rnrcy'thc patient w 	n&t acbittad 
S . 	 • 	

.• 	 •, 	

'5 	 -. 

'S.-- 	 • 	 S c = 
2. 	 with rcgerc t 	wrlttcn 	tterncnts mdc by .  

• 	
- • 	 • 

t4e Rcspfl1ent$ in the 	 I,39/20O0, thc 	pp1cnt)tø 

Mnalm thE't 	s par eclv,icc 	t ttw trcEitiflg phy&tcan 

Dr. ?4uktil Wv 	the c 	d it 	f t hp t ir nt %acs It rz be 

I  - 	 rcv.owc4 oitr 3(thrcc) mnth& 	nU 	1sC rccnccd the 
• 	 -• 

ol 3z tr'vc1 w±th advice 	vid Igi.rncysbt t 
.5 	 { 	 -•- 	

5,. 

- 	 -. trw1 by 	ir ,- 	.kcrdingiy, the patient 	t -rcprt 	•' 

• 	 -, 	 -- 	 -: 	-.. 

'- .5- S 	 •, 	 • 	 - 

the jnrprStM 	11 	HPit31.  J~b4 Delhi in 
lei -  

&ptcmbr. 2006(Jnrcxarc-& I7(  The 	pplicent. 

cc.rdij1y, 	plieát 	the rcprxknt ir 	ticn 

S 	
- 	 -j t 1flOdiC€.l' 	v€nce and ar I 	pôrcertifictc  -' 	- 

3aea by the tca't ..ncj phyz k 2n £t. 24iikul Vci' en i  

5, U.09. 2000 -(nnz-.1/ l a clr±cctin 	n th 

b "o-vo cart if icelte"w$ callc3 	ir by the 	pncnt on 
- 	 \ 	. -S 	 • 	 • 	 - 	 - 	 . 	 / 	 . 	

- 	' 	 1YQ-- 

14.0.2000 	the s.dc'J.acr4 	t• 
/ 

Verm a an. 18.2000. 	t'hc coxt ificaL c Of Dr.' Varrn 	deeci 

.9. 2000 btte$ tht the 	tCflt was adyihea 't 	Vid 

lnj ditnec t.r'evcl by 	er train, preferably 
.5 	

..'- 
-5.. 

S 	 - 	 ' S .-,  •S 	 .5 

travel by ei.-r kciti 	tw 	c$crt6. The rcpn.1cLt NC. 5 

vk1c order dtad -2Z9. 2000 raj.5ectcd the prE'yer 	the 	- 
S 	 • 	 • 	 -.5 	 5 	 5, 

	

Contd ,....6 	S. 
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applicant f Sr advanco ft Mcólcel advance and air 

travel &Lvanccs related to treMinent to the wife 

at the applicant. 

2.10 	It w*.ild be epprspriato to montisn here 

that the wife Si the applicant is entitled to travel 

by air alSrxyiith tws csc$rtS as per medical edvico * 

dated 31.5.2000,7.6.2000, 12,6,2000 anzl 11.9.2000 - 

I or medical treatment (CicS Si tic mcL±cil fdvcc 

E.GX 
are at AflurO&- . 	In the 8icse.c! &IviccS 

Si the dct rrs Of the 4pe2..1 'spitel, the p&ticrit 

.ight to go to the Apollo Hpitel kbw 11hI or rcvicw 

ef treatmct aftcr 3(thrcc) xnSnths. The rospandcnt Ns64 

rcjc9c-cl the cleJrj Cf th 	licnt f9r grant t 

ir fare ecxl rneical 1vatxc5. Or, sch, this O.. 

No. 369/2000 was filed by the applicant. the HSn'blc 

Tribunel crnaidcrir4 the facts and crcimt3ZOS 

cntic2c1-in the 8pp1icPIVWaS pleased to c&.r ;n - 

31. 10. 2000 Pr4l directed the Rescn&nc As, 3 t S çrrit 

the Medical adva nces rzi air fare to ani Irs Guwehai 

arl Delhi. AcccrdirLy, the pcti nt ieprtd t dpsllS 

ipitl &ew Delhi in Nevenwor. 2000 f V. rovicw Si 

her trctmant. the attenci.ing physiiar4 st rfllt 

even Delhi 6LIviaod the çasticrit t: rcpsrt after 3(thrcc) 

wsnths for review 2L treatment whichwas due in 

February.2001 (14cdicil advice date3 13.11. 2000 is at 

4nrxxuro .1 lic eppi icat isn Ci the appi icant datcd 

1 2. 2. 2O0. 'res kept with respondent. A.crc ingly. an  

.457/2001 wetS tilcd on 19,2.2001. The opplicati$fl 

i the epl icnt tf as rejected by the Respndeflt NI. 5 

C.ntd...,..7 



W. 

vii1ictiVC1y v1ce is 	ttr ditd 8.3.2001 (cy 

cu .iot:i 13.3.2001 i c3pancx N.b and 

epi.icati;r 	C3 32. 2.001 ec enrcxx1 

andM re$pect ivel). P/2.t1 

B. 	 s p&  tvk 	t E3p!Cbflt. 	cted 

20,4.2001 th: 	'ttr 	tn tp it tn 	;ndent 
P1 ts. 

N,6 by viAy, dtcã 21.4.2001 ( 	 issue 

of CSECfltiCLtty cErtifiCtC es c1afret by the RcSpftc1Cflt 

N.3 anl 5 whch was ckniec. 

• 	4. The ipity Dircct, Admn U). I.) of 

Dtectrte Gcner1 if Health &urvices e  Iw 1hi 1 s 

• trier dated 28.9.2000 which wS c11cctel by Ro5 p*rcflt 

. 5 by hi iccter 	IVBG - LL// 2000-0l/43 / 

dtcd 6,9. 200i atatiaçj pare (ii) in the atirSicI lctter 

i 	t 	za 	• ri ipp1 ict liii ws nieck by t lie tppi. lcent 

A.0 tirãer t3 the ReSprtkIt 5*I1 Sri 1.12.2000 

th ; iuçp ar 	tcrit LiE.3 (Anmixurc-8-T&A -0.) 

5, 	The pp1icnt fth 	 t hclt thc 

pEticflt is 	ap].yec uer 3ttc G.L.*t 	-ai. hc 

	

-, 	 - 

	

- 	 aptoci for rncdi(;81trCtCflt 	 -Rij4.a,3944 

ap1icib1c t cxrtrl Gvt. c*p1$y'.es frczv- the espsn&nt 

No.3 xA,.ero her husber-ci t thc e1tcznt) j.5 emplsyed e nd 

ptec *it ttc rneciCi allswqrccS ac isib1c t3 the 

tato G.vt, emp1ycc. 5hc h; btcri Suif Or LTJ tr*n 

•Li5c$e ZZ Which wcakcm  

benc-s mekirkç them brittle., it is 	i1cnt di.oac a rt 

if nit prevctcd er loft uxtrcte:l tb s rne critinioS 

- - until a b one brceks. The pati&i mL review epirci iri.. 

/ 

C*ntd. .... 8 

/ 



thc'm$nth of ibruery, 200 ent the ptit fti1ed 

to rcpc t ±Cr review ckLc to delay. ncgligcnco of 

n&nt zs. 5 and 3 f sr nn-sanctinig sf required 

medical athardS and eir fare to efld fra j*nrray by air 

- with esc*rts (as per AnxuroJThc hcelth ciaitii 

the patiext Is dotcrieratg eci being hclplcs the 

'atieflt was ecnincct and treated by Dectr Dilip Gh81 

OHMS who an 12, 3,2001 	advised thc3 ptent t t rc-P ,-Irt 
I 

lzrnncditcly at ZrElrepresthe ApQ116 Hp.tei, Ne te1hi. 

- The dect,2r attcncUi thc patient also suçjycsteL that 

she sh.ic1 travel by aj' with twecrtS (Cpy AW. H 
N 

madical advice is at nexu- 	which waS not accepted 

• and rolected by the Rasp indent Na.4. & 	CZQrY-  0Lt4 

5 0 10 	It may be 5ttcd th't the eppiicent 	appriech- 

ccl ttie jit Directt:r. CGi, (3uwetu±tl PrKI  requested him 

• 	 te xenir the pient I her rcsi.&n, E&t the Joint 

Direct , ci-, rcfusd t e 	ie the pet sent saying 

thec es the patient Is urKier the trcatment of IncirEt-

prhe Appc;le Hpitl he cannot cxamLne emd trct the 

pat icnt. 

6. 	 The  epplicnt b gs t9a tcvtc thit 	per G$vt, 

circular dated 2. (. 2000 	flJcrt 3. 3 ad 

- 	 buxxl tJ tanctiri atharcc cnablinQ the pi;ticat,o t5 rapirt - 

in the -Indreprestha zpU 	pital piitively on the 

recne.cd t1mc but the rcpntcnt3 he'e ignere1 the 

70 	 The epplicnt begs tStata that inCcti3n 

Si the rtcrit has dcprivcd the pLitinar of the 

,,•' +.i 	' 	0 . . . S• 





•VICATIoN 

I, Shri Bimaindu Gupta presently worldng as a 

Senior Accountant in the office of the !.G.(A&E)Assam,Guwahati 

-29 do'herby verify that the statemnnmade in paragraphs 

aetrue to my knowledge 
and thode made in paragraphs 1.1 ,t.2 ( 	, Q't, , 

being matter of records which I believe tobe true and rest 

ofmy humble submission be6rethe Hon'bie Tribunal. 

• 	 AND I sign this. 'veriuicatjon'I 	day of May,2001 

at Guwahati 

cvJt j 
• 	 - 	 Signa tur 



: 	
. 

BY 

/roctnrnto Genoral of.  } 1j1th Sorvjco  

I 	
t / 	

Hixtnn Eiavan,Ncw Dolhi, -. 	 I... 	
•1 dtod 1 thc 28th Sept. 200O -t i •• 	

••.. 

To 

Th 	pJty Accoun 	Gonorl (An) 
Office of kim ACcunt8t Genoral(AE)A c ii  Mdomyon }2ltola 

 

4c1 SUbAppV01 for grant of Air fare—etc inconnocjonii 
the fallow,  up tteatment of Smt.Ajanta GWta who. of 

.d. 1ma1cnduct 8 . 1:. 

P1ese rarer to your letter 
/ 4 37 

 
dat1 6.92000 orl the obove5Ubjct. 

• 	Th 	was.oxomjnod in con'rultotion. . Vjjtjj the 	•• • 	.Minjof Health and Family Thlfare and you 
are requostbd • 	otkp the fl1odng action tas OPP 1 Ved.by . thoMinistry... • 	of 

(i) 

 floalthl- 

Pa)ii)Qnt of amount of air.travel to 	Gupta. ±o nnd fro Guw31)atj_Qlflaj only.as per- the 

I 	P
fon' bl 	T' s Order instead of 	W Ôti-1cnnoj ew 

• 	
(ii) 	uthuissjo1) of ocjfjc certifjcctjon of the tzntinq phy5lCj nn of Apollø • 	 to tli0 effect that th 0 Uair travel for the patint in abolutn1y nccesry. 

• 	
-.. : 	YOU. era iso r 0quected to contt th 	Authoriog • 	• 	

in' Guw hti o that thay could request the Stnnding Govt. • .CotJfl(!l to 'kp -in VICW  
the draft written 	

th 	L e 	v0 t 	poit& ii1e prep re nq 
• 	' 	

statemCyit to be filed in the CUSO befo tho next dtr, f hearing 	
' •'. • 	' 	

• 	 urs fq1tilfully t  

• 	• 	
'• 	( ?.Y.4JSA JU) 

(O.I) Copy tot— AD 
Me Joint Dircctor! iS f  with the rbquest to please 
cppiach th Standinq 	vt. Counsel to keep in view-the • 	• 	

• 	abovó two points whIle prcparinq the draft written tatolncnt to bo filed in the cace before 	next date of hearinQ. 	

J 	• 

• 	 D(  
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7k 	u 

I MEULj 

.Directorate General of Health Services 

Nirman Bhavan,New Delhi 

• 	 I 	 dated 

(

*Bi.luy,2OOO 

The Joint Di rector, 
CGHSJAnandakuteQr path Zoo
Narangitenale, flG3jrw Road,
Guwahatj_73I 003,

Guwahati Bench Shau Gupta V,5 Union of India and others. 

Si r, 

Please refer to your, letter No;C.18018/i/97_98/832 
dated 16th June,2000 on the above subject. I am to convey 
the approval of the Govt. to the air travel by Sh. malendu 
Gupta alcqwjth his wife Smt.Ajarita Gupta to and fro Gu wa:h a tj_ Chennal for the follow up treatment of his wife. 

2. 	This issues with the approval of JS()vjd e  Dy. 
Case dted 147,2000. 

Yours faithfully, 

aa  Lj p )2)10 

(DR(MRS)L(JNGIUR ) 
AWL. DEPUTY CILBECTOR GRAL (Hq) / 
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GUWAIIATI I 1 E01-cM, COI,j,;c;i  

7 	I 	 0113 : G( D1 1TT. 

IHL .  
Dtc d 	, the 9th Scj)t/0 

: 	
wtiou iT HA Y Coiici;n 

	

1 	
'Th5 is to cer tify thit Irs Ijnt Optn wife 

	

I 	of 3hr.j .Gup 	ngc 3 ycirs his been uzj(Ier rncd1c1 
iI!ve5_ • 	 t1gtjon nnd trentmeiit since 1618.09. 3he his been sufferhir from Fenorrh,ij 	los( ride fcvcr niid weliUt 1os. I wns ti'ptecJ for the 	t Apollo 1loijt1, CIiei,tj iron 

	

I 	2.2.98t 9.2.0. As hlr condition is AMMI"g 
i;Ijn due to 11enrrh,1j,1 ct1(1 ;ie, 10w G uide fever with  io  ioe. She 1:: 'cIvjd •nd rf. •j•e 	;,jis check lip nd trc:ti nt' t. Aoilo 	 for further 

 iic.I)1 d, C1ieuu-iJ. 
2( two) CSCOrt 	rc 	l].our<i :t0 md froi j oilrnCy by ir is 1hSElUty tjmjj 	the c ui Ii i' 	of the pLien t 

I 	It1IflitCcI coI, of 1.40,.;J/_( 	orty '.h1(.IltJ.md) 

	

'ox. in mqu1ic(1 for 1v 	1,1 	cu 	Li e It;eit. The 	t 

110: i 3i IIei;n flo 73r:2/ 	dtd .1 6 . 

I 	
: 

:I 

I , 	 • 

I .  

• 	: 	-. 	-- c il (7ovorIeflt 	I)loyc.n 	• • • ': 	 • 	
: 

	

H 	::..v1t1 	'.,;;:'1.. 	
• 
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cvt of Xn&ta. 
MLr1ioLy of4  fl1th £ 
I)c Grnz-aj oi 1alth Srvice8, 
Cctu.rai Gcvt Health Schrne 
PinZS.i Pth (7th 
Zrfjj TinJ.ali, 

hati - '781. 003 

TtDirctor, 	
•••.•c. C8ntzal CQVt O  116aw,che4e, 	 -. •: bte. cnora1 OLf Health Services. 

Ninn hawancw 	i-11.00fl 

!.pprovA1 3or Air LrvX on ezorancy, 

nclood plca2c £i h e'1iflJ. copy 	dicl rep-  
eit alonwith our prmirsion ltez to Z- t Ajarit Cupta. W/o 
hri. imaicinde upa, - Sr 1cct.. o/u uo Ji. (i £ 

ior Apollo k1ojtal, 0ma3 

ed5- 	 -:!jc. CoULo; Hopi.L1 
cLit&(3cA.. thz3 	 t 	Limd ApolLo ojL 

iüd1ate1v w.tth 	o ccurt by Jr .'hich 1 	lu- 
tly cemtjj. ir th cond j 	Lhz pt.inc 

Arnordillgly 
c:h incumh;' 	i--n 	 L'y 	touton1 th said hor 
I)iL1 or 	 (vi 	occ1.ü lttc,r). 

	

r /'ir Tra1 =ay bE 	.nti Con&jcUrjr 
thG Uetororaj 	cLdtjo c 	 pc1ai. cz 

Apprcva.j 	r &r tvi 1; 	ron1y 

YOLLC13 fiLh±U1ly 1  

zeuyaa 

• 	 •: 

Lr, D - 	 ••  

Copy to 	 Jot Dircto. 2 

lm The 	couIt 	ner,(A), 
JJ.c1 'oa (htht..29? 

2. 	hr! 	in1u 
0/u ti 	 &, 

CL 
• 	 (L>.5aj .j) 
• 	 Joint D1rctor, 

: 
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MO 	Dr OETPAK AR 	
F.R.S.H. (ton) FAiMqS 

CON1ILTANT NEI 	t 4EUPQINTENSIVIST 

CONSVLIAJ1UN 1-iXIRS: 
400 	MMr1ND 	OPRDA( 
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Sr. Consnt Nourologlat 	 Or. MUKUL VARMA 	tndraprasthn Apollo Hopltl Indrapras ha Apollo Hospftal 	 M.D., D.M, 	 Mathuro Rood, Santa Vthor Now Delhi 	 Neurophysica 	 NOW DelhI 110 044 
Visiting Consultant: 	

Phone: 69258513 6925801, Extn 1060 Siddhanlha Apollo Hospital, 	
Fax 91-1 1-6 823629 Kathmandu  

Member: 	 Consultation daily 9:00AM tol:OOPM 

Neuotoqlcnl Society of India 
Indian Epilepsy Association 
lndian.Academy of Neuroio9çL 1  

2 Cj 

Residence 
1376, Sector 37, NOIDA, 201 303 
Phone from Delhi: 91-4575440 
From outstatIon: 011&-4575440 
E-mail 
By appointment only 

• 	 o 
. 	 2c4ftt o/c571 . 

oo) 

Apollo CtInlq 
13 New Rajdhani Enclave, Vikas Marg 
Delhi 110092 
Consultation: Thurs only 7:00 - 8:00 PM 
For appointment call 2222146, 2212825 
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J . . 
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Dr. 7,  1UKUL VAF25L.' • 1 
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, 	
INDRAPRASTHAI.  

APOLLO 
HOSPITALS:. 

0 

LI September 2000 

('A '11i1'IJ[p 

Re 1 Mrs Alanta Guot, HospkatJD.N. M29221 

This is to state that Mrs Ajanta Gupta is suffedrg fiom? Osteopu1a and ii required to 
come to this hospital for Iffvestiigations and review. . 	.. 	. 

An amount of approximately R1.60,000f- (Rupees Sixty Thousand only) would be . 
needed for the investigations and.hosphaI stay. She is also advised to avoid long 
distance travel by road or train; It Is pre1èrabe that sbe lnves by air xlima with two - - 
escorts. 

t1 .- 

,Q\Jd DR MIJKUL VERMA 
J 	Senior Consultant - Neurology 

WORlD CtASS HLAU4CARE 
Address: Santa Vihar, Deltil-Mathura Pood. New D•11044. N. :6925858,6925801 Fax: 91-11.f2329. 

6989 	 p Nd 	 I FflM dSOH 011Odd : W0t1 
t d 14d11:17 	00d9'S 
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• 	PHYSICIAN 	 •.. 	 M 

	

4 I 	MGBS (Gold Medalist) MID. (PCI) 	 E1OSPF1AL 

	

• 	t..RCP (Ui.), Dip. Cardiology (London) 
Follow Rheumatology (U.K. & U.S.A.) 

 
HrV . 	

9 
PuIo, 

/(..)O2-fl2.?1 	( 	"  4"'. C" 

c 1  

NtT VALID FOR PDIO LEGAl. PURPOSE$ 

APOLLO HOSPITAL 	 : 	 CR0 
Santa Vihar, Mathura Road, Now Delhi-1 10044. 	 lifon. thUS, Sat, Sun. 1000-12.00 Noon Tel, 6925858,6925801 Extni. 1271. 	 Itfl? Fi, 3.00-5.00 p m. 
Rest. :2450723, 7019281, 7021608 	 H. 	 ".8.00- 10.00 am. 
.'lobslte 	htlp://rheumatology8m corn 	 E-mail drc2000@satyarn,)otjn 

To 	
Dr. Mukul Verm.a/Dr,pC Arora, Treating phsicJ,aan, 

rpo 
As per above prescription the condition o f patient informed.p1I1 

date no further reply received from your end,re&i.iltjng A.G.(A&E)tAss, not yet sanction fund and treatmit, related air fare and del. Apartfrom, 
medecine stopped as advised over phone, severe back pain, unable to si t & 
move due sudden bone locking, dizziness, weakness. She is in complete bed 
rest. As per family doctor D.Ghosal she is to report ipol],o 4ediately and also adttsed to avoid long distance travel by Pohd or Pat171fz1'ctjy do the 
needful for protection of life and treatment. Estirnae cosof treatment 
and ut. to travel.by air please Certify to report immedj.ate. My fax No. 	* o3 61- L59l 05 andphone No .0361- 515223 (Pesi) 

Yours 

(pTrs.Ajanta Gupta)\ 

RI-tONE NUMBER 
PAGES 
START TINE 
ELAPSED TIME 
MODE 
RESULTS 
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OFHCE OF THE ACCOUNTANT GENERAL(A&E), 
AS SAM, 

MMDAMGAON, BELTOLA, GUWAHAT!-29. 

No. Admn-2/13G- DLJTAJPart-IJ/2000-O 1/) G5t30 	 Dated 08-03-2001. 

• 	With reference to his application dated 26-02-2001 endorsing a copy of the 
representation for forwarding it to the Hon'bk Union Minister, Ministry of Health & Family 
Welfare, New-Delhi regarding non-settlement of TA/Medical Claims in connection with his 
wife's treatment, Shri Bimalendu Gupta, Sr. Accountant, is hereby informed that as per Interim 
Order of the FIon'ble CAT, Guwaltati Bench, TA Advance 

, Medical Advance have been duly 
sanc1oned and paid to him and pending decision / final verdict of the Hon'ble CAT, Guwahali 
Bench with which he has filed a suit in this regard, his claim cannot, ,be settled. 

Medical claims, received so Or in this office in connection with his wif's treatment at Apollo Hospital, Chcnnai / New-Delhi have already been settled. 

Further, Sii Gupta's claim/ contention is not clear as regards grants of Air fare for 
his next visit to New-Delhi on 20402-2001 in connection with his wife's treatment, as this section 
has not received any fmal T.A. Advance proposal alongwith supporting 
documents/Certificates etc. from him till date. 

Keeping in view of facts above, forwarding of his representation to the Hon'ble 
Union Minister, Ministry of I-iealth & Family Welfare, New-Delhi cannot be consIdered. 

Also, his another representation dl. 26-02-2001 addressed to the Accountant 
General regaiding settlement of his Medical claims cannot be entertained on the pounds stated 
above. 

This also disposcs of his representation ddt. 26-02-2001. 

2 
Sari !3imalendu Gupta, Sr. Accountant, 
Record ( C  ) Section 

DEPUTY ACCOUNTT GENERAL 
'T r91 	(s.) 

Dy. Arrurl• 	 t (Adm*.) 
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a•uv, 
Mum. Guwahati 
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The CoiiptrolItr & Audio.r (J'n€ra.i offtdia 
10 Baimdtw Shah Z'fhr Mir 
indraailrasthailead Post Office 
Pct BNo.7 

New DrUm2 

Througi projer chaniwl subrnited to Accountant Gnia1(A&E)Assain. 

Subject Delay ind reftsii of payment of air fare to attnd medicai treatment medical advance to Mrs. 

Aj antaiGupta. 

Sir, 

I like to frivite you kind nttcntion again to the subject on lily coruplaint dated 24-3-2000 and to the 
Hon'ble Mniste.r of Heatth & F.W. , lew Delhi on 25-8-2000 for approval und sanction of air fare to 
attending medical trei1ment at outside state in thue as a special case. The mis use of Appendi-Vll a 
special pioVuuQn of air flue of CS(MA)Rule,1944 ink uc of official ca;)aclly is liable for present: 

and damage is conceni. 

Ceufral Govt. is ndr con.titutionai ohliation to provide health faeilities to its serving 
employees/dependent arid vtirc employee and its also the du1t ofihe Govt. To bear ro-imburse expenses 
incurred for specialist tre nnt in nppt'oved hospital for protection of life , right to health is an integral 
psit of a ctizeu riQjit th ii1, But in a order No 235-Nc3E(Eutt.)1S-98(i) dated 29-4-98 and dat,ed 9-l0-9 
the Alloptithe tieafinent deel compulsory ,  and it 111 ,jutlily contribution fiom ahry without optim  
where as Govt. Ofindia, not jet declared medical treatment is compulsoly . Denying (he right to treatment 
the A.G.(A&E)Asam was violating the woman right to life . I-Ioifble Prime Minisii) ,  of Jndia i1i5 
massage to the nation on 1-1-2001 on women empowerment year 2001 to upholding the dit.itiu 

otectg the rieht of (he tneu and rls child ,health care leo .Ministr' of Health and F.W. inifiole and 
enquiry on delay of tnattuent puynent of air fI3re decision is awaited .Jn the meantime Miuitry of 
Health and F.W. vide his letter No.C14812!14/2000CGHS!D.i dated 25-7-2000 convey approval of air 
journey to and fro Cbennai on CAT order dated 5-5-2000 of QA No.149/2000 which files against Shri 
L.SiddharthaSingh, D.A.G, and Shri B.IO)a.sPurkayaslhn, Sr,A.O.(Esit.&BUIs) . The order was iiiored 

Mutilated use of medical ndvises dated 99.99 ., 10-1-2000 , 24-2-2000 of Guwahati Medical 
College and -6-2000 • 12-6-2000 , 11-9-2000. 13-11-2000 , 31-11-2000 may kindly examined . Air 
journey with two escorts are absolutely essenlial was sfrongly recommended by Joint Director ,CGHS 
Guwahti vidQ No.D12016/i/99/(1)/2OZi doled 14-9-99 on medical advise dnted 9-9-99 followed by 
ibliow up treatment was not mentione'J in your lettei Li regard to review of treatment , CGHS order para 
4 of A601)ii/1198/(,GHS((Jhy)/40 dated 26-6-2001) not followed by AG.(A&E)Assarn.Despiie reminders 
compelled to file appflcations to CAT under No.MP No.209/2000 OA No.369/2000 needed for life of 
the patient,All the details of treatment , air travel well intimated to Head Quarter on 13-6-2000 but no 
t'( 	 tçrflC 11 C lJ Z 	 r..hj 1 ,i lrt'r citii . 
1' 	 ... 	I ... 	.,it 	r_. 	- 	 V 	.. 

in regard to outrtimdiut vinim amounting to Ra.90.000f-(Paxpees Ninety ihoussud) only including 
treatment cost air travel mmd holtage D.A. in various spell ace kept pending with A.cJ.Assoni without 
assiiing any reason.The treatment claim of Apollo Delhi during Nov.2000 was not submitted to A.G. due 
to instruction of Sr.A.O.(Esif & Bills) dated io A part from that AG. Assam initiate for creation 
of delay and damage of tr€atment yule his letter (1) Letter to Dr. Deepak Arjundas on 19-5-2000 (2) 
A.a(A&E)Tcmiilnadu reply to A. G(A&E)Assam in regard to airjoumey to Delhi On 8-6-2000 (3) Admu 
No.474 of 14-9-2000 (5) Adrun. 11,4437 dated 6-9-2000 and No. 24-10-2000 may please bexaminod. 

In view of the above kindly examine the facts and levieW your earlier statement and kindly lijnie.h 
the correct statement to the Mirustly of Finance . Ministry of Health j 3 F.W. New Delhi for taking 
appropriate steps for delay , payment of air fare for attending hospital on 20-2-2001 as per medical advise 
and payment of all outstaridinct claims of Rn.90,000!- only and a compensation in this regard so that the. 
patient may not deprive from justice. 

Yours faithfully 

Dated the 1201. Feb.2001 

(131Mt1DU GUPTA) 
Sr. Accoumitarit. 

O/o the A.G.(A&E)Assam 
ilaiclaingaon ., Beitola 

Guwahati-29 
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To' 	•'• 

The Accountant Genera1(A&E)Ass, 
Guwahati-29, 

Subject: Pequired Medical advance and treatment 
related fiLr journey fare(both ways) to Delhi 
for review of teeatment as per advise waa due on 
12.2.2001 

Sir, 

With refeence to your i/c DAG(A) memo No.Admn-II/ 
BG-MDL/pt,Il/2002002/18 dated 20.4.2001 on the subject, I am 
to state that, ts. per C&AG 	letter you have made compulsory 
CGHS treatment, and deducting contr.but.uon and fun ding o 

CGS 
Guwahatj without my. concent. Hence it is your duty and respon 

ibility to get. any information in regard to treatment as  
required from CGHS directly. tt is further stated that 

L

-IrL ma, 
occason it is noticed that Shri P.I..Sen Gupta WeLfare officer 

initiate to do the n.eedfu., which is covered under duty and 

responsjbjt;f the Weliare officer, but in my case he is not 

acted accordingly. Kindly do the needful in this regard, to 

provide or depute specialiest doctor of CGHS related to i'Lln-ess  
'0steoporsi 	and your riquired certificat4jon, w1thut, any 
lapse, 

in reard to CAT order dated a9.3.2001 of OA No. 
295/1999 and 177/998, the decision will be intimated to you 

Dated, Guwahati 	 Y,OuXs faithfully a7o4.2oo1 

(D imalendu Gupta) 
Sr. Accounta itt 

Ou RY to Dr.B.Salkia,jt, DirectorcGHS, Zootinlali , Ghy-3. with 
reference to DAG(A) letter No.Adrnn_II/BMDr,/pt_II/2Q012002/ 
18 dated 2O! 200,u areinformjn that, the treatment of 	C}1 
is over on the date of refering the patle'nt. to Apollo Chenn:al On. 9.9.99 and she is now under treatment under Indraprasth 
Apollo Hospital Delhi,all details availabe with A.G.(A&E)ASS Ghy. AG(A g,E)A s sam REMuEstEk Xxx k m directed to collect; Medical 
estimate 'ost of treatment and essentiality certificate for Ai,r 
journey with escorts and deputation of GGHS doctor to my 
residence in this regard. Your instruction to AG,Assa.n. dated 
25.10.2000 aiongwjth letter dtd 26.6.2000 and Govt.OM dt; 7.3.200 
not followed accordin1y. P'lndiy send you decision to AG(&E) 
Assarn., by Fax by to-dc.y ( 27.4.2000) positi 

t the justice, 	
v it so that I' can r .   

â 	
( Bim 1 e u G up t a) 



A 
01F1Ci OF TLE ACCOUNIANT (iE.NERAJ (A&), ASsAi 

DaEed-20042001 

With reference 
to his reply dated 16-04-2001 in response to this oiice 

memo cthied 16-04-2001 regarding &ant of T.A. advance (Air Fare) and Medical 
Advance in connection with his wife 

treatment at Indraprastha Apollo Hospital New 
Dethi Shri Bimalendu C-upt, Sr.Accit., is icreby once again infonned that, Since he is a 
CGHS bencfiçj ,  he liou1d obtaifl the essentiality ccrtcate fbr Air Fare from  the  
CGHS Authority or from Guwahati Medical College I1Ospi1, Guwahatj and 

 for Medical Advance from the 	 an estimate 
Competeii Authority and submit the same to this office 

for grant of T.A. advane (Air Fare) and Mcd cal Advance as prayed for. 

He is further directed to contact and consult CGI-IS Doctors 
13 and when needed and in case 01 any exigency he should 

approach the  CG1-jS Authority for deputatiofl of Doctor to his residence to  
R 	

cxan 	the patient as rcqufred under CGHS ules. 

In this COflflCC(0 
his attention may be drawn to the CAT Orders dated 29 

th March 2001 in disPOsing the OA No. 298/ 1999 and 177/ 1998. 

SR Dpry ACCO  
U#. M  

GENERAL (A) 

Memo No. Admn II/BG4Jjpj1/2001 -2002/ 1
dated 20-04-2001 

Copy to Shri Binialendu Gupta, Sr.Acctt., 
Record ( C) Sectjo, 

I 

I- 
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k 	The Secroary to the Govt. Of India 	 ______ 
Ministiy of Health and Family Welfare (Deptt Of He1flf 

4 Nirmm Bhawan , New Delhi -II 	 / 

r11IroIgh proper channel submitted to Accountant General (A&E)Assam) 
Subject Approd for gmt of Air fart etc. in connection 'iith treatinenVfolio'wnp 

tintnt Of Smti Ajarita Cupt W/u BimIendu Gupta. 

Sir, 
J beg to invite your attention to the Director General of Health Service (COBS ) New 

Delhi letter No.01401211412000-CGHSmI dated 28-9-2000 address to Deputy Accountant 
Gunci'aI(Adnin.) ofA.G.(A&E)Asaain Guwahnli-29 on the subject in response to his letter No. 
AthnjJfBGMDLrf 6.J2000..01/437 dated 06-9.-2000 in connection with Court case , which is communicated to the undersigned by Dy. Accountant Oeneral(Adrna) of A.O.Msam vde 
No.Admn.111BG-MDFA.partll/2OOI/546 dated 20-10-2000 for rejecting the Air fare on medical advise ofApollo Hopits1 New Delhi to Mrs. Ajanta Gupta for follow up treatment for severe illness as a result an application Ifiled in CAT, Guwahati Bench and order dated 31-10-2000 to avail Airjourney and medical advance tb treatment The A0.Assem misinterpreted the provision of CS(MA) Ru(es,1944 A endi-VU special provision for Air travel which is specifically mentioned for the use to the r 	mate e. in the 0!. 

Hence the para (ii) of DUllS_Delhi letter dated 28-9-2000 not tallied with the nile so this may kindly be 
conet fbr the ihter4V the treaTh it UiF1Ipati ent. -
If is further mentioned that Sinti Ajanta Gupta availed Air travel a1onwitIi two escorts on medical advise 
efDr. R. Mcdlii of àMCHGuwahatj considering ser'10 ,119 illness and deteriorating condition approved by 
Joint Director CGH. 	w ,Gnaiiati vide letter NoD 12016/1199(1)12021 dated 14-9-2000 for to and fro Air 
journey Guwahati add Chennai and also certified by Apollo Hospital Chennai. She &) a4 accompanied by her minor cliii d- 1,elov 12 years 

Mrs. Ajanta Gupta a+ai 	 aw ted Air Travel slonith two escorts for review of treatment on medical advise of  
Apollo Hospital Chniiai which was denied by AG.(A&E)Assam and with directives of CAT Guwahati 
Bench order dated I-5-2000 under 0ANoJ49/2OQQallowd to and fro Air journey Guwahali and 
ChennaTTA1ijin 21-5-2000 alongwith a III I ilor—ch-liTa-D escorts to performed Air journey • to Chennai Ailer revi4w she was advised to move indraprastha Apollo New Delhi for follow up treatment 
with medical advise to avail Air journey by Dr. R. Sridharan. accordin ly she moved to New Delhi by 

chil7jhe facts and circumstances we. FTFTa 
A.G.Assarn After cbrnpletion of investigation returned to Ouwahati on Medical directives. 

As per medical ad1ire dated 11-9-2000 of Apollo Hospital , New Delhi , the. Accountant General 
requested to release the requited medical advance and Air fare wIth two escorts on the direction of 
attending doctor link "She is advised to avoid train and road journey and •travel by Air ". Due to I 	 - 	 • nusinterpretalion of 	yision of 	Rules ,1944 Appendix-VU spccfai (for Air t ournev on n;e_ryFnn  
- 11te. Accolzitant lied to 

and availed to mid fro_Airjouniey 

In view of the facts 
medical advise and 
payment of the cmii 
treatment. All the d 
COBS ,New Delhi 
acknowledged vide 
ever pray. 

kindly consider the circumstances and allow the Air journey with Iwo escorts on 
a minor child accompanied with patient and payment thereof at the earliest so the 

to be paid by Accountant General without any further delay for the interest of the 
tails in regard to above journeys already received by Health Ministry & Director In this regard my representation to the Hotfble Health Minister dated 25-8-2000 
etter dated 12-9-2000 may kindly be referred to. For this act of your kindness I shall 

JcI%..I '•-4Urv0•tJa4*, 

the 7' Dec2000 

.t, 	 ,• 

X ours iai ly 

L&o.3692000 
- Delhi on 6-11-2000 'id 

(BMA 
	

GUPTA 
)&sc, 



• GUWAHAT. ASSAM 
• Reg& No. : 338(A) 

F2o.: 

D.ITJ!.S. 

Date 12.03.2001 1  

/ 

/ 

ToWhorn It a,y con ceri 

This is to state that. Mi!s . 
Ajanta Gupta age 35 years ho is 

Sliffering from Osteopenia,conrctjve 

tbuec1isorder with other ailmen€s 

since 02.02.98 is under treatmint 

of Apollo Hospi to). Chennal. & Delhi., 
&e is not irprovin,she is examine 
a her residence on cali,consider1n 
tie seriousness she is advice to 
t.ttend tpoUo Thospital,Delhj son 

for revJ.ew/investj&atjon.She is1a]. so 
4vico to avoid lone dictnnco trve1 

by Road or traintravel by air both 
way s aioniith tto escorts is noded. 

ID I 	1GUS 

Le,NO 3 , 

4 
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To 

The Accc 
Maidama 

Subject: 
Indrapra 

Sir 

ant General(A&E) Assam 
Betotla , Guwahati-29 

fare and medcat advance for review / investigation as per medical advise of 
Apollo , New D&IIi. 

I beg to invite your kind attention to DAG(A) letter NoiAdmn.2 I BG-MdIJTA/Part-ti I 
2000-01/1000 da ed 08-03-2001 and Letter t'c.Aclmn-2iG-Mffl./TA/Par1-11/2000-0 1/887 dated 
22-02-2001 on the subject the facts slated in the above tellers is not correct and fabricatedJ 
ke to mention 	in regard to review of treatment as per medical advise of tndrapraitha 

Apnflo New Qhi in Feor 	2Oci I received by /\dministration-2 Section in November 2000 
which is related t OA No.369/2000 and intentionally delayed review 	 was -Tixed on 20-02- 
2001 as cancelled . As per medical advise Mrs. Aanta Gupta was examined by House 
Pan Dr. Dith Ghosaj 001 on call nd advise to report to attending Physician of 
tndraprasthaHopilal soo . U is further requested to expedite the outstanding claims and tb 
release the amount, 

in view of the above 	necesry sanction amounting to Rs.48 1 000/- for air fare and 
approximate amunt of Rs.3000011- may be required for review kindly be sanctioned and 
release by 20th Mrch 2001 so that 1 can able to proceed soon. 

d 1- 

I 

End. : Medical c 

- 

k 

\ 	--- 

LCd 1 

dated 12-03-2001 

Youts faithfully 

__?;:i-; 
(BlMAtENtJtJ (UPL1A){ 

Sr. Accountanl. 
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